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INTRODUCTION 

1 Balwant Singh, Chaurperson of the Commuttee on the Welfare of Scheduled 

Castes Scheduled Tribes and Backward Classes having been authorized by the 

Commuttee पा पाई behalf present पिंड Report on the reservation/representation of 

Scheduled Castes Scheduled Tribes and Backward Classes 1 फिट Education 

Department, Home Department, Power Department, Urban Local Bodies Department 

Imgation Department and action taken by the Government on the recommendations 85 

contamed पा 1ts Thurty Nmth Report of the Commuttee on फिट Welfare of Scheduled 

Castes Scheduled Tribes and Backward Classes 

The Comnuttee exaruned the Admunistrattve Secretaries of various 

Depariments referred (0 पा the Report Accordingly the Report 1s based on the replies 

furnished by the departments/autonomous bodies explanations and clarifications 

recerved during deliberattons and further observations/recommendations made by the 

Commuttee 1n thus behalf The paragraph (s) recommendations (s) which have not been 

mcluded m this Report have been dropped/disposed of by the Commmuitee after fully 

sausflying (hemselves 

A brief record of फिट proceedings of each meeting has been kept separately पा 

the Haryana Vidhan Sabha Secretanat 

The Commuttee wishes to express their thanks (0 the Administrative Sccretanies 

of Departments referred to पा the Report and their representatives who appeared before 

the Commuttee for oral examunation in regard to the reservation/represeniation of 

Scheduled Castes Scheduled Tnbes and Backward Classes in the respective 

Departiment/autonomous body 

The Commuttee 15 thankful for the whole hearted and unstinted co operation 

extended by the Secretary/Under Secretary and lus staff 

Dated Chandigarh, BALWANT SINGH 

The 20" March, 2017 CHAIRPERSON
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REPORT 

The Commuitee on the Welfare of Scheduled Castes Scheduled Tribes and 

Backward Classes for the year 2016-2017 was constituted on 25" April 2016 by the 

Hon ble Speaker authonzed by the House on a motion passed by the Haryana Vidhan 

Sabha m 5 sitting held on 15" March 2016 for nomunating the Members of the 

Comnuttee and also for appointing the Charrperson of the said Committee 

आए Balwant Smgh ML A a Member of Commuttee was appownted as 

Charrperson of the Commuttee by the Hon ble Speaker 

The Commuttee held 52 sittings (वी the date of finalization of the Report 

The first meeting of the Commuttee held on 28" Apnl 2016 was addressed by 

the Deputy Secretary who explamed the scope and functions of पीट Commutiee पता detail 

The Chauperson while thanking the Hon ble Speaker for nomunating lum 85 the 

Chairperson of the Cominittee and also assured that with the cooperation of the other 

Members the Commuttee will work for umproving the lot of down trodden sections of 

the society 

The Commuttee decided that matenal already received from the Department 

may be placed before the Committee and the matenial information 1f any required for 

the use of the Commuttee may also be called from the concerned Departments 

The Commuttee selected the following Department for examination during the 

Year 2016 2017 

Q) Education Department 

(u) Home Department 

(u) Power Department 

(tv)  Urban Development and Local Bodies Department 

(v)  Irngation Department 

(v1) Public Health Engineening Department 

(छा) Welfare of Scheduled Castes and Backward Classes Department
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EDUCATION DEPARTMENT 

Vide the Haryana Vidhan Sabha Secretanat s letter dated 16" May 2016 the 

Addittonal Chief Sccretary to Government Haryana, Education Department was asked 

for supplying a statement showing the reservation/representation of Scheduled Castes 

Scheduled Trbes and Backward Classes पा Education Department, Haryana for the year 

2013 2014 2014 2015 2015 2016 as 15 stood on 31* March 2016 watlun a fortnght पा. 

the prescribed performa 

The reminders were 1ssued to the Department for supplymg the required 

mformation but the Commuttee 18 constramned to the pomnt out that the Department 

वात not supply the required information लि the framing of this report which was 

asked to be supphed within a fortmght 

A
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HOME DEPARTMENT 

Vide फिट Haryana Vidhan Sabha Secretanat s letter dated 18" May 2016 the 

Additional Cluef Secretary to Government, Haryana, Home (Police) Department was 

asked for supplying a statement showing the reservation/representation of Scheduled 

Castes Scheduled Trbes and Backward Classes पा Police (Home) Department Haryana 

for the year 2012 2013 2013 2014 2014 2015 2015-2016 as 1ts stood on 31* March, 

2016 within a fortmght शा the prescnibed performa 

The Department supplied the reply vide letter No 10023 dated 9™ August 

2016 The Comunitiee scrutimzed the reply and orally examned फिट departmental 

representatrves on 3 “ October 2016 

The Committee would like to know the category wise details of the F I Rs 

registered पा regard to the atrocities commutted agamst the Scheduled Castes, 

Scheduled Trbes and Backward classes 

The Commuttee was sorry to note that the Department faled to supply the 

requsite information वो the finalization of thus Report. Thus, the Committee 

decided that the Department be asked to supply फिट desired information to the 

Committee witihun period of one month
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POWER DEPARTMENT 

Vide the Haryana Vidhan Sabha Secretaniat s letter dated 17" May 2016 the 

Additronal Chuef Secretary to Government Haryana Power Department was asked for 

supplying a statement showing the reservation/representation of Scheduled Castes 

Scheduled Trbes and Backward Classes पा Power Department Haryana for the year 

2013 2014 2014 2015 2015 2016 as us stood on 31 ' March, 2016 withun a fortnught in 

the prescribed performa 

The UHBVNL Department supplied the reply vide letters dated 10" June 2016 

and 18" Qctober 2016 The Commuttee scrutiuzed the reply and orally examined the 

Departmental representatives on 04™ July 2016 and 01 * August 2016 

The Committee recommends that short fall of Scheduled Castes and 

Backward Classes categorywise employees may be filled up erther by promotien or 

direct recrurtment immediately 50 that back log may be completed 

R
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URBAN LOCAL BODIES DEPARTMENT 

Vide the Haryana Vidhan Sabha Secretanat s letter dated 16 June 2016 the 

Principal Secretary to Government Haryana Urban Local Bodies Department Haryana 

was asked for supplying a statement showing फिट reservation/representation of 

Scheduled Castes Scheduled Tribes and Backward Classes पा Urban Local Bodies 

Department, Haryana for the year 2013 2014 2014 2015 2015 2016 as 1ts stood on 31* 

March, 2016 withun a fortnight 1n the prescribed performa 

The Department supplied the reply vide letter dated 17" October 2016 The 

Commuttee scrutimized the reply and orally exammed the Departmental representatives 

on dated 17 01 2017 

During the course of oral exammation the Commuttee observed that reply 

has not been submiited पा proper form by the Department The Commuttee asked 

the Department to supply its reply पा proper form by showing घाट categores साइट 

filled up and vacant posts The Department agreed to supply घाट information at the 

earliest as desired. 

The Commuttee was sorry to note that the Department failed to supply पीट 

requsite mformation थी the finalization of this Report Thus, the Committee 

decided that the Department be asked to supply the desired mmformation to the 

Commutttee within period of one month
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IRRIGATION DEPARTMENT 

Vide the Haryana Vidhan Sabha Secretanat s letter dated 16™ May 2016 the 

Principal Secretary to Government, Haryana, [rmgatton Department was asked to 

supplying a statement showing फिट reservation/representatton of Scheduled Castes 

Scheduled Trnibes and Backward Classes पा Irrigation Department Haryana for the year 

2013 2014 2014 2015 2015 2016 85 15 stood on 31* March, 2016 withun a fortnught फा 

the prescribed performa 

The Department supphied फिट reply vide letter s dated 5™ September 2016 and 

dated 10® October 2016 The Commuttee scrutimized the reply and orally examuned the 

departmental representatives on 5™ September 2016 

Duning the course of oral examnation फिट Commuttee observed that reply 

has not been submtted पा proper form by the Department The Commuitee asked 

the Department to supply 1ts reply पा proper form by showing the categories wise 

filled up and vacant posts The Department agreed to supply the desired 

mformation at the earhest. 

The Department supplied फिट requisite mformation vide letter dated 10® 

October 2016 The Committee because of shortage of घाट at its disposal could 

neither scrutimzed the material nor orally examine फिट representative of the 

Government.
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WELFARE OF SCHEDULED TRIBES AND BACKWARD 

CLASSES DEPARTMENT 

The Commuttee orally examines the representatives of Scheduled Castes 

and Backward Classes Department on 06 02 2017 पा respect of implementation of 

the schemes runnmg पा the State for the Welfare of Scheduled Castes and 

Backward Classes categories 

The Computtee recommends the Department to approach the ML A. 

concerned for allotment of land for Hostels under Babu Jagpvan Ram Chhatrawas 

Yojna. 

The Commuttee also recommends the Department to displiy the schemes 

of Government पा respect of फिट Welfare of Scheduled Castes and Backward 

Classes categones on the Notice Board outside of each District headquarter 

The Commuittee further recommends the Department to separite the 

schemes for Scheduled Castes and Backward Classes category from the schemes of 

Rural Development Department so that the Scheduled Castes and Backward 

Classes category’s people may get the benefit of above said schemes 

The Commuttec destred that फीट Dr Ambedkar Aawas Yojna may be 

restored and the amount under the smd scheme may be increased on फिट pattern of 

Pradhan Mantr: Aawas Yoyna. 

The Commttee also desired that the mumimum annual family income पाए 

for getting benefit of scheme for तो development पा computer typing and data 

entry for unemployed youths of Scheduled Castes and Backward Classes category 

may be increased from Rs.130 lakhs to Rs2 50 lakhs likewise schemes of 

Government under which job orented Institution running a Traimng programmes 

for the courses of Driving, Paramedical, Automobile, Food Processmg and Air 

Hostess to gencrate the employment sources
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GENERAL RECOMMENDATION 

During the year 2016 2017 while examumng the various Departments 

the Education Department, Home Department and Urban Local Bodies Department did not send 

the information as desired by the Commuttee nspite of reminders 1ssued by the Haryana 

Vidhan Sabha Secretariat matter of result the work of the Commuttee remained delayed 

The Chuef Secretary to Government Haryana has already 1ssued instructions पा thus 

regard to all the Departments with regard thereto The Commuttee thercfore has 

recomumended that the Cluef Secretary to Government Haryana may agamn take up the 

matter with the Admumstrative Secretaries to send the replies पा time to thus Secretariat 

I
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IMPLEMENTATION OF RECOMMENDATIONS/ 
OBSERVATIONS AS CONTAINED 

IN THE 397 REPORT 

The Commuttee scrutinized चाह replies submitted by the Government and the 

action taken on the recommendations/observations of फिट Commuitee as contained घा 115 

11 13% 14 15% 16 177 23" 25" and 32" reports The Commuttee noticed that पा 

casc where replies were not recerved from the Government and information was not 

expedited by the Government, the Government was remunded by the Haryana Vidhan 

Sabha Secretanat The Commtitee also orally examined the representatives of पट 

Government/concemed departments/autonomous 00165 for not expediting the required 

informatton with regard to the action taken on the recommendations of the Comurmttee 

The recommendations/observations which are still outstanding and are shown 

on the following pages alongwith further observations of the Commuttee for 

implementation 

ज
ा



U
R
B
A
N
 
D
E
V
E
L
O
P
M
E
N
T
 
D
E
P
A
R
T
M
E
N
T
 

(
L
L
O
C
A
L
 
B
O
D
I
E
S
)
 

(1
1t

h 
Re
po
rt
 

19
85

 
86)

 

R
e
c
o
m
m
e
n
d
a
t
i
o
n
s
 

of
 
th
e 

Co
mm

ut
te

e 
Ac

ti
on

 
ta

ke
n 

by
 

th
e 

Go
ve
rn
me
nt
 

Fu
rt

he
r 

ob
se

rv
at

io
n 

of
 
th

e 
Co

mm
ut

te
e 

2 
~ 4 2 

In
 

or
de

r 
to 

en
su

re
 

ef
fe

ct
iv

e 

en
fo

rc
em

en
t 

of
 

th
e 

re
se

rv
at

io
n 

po
li

cy
 

th
e 

D
e
p
a
r
t
m
e
n
t
 

sh
ou
ld
 

re
vi

ew
 

th
e 

pr
og

re
ss

 
fr
om
 
ti
me
 

10
 
tt
me
 
an
d 

th
e 

pr
og

re
ss

 
re

po
rt

 

be
 

se
nt
 

fo
r 

in
fo

rm
at

io
n 

of
 
th

e 
Co

mm
it

te
e 

Th
e 

Co
mm

ut
te

e 

fu
rt
he
r 
r
e
c
o
m
m
e
n
d
e
d
 

th
at
 
th
e 

Ch
ue

f 
Se

cr
et

ar
y 

(0
 
G
o
v
e
r
n
m
e
n
t
 

Ha
ry

an
a 

sh
ou

ld
 

ta
ke
 

up
 

th
e 

ma
tt

er
 

wi
th
 

th
e 

De
pa

rt
me

nt
 

to 

en
fo

rc
e 

th
e 

re
se

rv
at

io
n 

po
li
cy
 

50
 

th
at

 
all

 
th

e 
wr
eg
ul
an
ti
es
 

ma
de
 

i 
th
e 

Mu
ni

ci
pa

li
ti

es
 

wi
th
 

re
ga
rd
 

to
 
G
o
v
e
r
n
m
e
n
t
 

re
se

rv
at

io
n 

po
li

cy
 
ma
y 

be
 
av

oi
de

d 
ता

 
fu
tu
re
 
an
d 

th
e 

pe
rs

on
s 

be
lo

ng
in

g 
10
 
Sc

he
du

le
d 

Ca
st

es
 
ma

y 
ge
t 

th
ei
r 

fu
ll

 
sh

ar
e 

1n
 
th
e 

se
rv
ic
es
 

of
 
Mu
mc
ip
al
it
ie
s 

Re
se

rv
at

io
n 

Po
li
cy
 

पा
 
Mu

ni
ci

pa
ht

ie
s 

No
 

re
pl

y 
ha
s 

be
en
 
re

ce
iv

ed
 

&
 

Th
e 

Co
mm

ut
te

e 
ha

s 
de

si
re

d 

th
at
 

th
e 

la
te

st
 

po
si

ti
on

 
be
 

se
nt
 

to
 
th

e 
Co

mm
ut

te
e 

at
 
th
e 

ea
rl
ie
st

 

10 &



-
 

| 
f 

2 

HA
RY
AN
A 

ST
AT

E 
EL
EC
TR
IC
IT
Y 

BO
AR

D 
(1

3t
h 

Re
po
rt
 

19
87
 

88
) 

W 

H
A
R
Y
A
N
A
 
P
O
W
E
R
 
G
E
N
E
R
A
T
I
O
N
 
C
O
R
P
O
R
A
T
I
O
N
 

L
I
M
I
T
E
D
,
 
P
A
N
C
H
K
U
L
A
 

Re
co
mm
en
da
ti
on
s 

of
 
th
e 

Co
mm
ut
te
e 

Ac
ti
on
 

ta
ke
n 

by
 

th
e 

Go
ve
rn
me
nt
 

Fu
rt
he
r 

ob
se
rv
at
io
n 

of
 t

he
 
Co
mm
nu
tt
ee
 

1 
2 

3 

F
r
o
m
 

th
e 

pe
ru
sa
l 

of
 
th

e 
ma
te
na
l 

No
 

re
pl
y 

ha
s 

be
en
 
re
ce
rv
ed
 

Th
e 

Co
mm
ut
te
e 

ha
s 

de
si
re
d 

su
pp
li
ed
 

by
 

th
e 

Bo
ar
d 

th
e 

ov
er
al
l 

th
at
 

th
e 

la
te
st
 
po
si
ti
on
 

be
 
se
nt
 

re
pr
es
en
ta
ti
on
 

of
 
Sc
he
du
le
d 

Ca
st
es
 

1 
Cl
as
s 

111
 

po
st
s 

wa
s 

to 
Co
mm
ut
te
e 

at 
th
e 

ea
rh
es
t 

12
 
36
% 

1n 
19
84
 

85
 

12
 
67
% 

m 
19
85
 

86
 
an
d 

12
 
71
% 

1n 
ye
ar
 

19
86
 

87
 

Bu
t 

1t 
ha
s 

be
en
 
no
ti
ce
d 

th
at
 
ou
t 

of
 2

14
27
 
ca
te
go
ri
es
 

of
 
po
st
s 

re
pr
es
en
ta
ti
on
 

पा 
26
53
 

ca
te
go
ri
es
 

of
 
po
st
s 

15 
ve
ry
 

lo
w 

So
me
 

of
 
su
ch
 
ca
te
go
ri
es
 

of
 
po
st
s 

ar
e 

me
nt
io
ne
d 

in 
th
e 

su
cc
ee
di
ng
 
pa
ra
gr
ap
hs
 

to
ge
th
er
 

wi
th

 
th

e 
re
co
mm
en
da
ti
on
/ 

ob
se
rv
at
io
n 

of
 t

he
 
Co
mm
ut
te
e 

As
 
pe
r 

th
e 

la
te
st
 
wr
it
te
n 

re
pl
y 

of
 t

he
 
Bo
ar
d 

ou
t 

of
 3
29
29
 
sa
nc
ti
on
ed
 
po
st
s 

of
 C

la
ss
 

Il
 

as
 
on
 

31
st
 
Ma
rc
h 

19
87
 

30
70
6 

po
st
s 

we
re
 

fi
ll
ed
 

up
 

Th
e 

qu
ot
a 

me
an
t 

fo
r 
Sc
he
du
le
d 

Ca
st
es
 
co
me
s 

to
 
61
21
 
wh
er
ea
s 

on
ly
 
29
05
 

po
st
s 

ha
d 

be
en
 

fi
ll
ed
 
up
 
fr
om
 
am
on
gs
t 

th
e 

Sc
he
du
le
d 

Ca
st
es
 

ca
nd
id
at
es
 

Th
us
 

th
er
e 

wa
s 

a 
sh
or
tf
al
l 

of
 
22
16
 

Sc
he
du
le
d 

Ca
st
es
 
ca
nd
id
at
es
 

पा 
th
e 

Bo
ar
d 

Cl
as
s 

पी
 
Po
st
s 

11 

Th
e 

Co
mm
it
te
e 

wa
s 

as
su
re
d 

du
ri
ng
 

th
e 

co
ur
se
 

of
 
or
al
 

ex
am
in
at
io
n 

of
 
th
e 

re
pr
es
en
ta
ti
ve
 

of
 

th
e 

G
o
v
e
r
n
m
e
n
t
 

an
d 

Bo
ar
d 

th
at
 
si

nc
er

e 
ef
fo
rt
s 
wo
ul
d 

be
 
ma
de
 

to
 
wi
pe
 

of
f 

th
e 

ba
ck
 

lo
g 

ag
ai
ns
t 

ex
is
ti
ng
 

va
ca
nc
ie
s 

as
 

an
d 

wh
en
 

th
e 

ba
n 

on
 

re
cr
ui
tt
me
nt
 
wo
ul
d 

be
 

li
ft
ed
 

Th
e 

C
o
m
m
i
t
t
e
e
 

ho
pe
 

th
at
 

th
e 

Bo
ar
d 

wi
ll
 

ta
ke
 

so
me
 

po
si
ti
ve
 

st
ep
s 

10
 
th
e 

ne
ar
 
fu
tu
re
 

to
 
re
co
up
 

फि
ट 

sh
or
tf
al
l/
 
ba
ck
 

to
g 

i 
Cl

as
s 

11
 
po
st
s 

an
d 

mf
or
m 

th
em
 
ac
co
rd
in
gl
y



1 
2 

- 5 2 

U
D
C
s
 

Th
e 

Bo
ar

d 
ha

s 
st
at
ed
 

n 
1ts

 
la
te
st
 

wr
it

te
n 

re
pl

y 
th
at
 
17
96
 

po
st
s 

of
 U

 
D 

Cs
 

ar
e 

1n 
po

si
ti

on
 

Th
e 

qu
ot

a 
me
an
t 

fo
r 

Sc
he
du
le
d 

Ca
st

es
 
ca
nd
id
at
es
 
co
me
s 

to 
35
9 

wh
er
ea
s 

on
ly

 
92

 
po

st
s 

ha
ve
 
be

en
 

fi
ll
ed
 
up

 
fr

om
 
am
on
gs
t 

th
e 

Sc
he
du
le
d 

Ca
st
es
 
Ca
nd
id
at
es
 

Th
e 

re
as

on
s 

fo
r 

th
e 

sh
or
tf
al
l 

as
 
st

at
ed

 
by

 
th

e 
De
pa
rt
me
nt
/B
oa
rd
 
we

re
 

th
at
 
th
er
e 

1s 
ge

ne
ra

l 

ba
n 

on
 
fr
es
h 

re
cr

ui
tm

en
t 

an
d 

al
so

 
qu

al
if

ie
d 

pe
rs

on
s 

we
re
 

no
t 

av
ai
la
bl
e 

1n 
re

qu
ir

ed
 

st
re
ng
th
 

Th
e 

C
o
m
m
t
t
e
e
 

15 
un

ha
pp

y 
to

 
no

te
 
th
e 

lo
w 

re
pr
es
en
ta
ti
on
 

of
 S

ch
ed
ul
ed
 
Ca

st
es

 
em

pl
oy

ee
s 

on
 
th
es
e 

po
st

s 
an
d 
r
e
c
o
m
m
e
n
d
 

th
at

 
so
me
 

po
si

ti
ve

 
st
ep
s 

be
 
ta

ke
n 

by
 

th
e 

Bo
ar
d 

to
 
en

su
re

 
du

e 

re
pr
es
en
ta
ti
on
 

of
 
Sc
he
du
le
d 

Ca
st

es
 

on
 

th
e 

po
st

s 

Th
e 

De
pa
rt
me
nt
 

m 
15

 
la

te
st

 
wr

it
te

n 
re
pl
y 

st
at
ed
 
th
at
 
34

 
po

st
s 

of
 S

to
re

 
Ke
ep
er
s 

ha
ve
 

be
en

 
fi

ll
ed

 
up

 
ou
t 

of
 
wh
ic
h 

th
e 

qu
ot
a 

of
 
Sc
he
du
le
d 

Ca
st
es
 
ca

nd
id

at
es

 
co
me
 

to
 

7 
wh

er
ea

s 
on

ly
 

2 
po
st
s 

ha
ve

 
be

en
 

fi
ll
ed
 
up

 
fr

om
 
am
on

gs
t 

th
e 

Sc
he

du
le

d 
Ca

st
es

 
ca
nd
id
at
es
 
th

us
 

th
er
e 

15 
a 

sh
or

tf
al

l 
of

 
Sc

he
du

le
d 

Ca
st
es
 
pe

rs
on

s 

St
or

e 
Ke

ep
er

 

Th
e 

Co
mm

it
te

e 
ar
e 

ve
ry

 
mu
ch
 

pa
in

ed
 

to 
me

nt
io
n 

th
e 

re
pr
es
en
ta
ti
on
 

of
 S

ch
ed
ul
ed
 
Ca

st
es

 
ca

nd
id

at
es

 
on
 
th

es
e 

po
st
s 

of
 

St
or

e 
Ke
ep
er
s 

15 
ve

ry
 
lo

w 
de
sp
it
e 

of
 t

he
 
fa
ct
 
th
at

 
th
er
e 

15 
no

 
de
ar
th
 

of
 
ca

nd
id

at
es

 
fo
r 

th
e 

ca
te

go
ry

 
एव

 
th
is
 
po
st
 

Th
e 

Co
mm
uf
te
e 

re
co
mm
en
de
d 

th
at
 
sp

ec
ia

l 
ef
fo
rt
s 

be
 
ma
de
 

10 
m 

cr
ea

se
 

th
ei
r 

mt
ak
e 

m 
th
is
 
se
rv
ic
e 

wi
th

in
 

si
x 

mo
nt
hs
 

No
 
re

pl
y 

ha
s 

be
en

 
re

ce
rv

ed
 

—
d
o
—
 

Th
e 

Co
mm

it
te

e 
ha
s 

de
si

re
d 

th
at
 t

he
 
la
te
st
 p

os
it
io
n 

be
 
se

nt
 

to
 
Co

mm
ui

tt
ee

 
at

 
th
e 

ea
rl

ie
st

 

Th
e 

Co
mm

ui
tt

ee
 

ha
s 

de
sm

ed
 

th
at
 t

he
 
la
te
st
 p

os
it
io
n 

be
 
se

nt
 

to
 
Co

mm
mt

te
e 

at
 
th
e 

ea
rh
ie
st
 

—
 
)



Ly
 

W 
1 

2 
- 

3 

Th
e 

De
pa
rt
me
nt
/B
oa
rd
 

ha
s 

st
at
ed
 

पा 

1ts
 
la

te
st

 
wr
it
te
n 

re
pl

y 
th
at
 
23
53
 

po
st
s 

of
 

LD
Cs
 

ar
e 

m 
po
si
ti
on
 

Th
e 

qu
ot

a 
me

an
t 

fo
r 
Sc

he
du

le
d 

Ca
st
es
 

ca
nd
id
at
es
 
co
me
s 

to
 
46

9 
wh

er
ea

s 
on

ly
 
23

1 
po
st
s 

ha
ve
 
be
en
 

fi
ll
ed
 
up

 
fr

om
 
am

on
gs

t 
th

e 
Sc
he
du
le
d 

Ca
st

es
 
ca

nd
id

at
es

 
Th
e 

re
as

on
s 

fo
r 

th
e 

sh
or
tf
al
l 

of
 
23
8 

po
st

s 
85

 
st
at
ed
 

by
 

th
e 

De
pa

rt
me

nt
/B

oa
rd

 
we
re
 

th
at
 
th

er
e 

15 
ba

n 
on
 
fr

es
h 

re
cr

ui
tm

en
t 

fo
r 

th
e 

la
st
 
se

ve
n 

ye
ar

s 
an
d 

sh
or

tf
al

l 
ca

n 
on
ly
 

be
 
re

mo
ve

d 

af
te
r 

th
e 

ba
n 

15 
hf

te
d 

Th
e 

Co
mm
it
te
e 

ob
se
rv
e 

th
at

 
th

e 
pe

ri
od

 
to
 
ca
rr
y 

fo
rw
ar
d 

th
e 

re
se
rv
ed
 
va

ca
nc

ie
s 

sh
ou
ld
 

be
 
al

lo
we

d 
to

 
co
nt
in
ue
 

as
 
lo
ng
 

as
 
th

e 
po
st
 
re
ma
in
 
va
ca
nt
 

I
E
J
 

In
 
5 

la
te

st
 
wr
it
te
n 

re
pl

y 
th

e 
Bo

ar
d 

ha
s 

st
at

ed
 

th
at

 
ou

t 
of

 
53

8 
sa
nc
ti
on
ed
 

po
st
s 

of
 

Dr
iv
er
s 

as
 
on

 
31
st
 
Ma
rc
h 

19
87
 

48
4 

po
st

s 
we
re
 

fi
ll
ed
 
up

 
ou
t 

of
 w
hi
ch
 
97

 
po

st
s 

we
re

 
me
an
t 

fo
r 
Sc
he
du
le
d 

Ca
st

es
 
ca

nd
id

at
es

 

wh
il
e 

on
ly
 
27

 
po

st
s 

we
re

 
he
ld
 
by

 
Sc
he
du
le
d 

Ca
st

es
 
ca

nd
id

at
es

 

re
su

lt
in

g 
1n 

8 
sh

or
tf

al
l 

of
 7

0 
pe
rs
on
s 

Th
e 

re
as

on
s 

of
 s

ho
rt
fa
ll
 

as
 

st
at
ed
 

by
 

th
e 

Bo
ar

d 
we

re
 

th
at
 

th
e 

fr
es

h 
re
cr
ui
tm
en
t 

wa
s 

ge
ne

ra
ll

y 
ba
nn
ed
 

an
d 

th
e 

me
n 

fr
om
 

Sc
he

du
le

d 
Ca
st
es
 

ca
te
go
ry
 
we
re
 

no
t 

av
ai
la
bl
e 

ता
 
th

e 
wo
rk
 
ch

ar
ge

d/
da

il
y 

wa
ge
s 

ca
dr

e 
fr
om
 
wh
er
e 

th
es
e 

ha
ve
 
be
en
 
ap

po
mt

ed
 

LD
Cs

 

Th
e 

Co
mm

ut
te

e 
fe
el
 
gr
ea
tl
y 

di
st
re
ss
ed
 

to
 
fi

nd
 
th
e 

sh
or
tf
al
l 

1n 
th

e 
po

st
s 

of
 d

ri
ve
rs

 
wh

il
e 

th
e 

Sc
he
du
le
d 

Ca
st

es
 
ca
nd
id
at
es
 

fo
r 

po
st
s 

of
 
dr
iv
er
s 

ar
e 

av
ai

la
bl

e 
10

 
n
u
m
b
e
r
 

wi
th

 
th
e 

No
 

re
pl
y 

ha
s 

be
en
 
re
ce
iv
ed
 

—
d
o
—
 

Th
e 

Co
mm

it
te

e 
ha

s 
de

si
re

d 

th
at
 t

he
 
la
te
st
 p

os
it
io
n 

be
 
se
nt
 

10
 
Co

mm
at

te
e 

at
 
th
e 

ea
rl
ie
st
 

13 

Th
e 

Co
mm

it
te

e 
ha

s 
de

si
re

d 

th
at
 
th

e 
la

te
st

 
po

si
ti

on
 
be

 
se

nt
 

to
 
Co

mm
it

te
e 

at 
th

e 
ea

rl
ie

st



1 

E
m
p
l
o
y
m
e
n
t
 
Ex
ch
an
ge
s 

Th
e 

Co
mm
ut
te
e 

fu
rt
he
r 

de
si
re
 

to
 
be
 

nf
or
me
d 

re
ga
rd
in
g 

th
e 

st
ep
s 

ta
ke
n 

by
 

th
e 

Bo
ar
d 

to 
ma
ke
 

up
 

th
e 

di
fi
ci
en
cy
 

Te
ch
ni
ca
l 

po
st
s 

Th
e 

De
pa
rt
me
nt
/B
oa
rd
 

su
pp
li
ed
 

th
e 

re
qu
ir
ed
 

mf
or
ma
ti
on
 

of
 
Te
ch
ni
ca
l 

po
st
s 

as
 

de
si
re
d 

by
 

th
e 

Co
mm
it
te
e 

1n 
1ts

 
me
et
in
g 

he
ld
 

on
 

3r
d 

Fe
br
ua
ry
 

19
88
 

As
 

pe
r 

la
te
st
 
st
at
em
en
t 

of
 
th
e 

Bo
ar
d 

th
er
e 

15 
ad
eq
ua
te
 

sh
or
tf
al
l 

on
 

th
e 

fo
ll
ow
in
g 

po
st
s 

—
 

(1)
 

(2)
 

3 Q)
 

()
 

® M (8)
 

(9)
 

Ju
ni
or
 
En
gn
ee
r 

(F
) 

Di
vi
si
on
al
 
He
ad
 
Dr
af
ts
ma
n 

Fo
re
ma
n 

G 
| 

Ju
nt
or
 
En
gi
ne
er
 

(C
iv
il
) 

Ju
ni
or
 
En
gm
ee
r 

(F
) 

(T
ec
h 

As
st
t)
 

Dr
af
ts
 

su
b 

Su
b 

St
n 

At
te
nd
an
t 

S
S
A
 

Sh
if
t 

At
te
nd
an
t 

an
d 

As
si
st
an
t 

Fo
re
ma
n 

Th
e 

re
as
on
s 

fo
r 

th
e 

sh
or
tf
al
l 

as
 
ex
pl
ai
ne
d 

by
 

th
e 

De
pa
rt
me
nt
/B
oa
rd
 

m 
5 

la
te
st
 
wr
it
te
n 

re
pl
y 

we
re
 

as
 
un
de
r 

—
 

) 
Qu
al
if
ie
d 

pe
rs
on
s 

we
re
 

no
t 

av
at
la
bl
e 

1n
 
ge
ne
ra
l 

fo
r 

Te
ch
ni
ca
l 

po
st
s 

at 
th
e 

ti
me
 

of
 
re
cr
ui
tm
en
t 

! 

No
 

re
pl
y 

ha
s 

be
en
 
re
ce
rv
ed
 

Th
e 

Co
mm
ui
tt
ee
 

ha
s 

de
si
re
d 

th
at
 t

he
 
la
te
st
 p

os
it
io
n 

be
 
se
nt
 

to
 
Co
mm
ut
te
e 

at
 
th
e 

ea
rl
ie
st
 

14



1 
2 

3 

(1
) 

In
 
pr
om
ot
io
na
l 

ca
dr
e 

po
st
s 

no
 
Sc
he
du
le
d 

Ca
st
es
 

em
pl
oy
ee
s 

we
re
 

av
ai
la
bl
e 

पा 
th
e 

lo
we
r 

ra
nk
 

Th
e 

Co
mm

ut
te

e 
wh
il
e 

sh
ar
mg
 

th
e 

di
ff

ic
ul

ty
 

of
 t

he
 
Bo
ar
d 

in
 

th
is
 

re
ga
rd
 

su
gg
es
t 

th
at
 

1f
 
ca
nd
id
at
es
 

be
lo

ng
in

g 
to
 

Sc
he
du
le
d 

Ca
st
es
 

ha
vi
ng
 

th
e 

pr
es

cr
ib

ed
 

ac
ad

em
ic

 

qu
al

if
ic

at
io

ns
 
we
re
 
re
cr
ut
te
d 

an
d 

ma
de
 

fit
 
fo

r 
th

e 
Te
ch
ni
ca
l 

po
st
s 

re
se

rv
ed

 
fo

r 
th
em
 

by
 

gi
vi
ng
 
th

em
 

ne
ce

ss
ar

y 
tr

am
in

g 

an
d 

re
st

ni
ct

io
n 

re
ga
rd
in
g 

ex
pe
ri
en
ce
 
wa
s 

re
la

xe
d 

th
ey
 
wo

ul
d 

be
 

ab
le
 

to 
8४
४1
1 

of
 t

he
ir
 
le

gi
ti

ma
te

 
ch

an
ce

s 
of

 
ap
po
mn
tm
en
t 

Th
e 

De
pa
rt
me
nt
/ 

Bo
ar
d 

su
pp

li
ed

 
th

e 
No

 
re
pl
y 

ha
s 

be
en
 
re
ce
iv
ed
 

Th
e 

Co
mm
it
te
e 

ha
s 

de
si

re
d 

re
qu
ir
ed
 

in
fo
rm
at
io
n 

प्रा
 
re

sp
ec

t 
of
 
Cl
as
s 

IV
 

th
at
 t

he
 
la
te
st
 p
o
s
i
t
i
o
n
 

be
 
se
nt
 

em
pl

oy
ee

s 
85 

de
si
re

d 
by
 

फि
ट 

Co
mm

ut
te

e 
1n 

1ts
 
me

et
in

g 
he
ld
 

10 
Co
mm
ut
te
e 

at 
th
e 

ea
rl

ie
st

 

on
 

3r
d 

Fe
br
ur
ay
 

19
88
 

As
 

pe
r 

th
e 

st
at

em
en

t 
of
 
th

e 
Bo
ar
d 

th
er

e 
15 

ad
eq
ua
te
 

sh
or
tf
al
l 

on
 

फि
ट 

fo
ll

ow
in

g 
po
st
s 

—
 

Ha
vi

ld
ar

/D
af

ir
i/

Re
co

rd
 

Li
ft

er
 

St
or
e 

Ma
te
/S
to
re
 

At
te

nd
an

t 

छ
ा
 

Di
st

ri
bu

to
r 

Ma
li
/G
ar
dn
er
 

Pe
on

 

Cl
as

s 
IV

 

—_
— 

wn
 

— N o T था 

Tr
uc
k 

C
l
e
a
n
e
r
/
C
l
e
a
n
e
r
/
O
i
l
e
r
/
G
r
e
a
s
e
r
 

o o~ 

As
st
t 

Pu
mp
 
Dr
iv
er
 

Th
e 

re
as

on
 

fo
r 

th
e 

sh
or

tf
al

l 
ha
ve
 

no
t 

be
en
 
ex
pl
am
ed
 

by
 

th
e 

De
pa
rt
me
nt
/B
oa
rd
 

1n
 

1it
s 

la
te
st
 
wr

it
te

n 
re
pl
y 

an
d 

it 
ha
s 

al
so
 

no
t 

me
nt
io
ne
d 

th
e 

mo
de
 

of
 
p
r
o
m
o
t
i
o
n
/
a
p
p
o
n
t
m
e
n
t



1 

Th
e 

Co
mm
ut
te
e 

ar
e 

su
rp
ri
se
d 

to
 
no
te
 

as
 
to
 w
hy
 

th
e 
Bo
ar
d 

ha
d 

no
t 

me
nt
io
ne
d 

th
e 

re
as
on
s 

of
 s

ho
rt
fa
ll
 

as
 
we
ll
 

as
 
mo
de
 

of
 
pr
om
ot
io
n/
ap
po
mt
me
nt
 

Th
e 

Co
mm
ui
tt
ee
 
re
co
mm
en
d 

th
at
 
so
me
 

vi
a 

me
di
a 

m
a
y
 

be
 
ev
ol
ve
d 

to
 
co
ve
r 

up
 

th
e 

ad
eq
ua
te
 
sh
or
tf
al
l 

in 
th
es
e 

po
st
s 

16



H
A
R
Y
A
N
A
 

S
T
A
T
E
 

E
L
E
C
T
R
I
C
I
T
Y
 

B
O
A
R
D
 

(1
3t
h 

Re
po
rt
 

19
87
 

88
) 

Lk
 

H
A
R
Y
A
N
A
 
V
I
D
Y
U
T
 
P
R
A
S
A
R
A
N
 
N
I
G
A
M
 
L
I
M
I
T
E
D
,
 
P
A
N
C
H
K
U
L
A
 

% 3 

R
e
c
o
m
m
e
n
d
a
t
i
o
n
s
 

of
 
th

e 
Co

mm
it

ie
e 

Ac
ti
on
 
ta
ke
n 

by
 

th
e 

Go
ve
rn
me
nt
 

Fu
rt
he
r 

Ob
se
rv
at
io
n 

of
 t

he
 

C
o
m
m
i
t
t
e
e
 

1 
2 

3 

Fr
om
 

th
e 

pe
ru

sa
l 

of
 
th

e 
ma
te
rn
al
 

su
pp
li
ed
 

by
 

th
e 

Bo
ar
d 

th
e 

ov
er

al
l 

re
pr
es
en
ta
ti
on
 

of
 
Sc

he
du

le
d 

Ca
st
es
 

i 
Cl
as
s 

II
I 

po
st

s 
wa
s 

12
 
36
% 

m 
19
84
 

85
 

12
 
67
% 

पा 
19
85
 

86
 
an

d 
12

 
71
% 

प्रा
 y

ea
r 

19
86
 

87
 

Bu
t 

1t 
ha
s 

be
en
 
no

ti
ce

d 
th
at
 
ou

t 
of
 2

14
27
 
ca
te
go
ri
es
 

of
 
Po

st
s 

re
pr

es
en

ta
ti
on

 
ता 

26
53
 

ca
te
go
ri
es
 

of
 
po
st
s 

15 
ve
ry
 

lo
w 

So
me
 

of
 
su

ch
 
ca

te
go

ri
es

 
of

 
po
st
s 

ar
e 

me
nt
io
ne
d 

ता 
th

e 

su
cc
ee
di
ng
 

pa
ra
gr
ap
hs
 

to
ge

th
er

 
wi
th
 

th
e 

re
co

mm
en

da
ti

on
/ 

db
se

rv
at

io
n 

of
 t

he
 
Co

mm
it

te
e 

As
 
pe
r 

th
e 

la
te

st
 
wr

it
te

n 
re
pl
y 

of
th
e 

Bo
ar
d 

ou
t 

of
 3

29
29
 
sa
nc
ti
on
ed
 
po
st
s 

of
 C

la
ss
 

IIl
 
as

 
on

 

31
st
 
Ma
rc
h 

19
87
 

30
70
6 

po
st
s 

we
re
 

fi
ll
ed
 

up
 

Th
e 

qu
ot
a 

me
an
t 

fo
r 
Sc
he
du
le
d 

Ca
st

es
 
co
me
s 

to
 
61
21
 
wh

er
ea

s 
on
ly
 
29
05
 

po
st
s 

ha
d 

be
en
 

fi
ll
ed

 
up

 
fr
om
 
am

en
gs

t 
th

e 
Sc

he
du

le
d 

Ca
st
es
 

ca
nd

id
at

es
 

Th
us
 

th
er
e 

wa
s 

a 
sh

or
tf

al
l 

of
 
22
16
 

Sc
he

du
le

d 

Ca
st
es
 
ca
nd
id
at
es
 

1n 
th

e 
Bo
ar
d 

Cl
as
s 

दा
 
Po
st
s 

Th
e 

Co
mm
it
te
e 

wa
s 

as
su
re
d 

du
ri
ng
 

th
e 

co
ur
se
 

of
 

or
al
 

ex
am
in
at
io
n 

of
 
th

e 
re

pr
es

en
ta

ti
ve

 
of
 

th
e 

Go
ve

rn
me

nt
 

an
d 

Bo
ar
d 

th
at
 
sm
ce
re
 

ef
fo

rt
s 

wo
ul

d 
be

 m
ad
e 

to 
wi
pe
 
of
f 

th
e 

ba
ck
 

lo
g 

ag
am
st
 

ex
is
ti
ng
 

va
ca
nc
ie
s 

85
 

an
d 

wh
en

 
th

e 
ba
n 

on
 

re
cr
ui
tm
en
t 

wo
ul
d 

be
 
hf
te
d 

Th
e 

C
o
m
m
i
t
t
e
e
 

ho
pe
 

th
at
 

th
e 

Bo
ar
d 

wi
ll
 

ta
ke
 

so
me
 

po
st
ti
ve
 

st
ep
s 

प्रा
 t

he
 
ne

ar
 
fu
tu
re
 

to 
re
co
up
 

th
e 

sh
or

tf
al

l 
ba
ck
 

lo
g 

1n 
Cl
as
s 

II
I 

po
st
s 

an
d 

in
fo

rm
 
th

em
 
ac
co
rd
in
gl
y 

Th
e 

re
qu

is
it

io
n 

of
 
10
9 

No
 
L
D
C
a
n
d
 

36
 

No
 
U
D
C
 
nc

lu
di

ng
 
ba

ck
lo

g 
of
 

7N
o 

SC
 

10
 

No
 

BC
 

A&
 
8N
o 

BC
 
B
o
f
L
D
C
a
n
d
 

1 
No
 

BC
 

B 
of

 U
D
C
 

ha
s 

al
re

ad
y 

be
en

 
se
nt
 
to
 
H
S
S
C
 

an
d 

th
e 

re
cr
ui
tm
en
t 

15 
un
de
r 

pr
oc

es
s 

Th
e 

re
ma

mn
in

g 
ba

ck
lo

g 
of

 d
ir
ec
t 

re
cr
ui
tm
en
t 

qu
ot
a 

sh
al

l 
be
 
in
cl
ud
ed
 

at 
th
e 

ti
me
 

of
 f

re
sh
 
re
cr
ui
tm
en
t 

Th
e 

Co
mm

ui
tt

ee
 

ha
s 

de
si
re
d 

th
at
 

th
e 

la
te
st
 

po
si
ti
on
 

be
 

se
nt
 

to
 

Co
mm
ut
te
e 

at 
th
e 

ea
rl
ie
st
 

17



1 
2 

3 

Th
e 

Bo
ar
d 

ha
s 

st
at
ed
 

m 
1ts

 
la
te
st
 
wr
it
te
n 

U
D
G
s
 

re
pl
y 

th
at
 
17
96
 
po
st
s 

of
 U

 
D 

Cs
 

ar
e 

m 
po
si
ti
on
 

Th
e 

qu
ot
a 

me
an
t 

fo
r 

Sc
he
du
le
d 

Ca
st
es
 
ca
nd
id
at
es
 
co
me
s 

to
 

35
9 

wh
er
ea
s 

on
ly
 
92
 
po
st
s 

ha
ve
 
be
en
 

fi
ll
ed
 
up
 
fr
om
 
am
on
gs
t 

th
e 

Sc
he
du
le
d 

Ca
st
es
 
ca
nd
id
at
es
 

Th
e 

re
as
on
s 

fo
r 

th
e 

sh
or
tf
al
l 

as
 
st
at
ed
 
by
 

th
e 

De
pa
rt
me
nt
/B
oa
rd
 
we
re
 

th
at
 
th
er
e 

15 
ge
ne
ra
l 

ba
n 

on
 
fr
es
h 

re
cr
ut
tm
en
t 

an
d 

al
so
 
qu
al
if
ie
d 

pe
rs
on
s 

we
re
 

no
t 

av
ai
la
bl
e 

पा 
re
qu
ur
ed
 

st
re
ng
th
 

Th
e 

Co
mm
ut
te
e 

15 
un
ha
pp
y 

to 
ni
ot
e 

th
e 

lo
w 

re
pr
es
en
ta
ti
on
 

of
 S

ch
ed
ul
ed
 
Ca
st
es
 
em
pl
oy
ee
s 

on
 
th
es
e 

po
st
s 

an
d 
r
e
c
o
m
m
e
n
d
 

th
at
 
so
me
 
po
si
ti
ve
 
st
ep
s 

be
 
ta
ke
n 

by
 
th
e 

Bo
ar
d 

to 
en
su
re
 
du
e 

re
pr
es
en
ta
ti
on
 

of
 
Sc
he
du
le
d 

Ca
st
es
 

on
 

th
e 

po
st
s 

Th
e 

De
pa
rt
me
nt
/B
oa
rd
 
ha
s 

st
at
ed
 

पा 
15
 
la
te
st
 

wr
it
te
n 

re
pl
y 

th
at
 
23
53
 

po
st
s 

एव
 

L 
D 

Cs
 

ar
e 

1n 

po
si
ti
on
 

Th
e 

qu
ot
a 

me
an
t 

fo
r 

Sc
he
du
le
d 

Ca
st
es
 
ca
nd
id
at
es
 

co
me
s 

to
 
46
9 

wh
er
ea
s 

on
ly
 

23
1 

po
st
s 

ha
ve
 
be
en
 

fi
ll
ed
 

up
 

fr
om
 
am
on
gs
t 

th
e 

Sc
he
du
le
d 

Ca
st
es
 
ca
nd
id
at
es
 

Th
e 

re
as
on
s 

fo
r 

th
e 

sh
or
tf
al
l 

of
 
23
8 

po
st
s 

as
 

st
at
ed
 

by
 

th
e 

De
pa
rt
me
nt
/ 

Bo
ar
d 

we
re
 
th
at
 
th
er
e 

15 
8 
ba
n 

on
 
fr
es
h 

re
cr
ui
tm
en
t 

fo
r 

th
e 

la
st
 

se
ve
n 

ye
ar
s 

an
d 

sh
or
tf
al
l 

ca
n 

on
ly
 
be
 
re
mo
ve
d 

af
te
r 

th
e 

ba
n 

15 

li
ft
ed
 Th
e 

Co
mm
it
te
e 

ob
se
rv
e 

th
at
 
th
e 

pe
ri
od
 

to
 
ca
rr
y 

fo
rw
ar
d 

th
e 

re
se
rv
ed
 
va
ca
nc
ie
s 

sh
ou
ld
 

be
 
al
lo
we
d 

to
 
co
nt
mn
ue
 

as
 
lo
ng
 

as 
th
e 

po
st
s 

re
ma
in
 
va
ca
nt
 

L
D
C
s
 

Th
e 

re
qu
is
it
io
n 

of
 3

6 
No
 
U
D
C
 

in
cl
ud
in
g 

ba
ck
lo
g 

of
 

1 N
o 

BC
 

B 
of
 U
D
C
 

ha
s 

al
re
ad
y 

be
en
 

se
nt
 

ot
 
H
S
S
C
 

an
d 

th
e 

re
cr
ui
tm
en
t 

15 
un
de
r 

pr
oc
es
s 

As
 

an
d 

wh
en
 

fi
na
li
ze
 

th
e 

re
cr
ui
tm
en
t 

of
 U
D
C
 

by
 t

he
 H

SS
C 

th
e 

ab
ov
e 

ba
ck
lo
g 

wi
ll
 
be
 

co
mp
le
te
d 

¥ 

Th
e 

re
qu
si
ti
on
 

of
 

10
9 

No
 

LD
C 

nc
lu
di
ng
 

b
a
c
k
l
o
g
 

of
 

7N
o 

SC
 

10
00
 

BC
 
A
&
 

81
१०
 
BC
 

B 

of
 U
D
C
 

ha
s 

al
re
ad
y 

be
en
 

se
nt
 
to
 
H
S
S
C
 

an
d 

th
e 

re
cr
ui
tm
en
t 

15 
un
de
r 

pr
oc
es
s 

As
 

an
d 

wh
en
 

fi
na
li
ze
 

th
e 

re
cr
ui
tm
en
t 

of
 L

DC
 

by
 
th
e 
HS
SC
 

th
e 

ab
ov
e 

ba
ck
lo
g 

wi
ll
 
be
 
co
mp
le
te
d 

(
T
 

Th
e 

Co
mm
ui
tt
ee
 

ha
s 

de
si
re
d 

th
at
 
th
e 

la
te
st
 p

os
it
io
n 

be
 
se
nt
 

to
 
Co
mm
ut
te
e 

at
 t

he
 
ea
rl
ie
st
 

18 

Th
e 

Co
mm
it
te
e 

ha
s 

de
si
re
d 

th
at
 t

he
 
la
te
st
 p

os
it
io
n 

be
 
se
nt
 

to
 
Co
mm
ui
tt
ee
 

at 
th
e 

ea
rh
es
t



1 
2 

3 

In
 i

ts 
Ja
te
st
 w

ri
tt
en
 
re

pl
y 

th
e 

Bo
ar

d 
ha
s 

st
at

ed
 

th
at
 
ou

t 
of
 5

38
 
sa

nc
ti

on
ed

 
po

st
s 

of
 D

ri
ve
rs

 
as 

on
 

31
st
 
Ma
rc
h 

19
87
 

48
4 

po
st

s 
we
re
 

fi
ll
ed
 
up

 
ou

t 
of
 w

hi
ch
 

97
 

po
st
s 

we
re
 
me
an
t 

fo
r 
Sc

he
du

le
d 

Ca
st

es
 
ca
nd
id
at
es
 
wh

il
e 

on
ly
 

27
 
po

st
s 

we
re
 

he
ld
 
by
 
Sc

he
du

le
d 

Ca
st
es
 
ca

nd
id

at
es

 
re
su
lt
mg
 

m 
a 
sh

or
tf

al
l 

of
 7

0 
pe

rs
on

s 
Th
e 

re
as
on
s 

of
 
sh

or
tf

al
l 

85
 
st
at
ed
 

by
 

th
e 

Bo
ar
d 

we
re
 

th
at
 

फि
ट 

fr
es

h 
re

cr
mt

me
nt

 
wa
s 

ge
ne
ra
ll
y 

ba
nn
ed
 

an
d 

th
e 

me
n 

fr
om

 
Sc
he
du
le
d 

Ca
st

es
 
ca
te
go
ry
 
we
re
 

no
t 

av
ai
la
bl
e 

m 
th

e 
wo

rk
 

ch
ar

ge
d/

da
il

y 
wa
ge
s 

ca
dr

e 
fr
om
 

wh
er

e 
th

es
e 

ha
ve
 
be
en
 
ap

po
mt

ed
 

Dr
iv

er
s 

Th
e 

Co
mm

ut
te

e 
दि
ए!
 
gr
ea
tl
y 

di
st
re
ss
ed
 

to 
fi
nd
 
th

e 
sh
or
tf
al
l 

पा 
th

e 
po
st
s 

of
 d

ri
ve

rs
 
wh

il
e 

th
e 

Sc
he

du
le

d 
Ca

st
es

 
ca

nd
id

at
es

 
fo

r 
po
st
s 

of
 
dr

iv
er

s 
ar
e 

av
ai

la
bl

e 
in

 
n
u
m
b
e
r
 

wi
th
 

th
e 

Em
pl
oy
me
nt
 
Ex
ch
an
ge
s 

Th
e 

Co
mm

ut
te

e 
fu

rt
he

r 
de

si
re

 
to 

be
 

mn
fo
rm
ed
 
re

ga
rd
in
g 

फि
ट 

st
ep

s 
ta

ke
n 

by
 

th
e 

Bo
ar
d 

to 
ma
ke
 

up
 

th
e 

de
fi

ci
en

cy
 

Th
e 

De
pa

rt
me

nt
/B

oa
rd

 
su
pp
li
ed
 

th
e 

re
qu

ir
ed

 
in
fo
rm
at
io
n 

of
 

Te
ch

ni
ca

l 

po
st

s 
as
 
de

sw
re

d 
by

 
th
e 

Co
mm
ut
te
e 

m 
its

 
me
et
in
g 

he
ld

 
on

 

3r
d 

Fe
br
va
ry
 

19
88
 

Te
ch

ni
ca

l 
po
st
s 

As
 

एट
ा 

la
te
st
 
st
at

em
en

t 
of

 
th

e 
Bo

ar
d 

th
er

e 
15 

ad
eq

ua
te

 

sh
or

tf
al

l 
on
 

th
e 

fo
ll
ow
in
g 

po
st
s 

—
 

(1
) 

Ju
ni

or
 
En

gm
me

er
 

(F
) 

(2
) 

Di
vi
si
on
al
 
He
ad
 
Dr
af
ts
ma
n 

Th
e 

ba
ck
lo
g 

0 
9 N
o 

Sc
he

du
le

d 
Ca

st
e 

2 
 T
he
 
Co

mu
mu

tt
ee

 
ha

s 
de

si
re

d 

No
 
BC
 
A
&
 
1N

o 
BC
 
Bo
fD
ni
ve
rw
il
lb
e 

in
cl
ud
ed
 

 t
ha
t 

th
e 

la
te
st
 p

os
it

io
n 

be
 
se
nt
 

at 
th
e 

ti
me
 

of
 f

re
sh

 
re
cr
ut
me
nt
 

to
 C

om
mu
it
te
e 

at 
th

e 
ea

rl
ie

st
 

\ 

19 

Th
e 
H
V
P
N
L
 

ha
s 

al
re

ad
y 

se
nt
 
th
e 

re
qu

is
it

io
n 

of
 

 T
he

 
Co

mm
ut

te
e 

ha
s 

de
si

re
d 

41
8 

No
s 

Po
st
s 

of
 G

ri
d 

Su
bs
ta
in
 
Op

er
at

or
 
un

de
r 

 th
at 

th
e 

la
te
st
 p

os
tt

io
n 

be
 
se
nt
 

di
re
ct
 

qu
ot
a 

an
d 

87
4 

No
 

Po
st

s 
of
 

Sh
if

t 
(5

 C
om
mu
tt
ee
 

थी 
th
e 

ea
rl
ie
st
 

At
te

nd
en

t 
un
de
r 

di
re
ct
 

qu
ot

a 
mc

lu
di

ng
 

du
e 

re
pr

es
en

ta
ti

on
 

of
 S

C 
an

d 
BC

 
ca

te
go

ry
 

to 
HS

SC
 

an
d 

th
e 

re
cr

ui
tm

en
t 

15 
un
de
r 

pr
oc

es
s 

It 
1s 
pe

rt
im

en
t 

to
 m

en
ti
on
 
he
re
 

th
at
 

21
5 

No
 

po
st
s 

(1
86

 
JE
/E
le
ct
 

An
d 

29
 
No
 

JE
/C
iv
il
) 

wi
ll
 

be
 

re
cr

ur
te

d 
th
ro
ug
h 

M/
s 

P
G
C
I
L
 

Gu
rg

ao
n 

un
de
r 

Sp
ec

ia
l 

R
e
c
r
u
i
t
m
e
n
t
 

in
cl

ud
in

g 
du

e 

re
pr

es
en

ta
ti

on
 

of
 
Sc

he
du

le
d 

Ca
st

e 
an
d 

B
a
c
k
w
a
r
d
 

Cl
as

se
s 

c
o
m
m
u
n
i
t
y
 

an
d 

th
e 

re
cr

ui
tm

en
t 

15 
un

de
r 

pr
oc
es
s



(3
) 

F
o
r
e
m
a
n
G
 

I 

(4
) 

Ju
ni
or
 
En
gi
ne
er
 

(C
iv
il
) 

Ju
ni
or
 
En
gm
ee
r 

(F
) 

(T
ec
h 

As
st
t)
 

(5
) 

Dr
af
ts
 

su
b 

(6
) 

Su
b 

St
n 

At
te
nd
an
t 

(7
) 

S
S
A
 

(8
) 

Sh
if
t 

At
te
nd
an
t 

an
d 

(9
) 

As
si
st
an
t 

Fo
re
ma
n 

Th
e 

re
as
on
s 

fo
r 

th
e 

sh
or
tf
al
l 

as
 
ex
pl
ai
ne
d 

by
 

th
e 

De
pa
rt
me
nt
/B
oa
rd
 

1n
 

एंड
 l

at
es
t 

wr
it
te
n 

re
pl
y 

we
re
 

85
 
un
de
r 

—
 

(1)
 

Qu
al
if
ie
d 

pe
rs
on
s 

we
re
 

no
t 

av
ai
la
bl
e 

पा 
ge
ne
ra
l 

fo
r 

Te
ch
ni
ca
l 

po
st
s 

at 
th
e 

ti
me
 

of
 r

ec
ru
it
me
nt
 

()
 

In 
pr
om
ot
io
na
l 

ca
dr
e 

po
st
s 

no
 
Sc
he
du
le
d 

Ca
st
es
 

em
pl
oy
ee
s 

we
re
 
av
ai
la
bl
e 

पा 
th
e 

lo
we
r 

ra
nk
 

Th
e 

Co
mm
ut
te
e 

wh
il
e 

sh
ar
mg
 

th
e 

di
ff
ic
ul
ty
 

of
 
th
e 

Bo
ar
d 

10
 

th
is
 

re
ga
rd
 

su
gg
es
t 

th
at
 

1f
 
ca
nd
id
at
es
 

be
lo
ng
in
g 

to
 

Sc
he
du
le
d 

Ca
st
es
 

ha
vi
ng
 

th
e 

pr
es
cr
ib
ed
 

ac
ad
em
ic
 

qu
al
if
ic
at
io
ns
 
we
re
 
re
cr
ut
te
d 

an
d 

ma
de
 

fit
 
fo
r 

th
e 

Te
ch
ni
ca
l 

po
st
s 

re
se
rv
ed
 

fo
r 

th
em
 

by
 
gi
vi
ng
 
th
em
 

ne
ce
ss
ar
y 

tr
am
in
g 

an
d 

re
st
ri
ct
io
n 

re
ga
rd
in
g 

ex
pe
ri
en
ce
 
wa
s 

re
la
xe
d 

th
ey
 
wo
ul
d 

be
 

ab
le
 

to 
av
ai
l 

of
 t

he
ir
 
le
gi
ti
ma
te
 
ch
an
ce
s 

of
 
ap
po
in
tm
en
t 

| 
& 

s 
20 0y



1 
2 

3 

Th
e 

De
pa
rt
me
nt
/ 

Bo
ar

d 
su

pp
li

ed
 

th
e 

Cl
as

s 
IV
 

| 
re
qu
ir
ed
 

nf
or

ma
ti

on
 

छा 
re
sp
ec
t 

of
 

Cl
as

s 
IV
 
em

pl
oy

ee
s 

85
 
de

si
re

d 
by

 
th
e 

C
o
m
m
i
t
i
e
e
 

1n
 

15
 

me
et

in
g 

he
ld

 
on
 
3r

d 
Fe

br
ua

ry
 

19
88
 

As
 
pe
r 

घा
ट 

st
at

em
en

t 
of

 

th
e 

Bo
ar

d 
th

er
e 

15 
ad
eq
ua
te
 

sh
or

tf
al

l 
on
 

th
e 

fo
ll
ow
in
g 

po
st
s 

1 
 H

aw
vi

ld
ar

/D
af
tr

v/
Re

co
rd

 
li

ft
er

 

St
or
e 

Ma
te
/S
to
re
 

At
te

nd
an

t 

छा
! 

Di
st
ri
bu
to
r 

Ma
li

/G
ar

dn
er

 

Pe
on
 

T
r
u
c
k
 
C
l
e
a
n
e
r
/
C
l
e
a
n
e
r
/
C
i
l
e
r
/
G
r
e
a
s
e
r
 

N 6 <t था WO - 

As
st
t 

P
u
m
p
 
Dn

iv
er

 

Th
e 

re
as
on
 

fo
r 

th
e 

sh
or

tf
al

l 
ha
ve
 

no
t 

be
en
 
ex

pl
am

ed
 

by
 

th
e 

De
pa

rt
me

nt
/B

oa
rd
 

प्रा
 

1ts
 

la
te

st
 
wr
it
te
n 

re
pl
y 

an
d 

1t 
ha
s 

al
so
 

no
t 

me
nt
io
ne
d 

th
e 

mo
de
 

of
 
pr

om
ot

io
n/

ap
po

in
tm
en

t 

Th
e 

C
o
m
m
u
t
t
e
e
 

ar
e 

su
rp

ri
se

d 
to
 
no
te
 

as
 

to
 
wh
y 

th
e 

Bo
ar
d 

ha
d 

no
t 

me
nt
io
ne
d 

th
e 

re
as
on
s 

of
 s

ho
rt

fa
ll

 
as

 
we
ll
 

as
 
m
o
d
e
 

of
 
p
r
o
m
o
t
i
o
n
/
a
p
p
o
i
n
t
m
e
n
t
 

Th
e 

C
o
m
m
i
t
i
e
e
 

r
e
c
o
m
m
e
n
d
 

th
at

 
so
me
 

vi
a 

me
di
a 

ma
y 

be
 
ev

ol
ve

d 
to
 
co

ve
r 

up
 
th
e 

ad
eq
ua
te
 
sh
or
tf
al
l 

in
 
th

es
e 

po
st
s 

Th
e 

va
ca

nc
ie

s 
of

 C
la

ss
 

1४
 
po

st
s 

m 
H
V
P
N
 

ca
nt

 

be
 

fi
ll

ed
 

up
 

by
 

Di
re
ct
 
re
cr
ui
tm
en
t 

पा
 
vi
ew
 

of
 

re
st

ri
ct

io
ns

 
1m

po
se

d 
by
 
Ha

ry
an

a 
El
ec
tr
ic
it
y 

Re
gu

la
to

ry
 
Co

mm
is

si
on

 
Pa

nc
hk

ul
a 

Th
e 

Co
mm

ut
te

e 
ha
s 

de
sw
re
d 

th
at
 
th

e 
la
te
st
 
po
si
ti
on
 
be

 
se
nt
 

to
 
C
o
m
m
u
t
t
e
e
 

था
 
th
e 

ea
rl

ie
st

 

A 
L
 f 21



H
A
R
Y
A
N
A
 

S
T
A
T
E
 

E
L
E
C
T
R
I
C
I
T
Y
 

B
O
A
R
D
 

(1
30
 
Re
po
rt
 

19
87
 

88
) 

U
T
T
A
R
 
H
A
R
Y
A
N
A
 

BI
JL
I 

V
I
T
R
A
N
 

N
I
G
A
M
 

L
T
D
 

Re
co
mm
en
da
ti
on
s 

of
 
th
e 

Co
mm
ut
te
e 

Ac
ti
on
 
ta
ke
n 

by
 

th
e 

Go
ve
rn
me
nt
 

Fu
rt
he
r 

Ac
ti
on
 

ta
ke
n 

1 
> 

: 

Cl
as
s 

11
 

Po
st
s 

Fr
om
 

th
e 

pe
ru
sa
l 

of
 
th
e 

ma
te
ri
al
 

No
 

re
pl
y 

ha
s 

be
en
 
re
ce
iv
ed
 

Th
e 

Co
mm
it
te
e 

ha
s 

de
si
re
d 

su
pp
he
d 

by
 

th
e 

Bo
ar
d 

th
e 

ov
er
al
l 

th
at
 

th
e 

la
st
es
t 

po
si
ti
on
 

be
 

re
pr
es
en
ta
ti
on
 

of
 
Sc
he
du
le
d 

Ca
st
es
 

पा 
Cl
as
s 

पा
 

po
st
s 

wa
s 

se
nt
 

to 
th
e 

Co
mm
ut
te
e 

at 
th
e 

12
 
36
% 

m 
19
84
 

85
 

12
 
67
% 

1 
19
85
 

86
 
an
d 

12
 
71
% 

मा 
ye
ar
 

ea
rl
ie
st
 

19
86
 

87
 

Bu
t 

॥ 
ha
s 

be
en
 
no
ti
ce
d 

th
at
 
ou
t 

of
 2

14
27
 
ca
te
go
re
s 

of
 
Po
st
s 

re
pr
es
en
ta
ti
on
 

mn 
26
53
 

ca
te
go
ri
es
 

of
 
po
st
s 

15 
ve
ry
 

lo
w 

So
me
 

of
 s

uc
h 

ca
te
go
ri
es
 

of
 
po
st
s 

ar
e 

me
nt
io
ne
d 

17 
th
e 

su
cc
ee
di
ng
 
pa
ra
gr
ap
hs
 

to
ge
th
er
wi
th
 

th
e 

re
co
mm
en
da
ti
on
/ 

ob
se
rv
at
io
n 

of
 t

he
 
Co
mm
ut
te
e 

As
 
pe
r 

th
e 

la
te
st
 
wr
it
te
n 

re
pl
y 

of
 t

he
 
Bo
ar
d 

ou
t 

of
 3

29
29
 
sa
nc
ti
on
ed
 
po
st
s 

of
 C

la
ss
 

11
 

as
 
on
 

31
st
 
Ma
rc
h 

19
87
 

30
70
6 

po
st
s 

we
re
 

fi
ll
ed
 

up
 

Th
e 

qu
ot
a 

me
an
t 

fo
r 
Sc
he
du
le
d 

Ca
st
es
 
co
me
s 

to 
61
21
 
wh
er
ea
s 

on
ly
 
29
05
 

po
st
s 

ha
d 

be
en
 

fi
ll
ed
 
up
 
fr
om
 
am
on
gs
t 

th
e 

Sc
he
du
le
d 

Ca
st
es
 

ca
nd
id
at
es
 

Th
us
 

th
er
e 

wa
s 

8 
sh
or
tf
al
l 

of
 
22
16
 

Sc
he
du
le
d 

Ca
st
es
 
ca
nd
id
at
es
 

0 
th
e 

Bo
ar
d 

Th
e 

Co
mm
ut
te
e 

wa
s 

as
su
re
d 

du
ri
ng
 

th
e 

co
ur
se
 

of
 

or
al
 

ex
am
in
at
io
n 

of
 
th
e 

re
pr
es
en
ta
ti
ve
 

of
 

th
e 

Go
ve
rn
me
nt
 

an
d 

Bo
ar
d 

th
at
 s

in
ce
re
 
ef
fo
rt
s 

wo
ul
d 

be
 
ma
de
 

to 
wi
pe
 

of
f 

th
e 

ba
ck
 

lo
g 

ag
ai
ns
t 

ex
is
ti
ng
 

va
ca
nc
ie
s 

as
 

an
d 

wh
en
 

th
e 

ba
n 

on
 

re
cr
ur
tm
en
t 

wo
ul
d 

be
 

li
ft
ed
 

Th
e 

Co
mm
ut
te
e 

ho
pe
 

th
at
 

th
e 

Bo
ar
d 

wi
ll
 

ta
ke
 

so
me
 

po
si
ti
ve
 

st
ep
s 

पा 
th
e 

ne
ar
 
fu
tu
re
 

to
 
re
co
up
 

th
e 

sh
or
tf
al
l 

ba
ck
 

lo
g 

1 
Cl
as
s 

II
I 

po
st
s 

an
d 

mn
fo
rm
 
th
em
 
ac
co
rd
in
gl
y 

| 
al
 

N 

22



2 
3 

Th
e 

Bo
ar
d 

ha
s 

st
at
ed
 

पा 
its

 
la

te
st

 
wr
if
te
n 

re
pl
y 

th
at
 
17
96
 
po
st
s 

of
 U

 
D 

Cs
 

ar
e 

m 
po

si
ti

on
 

Th
e 

qu
ot
a 

me
an
t 

fo
r 

Sc
he

du
le

d 
Ca
st
es
 
Ca

nd
id

at
es

 
co
me
s 

to 

35
9 

wh
er

ea
s 

on
ly
 
92

 
po

st
s 

ha
ve

 
be
en
 

fi
ll
ed
 
up

 
fr
om
 
am
on
gs
* 

th
e 

Sc
he
du
le
d 

Ca
st
es
 
Ca
nd
id
at
es
 

Th
e 

re
as

on
s 

fo
r 

th
e 

sh
or
tf
al
l 

as 
st
at
ed
 
by
 
फि
ट 

De
pa
rt
me
nt
/B
oa
rd
 
we
re
 

th
at
 
th
er
e 

15 
ge

ne
ra

l 

ba
n 

on
 
fr
es
h 

re
cr
ui
tm
en
t 

an
d 

81
50
 
qu

al
if

ie
d 

pe
rs

on
s 

we
re
 

no
t 

av
ai

la
bl

e 
m 

re
qu
ir
ed
 

st
re

ng
th

 

UD
CG
Cs
 

Th
e 

Co
mm
ut
te
e 

15 
un
ha
pp
y 

to
 
no
te
 

th
e 

lo
w 

re
pr
es
en
ta
ti
on
 

of
 
S
c
h
e
d
u
l
e
d
 

Ca
st
es
 

e
m
p
l
o
y
e
e
s
 

on
 

th
es
e 

po
st
s 

an
d 

re
co
mm
en
d 

th
at

 
so
me
 

po
si
ti
ve
 

st
ep
s 

be
 
ta
ke
n 

by
 

th
e 

Bo
ar
d 

to 
en
su
re
 
du

e 
re
pr
es
en
ta
ti
on
 
of
 S

ch
ed
ul
ed
 
Ca
st
es
 
on

 
th

e 
po
st
s 

Th
e 

De
pa
rt
me
nt
 

1n
 

1it
s 

la
te
st
 
wr

it
te

n 

St
or
e 

Ke
ep
er
 

re
pl
y 

st
at

ed
 
th
at
 
34
 p

os
ts
 
of

 S
to
re
 
Ke

ep
er

s 

ha
ve
 

be
en
 

fi
ll

ed
 

up
 

ou
t 

of
 
wh
ic
h 

th
e 

qu
ot
a 

of
 
Sc
he
du
le
d 

Ca
st

es
 
ca
nd
id
at
es
 
co
me
 

to
 

7 
wh

er
ea

s 
on
ly
 

2 
po
st
s 

ha
ve
 
be
en
 

fi
ll

ed
 
up

 
fr

om
 
am
on
gs
t 

th
e 

Sc
he
du
le
d 

Ca
st
es
 
ca
nd
id
at
es
 
th
us
 

th
er
e 

15 
a 

sh
or

tf
al

l 
of
 S

ch
ed
ul
ed
 

Ca
st

es
 
pe
rs
on
s 

Th
e 

Co
mm
ut
te
e 

ar
e 

ve
ry

 
mu
ch
 
p
a
m
e
d
 

to
 
me
nt
io
n 

th
e 

re
pr
es
en
ta
ti
on
 

of
 S

ch
ed
ul
ed
 
Ca
st
es
 
ca
nd
id
at
es
 

on
 
th
es
e 

po
st
s 

of
 

St
or
e 

Ke
ep
er
s 

15 
ve
ry
 
lo

w 
de

sp
it

e 
of

 t
he
 

fa
ct

 
th

at
 

th
er
e 

15 

no
 

de
ar
th
 

of
 
ca
nd
id
at
es
 

fo
r 

th
e 

ca
te
go
ry
 

of
 

th
us

 
po
st
 

Th
e 

Co
mm
ut
te
e 

re
co
mm
en
de
d 

th
at
 

sp
ec
ia
l 

ef
fo
rt
s 

be
 
ma
de

 
to 

mc
re
as
e 

th
ei
r 

mt
ak
e 

in 
th

is
 
se
rv
ic
e 

wi
th
in
 

si
x 

mo
nt
hs
 

Th
e 

ma
tt
er
 

15 
un
de
r 

pr
oc
es
s 

Th
e 

Co
mm
ut
te
e 

ha
s 

de
si
re
d 

th
at
 

th
e 

la
st
es
t 

po
si
ti
on
 

be
 

se
nt
 

to
 
th
e 

Co
mm
it
te
e 

at
 
th
e 

ea
rl
ie
st
 

— 
do
— 

—d
o—
 

23



2 
3 

Th
e 

De
pa

rt
me

nt
/B

oa
rd

 
ha

s 
st
at
ed
 

पा 
15

 
la

te
st

 

LD
GC
s 

| 
wr

tt
en

 
re

pl
y 

th
at
 
23

53
 

po
st

s 
of
 

L 
D 

Cs
 

ar
e 

पा 

po
si
ti
on
 

Th
e 

qu
ot
a 

me
an
t 

fo
r 

Sc
he

du
le

d 
Ca
st
es
 
ca
nd
id
at
es
 

co
me
s 

to
 
46

9 
wh

er
ea

s 
on

ly
 

23
1 

po
st
s 

ha
ve
 
be
en
 

fi
ll
ed
 

up
 

fr
om
 
am
on
gs
t 

th
e 

Sc
he

du
le

d 
Ca

st
es

 
ca

nd
id

at
es

 
Th

e 
re

as
on

s 

fo
r 

फि
ट 

sh
or

tf
al

! 
of

 
23
8 

po
st

s 
as
 

st
at

ed
 

by
 

th
e 

De
pa
rt

me
nt

/ 

Bo
ar

d 
we
re
 

th
at
 
th

er
e 

15 
2 
ba
n 

on
 

fr
es
h 

re
cr

ui
tm

en
t 

fo
r 

th
e 

7 

ye
ar
s 

an
d 

sh
or

tf
al

l 
ca
n 

on
ly
 
be
 
re

mo
ve

d 
af

te
r 

th
e 

ba
n 

15 
li

ft
ed

 

Th
e 

Co
mm

ut
te

e 
ob

se
rv

e 
th
at
 
th
e 

pe
ri

od
 

10 
ca
rr
y 

fo
rw

ar
d 

th
e 

re
se
rv
ed
 
va

ca
nc

ie
s 

sh
ou
ld
 

be
 
al

lo
we

d 
to
 
co
nt
in
ue
 

85
 
lo
ng
 

85
 
th

e 
po
st
s 

re
ma

in
 
va
ca
nt
 

I
E
 

In
 

15
 

la
te

st
 
wr

it
te

n 
re
pl
y 

th
e 

Bo
ar
d 

ha
s 

st
at
ed
 

th
at
 

ou
t 

of
 
53

8 
sa
nc
ti
on
ed
 

po
st

s 
of

 

Dr
iv

er
s 

as
 
on

 
31
st
 
Ma
rc
h 

19
87

 
48

4 
po

st
s 

we
re

 
fi

ll
ed

 
up

 
ou
t 

of
 w

hi
ch
 

97
 p

os
ts
 
we
re
 
me
an
t 

fo
r 
Sc

he
du

le
d 

Ca
st

es
 
ca

nd
id

at
es

 

wh
il
e 

on
ly

 
27

 
po
st
s 

we
re

 
he
ld
 
by

 
Sc

he
du

le
d 

Ca
st

es
 
ca

nd
id

at
es

 

re
su

lt
in

g 
1n 

a 
sh

or
tf

al
l 

of
 7

0 
pe
rs
on
s 

Th
e 

re
as

on
s 

of
 s

ho
rt

fa
ll

 

as
 

st
at
ed
 

by
 

th
e 

Bo
ar
d 

we
re

 
th
at
 

th
e 

fr
es

h 
re

cr
ui

tm
en

t 
wa

s 

ge
ne

ra
ll

y 
ba
nn
ed
 

an
d 

th
e 

me
n 

fr
om

 
Sc

he
du

le
d 

Ca
st
es
 

ca
te
go
ry
 
we

re
 

no
t 

av
at

la
bl

e 
in 

th
e 

wo
rk
 
ch
ar
ge
d/
da
il
y 

wa
ge
s 

ca
dr
e 

fr
om
 
wh
er
e 

th
es
e 

ha
ve
 
be

en
 
ap
po
mt
ed
 

Th
e 

Co
mm
ui
tt
ee
 

fe
el
 
gr

ea
tl

y 
di
st
re
ss
ed
 

10
 
fi

nd
 
th

e 
sh

or
tf

al
l 

1n 
th

e 
po
st
s 

of
 d

ri
ve

rs
 

wh
il

e 
th

e 
Sc

he
du

le
d 

Ca
st

es
 
ca
nd
id
at
es
 

fo
r 

po
st
s 

of
 
dr

iv
er

s 
ar

e 
av

ai
la

bl
e 

ता 
nu

mb
er

 
wi
th
 

th
e 

Em
pl

oy
me

nt
 
Ex
ch
an
ge
s 

Th
e 

Co
mm
ut
te
e 

fu
rt

he
r 

de
si

re
 

to 
be

 

in
fo
rm
ed
 
re

ga
rd

in
g 

th
e 

st
ep
s 

ta
ke

n 
by

 
th

e 
Bo
ar
d 

to
 
ma
ke
 

up
 

th
e 

de
fi
ci
en
cy
 

Th
e 

ma
tt
er
 

15 
un

de
r 

pr
oc
es
s 

Th
e 

po
st
 

of
 d

ri
ve

r 
15 

to 
be

 
fi
ll
ed
 
up

 
fr
om
 

am
on

gs
t 

th
e 

se
rv

in
g 

cl
as

s 
IV

 
em
pl
oy
ee
 
ha
vi
ng
 

th
e 

pr
es
cr
ib
ed
 

qu
al

if
ic

at
io

n/
ex

pe
ri

en
ce

 

H
o
w
e
v
e
r
 

1n
 
ca

se
 

th
e 

de
pa
rt
me
nt
al
 
ca
nd
id
at
es
 

ar
e 

no
t 

av
ai
la
bl
e 

th
e 

va
ca

nc
te

s 
wi

ll
 

be
 

fi
ll

ed
 

up
 

by
 

th
e 

di
re
ct
 

re
cr

ui
tm

en
t 

Th
e 

qu
ot
a 

of
 

50
 
an
d 

80
 
ca

te
go

ry
 

1s 
be

in
g 

ta
ke

n 
ca

re
 
of

 a
t 

th
e 

ti
me

 
of

 a
pp

oi
nt

me
nt

 

Th
e 

Co
mm
ui
tt
ee
 

ha
s 

de
si

re
d 

th
at
 

th
e 

la
st
es
t 

po
si
ti
on
 

be
 

se
nt
 

to
 
th
e 

Co
mm

ut
te

e 
at

 
th

e 

ea
rl

ie
st

 

de
 

24



& 

1 
3 

Th
e 

De
pa

rt
me

nt
/B

oa
rd

 
su
pp
li
ed
 

th
e 

re
qu
ir
ed
 
mf

or
ma

ti
on

 
of

 
Te

ch
ni

ca
l 

po
st
s 

as
 

de
si

re
d 

by
 

th
e 

Co
mm

ui
tt

ee
 

1n
 

15
 
me
et
in
g 

he
ld
 

on
 

3r
d 

Fe
br
ua
ry
 

19
88
 

Te
ch

ni
ca

l 
po

st
s 

As
 

एट
ा 

la
te

st
 
st

at
em

en
t 

of
 
th
e 

Bo
ar
d 

th
er

e 
15 

ad
eq
ua
te
 

sh
or

tf
al

l 
on
 

th
e 

fo
ll

ow
in

g 
po

st
s 

—-
 

(1
) 

Ju
mo

r 
En
gi
ne
er
 

(F
) 

(2
) 

Dr
vi
si
on
al
 
He
ad

 
Dr

af
ts

ma
n 

(3
) 

F
o
r
e
m
a
n
G
 

1 

(4
) 

Ju
ni
or
 
En
gi
ne
er
 

(C
iv

il
) 

Ju
ni

or
 
En
gm
ee
r 

(F
) 

{T
ec

h 
As
st
t)
 

(5
) 

Dr
af

ts
 

su
b 

(6
) 

Su
b 

St
 

At
te

nd
an

t 

(7
) 

S
S
A
 

(8
) 

Sh
if

t 
At

te
nd

an
t 

an
d 

(9
) 

As
si
st
an
t 

Fo
re

ma
n 

Th
e 

re
as

on
s 

fo
r 

th
e 

sh
or
tf
al
l 

as
 
ex

pl
ai

ne
d 

by
 

th
e 

De
pa

rt
me

nt
/B

oa
rd

 
m 

1ts
 l

at
es
t 

wr
it

te
n 

re
pl

y 
we
re
 

as 
un

de
r 

—
 

(1)
 

Qu
al
if
ie
d 

pe
rs

on
s 

we
re
 

no
t 

av
ai

la
bl

e 
in

 
ge
ne
ra
l 

fo
r 

Te
ch

ni
ca

l 
po
st
s 

at 
th
e 

ti
me

 
of

 
re

cr
ui

tm
en

t 

()
 

In
 
pr

om
ot

io
na

l 
ca
dr
e 

po
st
s 

no
 
Sc

he
du

le
d 

Ca
st
es
 

em
pl

oy
ee

s 
we
re
 

av
ai
la
bl
e 

पा 
th

e 
lo

we
r 

ra
nk
 

Th
e 

Co
mm
ut
te
e 

wh
il

e 
sh

ar
in

g 
th

e 
di

ff
ic

ul
ty

 
of

 t
he
 
Bo

ar
d 

10
 

th
is

 
re

ga
rd

 
su

gg
es

t 
th

at
 

if
 
ca
nd
id
at
es
 

be
lo

ng
in

g 
to

 

A
L
M
 Se
le

ct
io

n 
1s 

un
de

r 
pr

oc
es

s 
1n

 
th
e 

co
mm

us
si

on
 

of
fi
ce
 

SA
 

Se
le
ct
io
n 

15 
un

de
r 

pr
oc

es
s 

1n
 

th
e 

co
mm

is
si

on
 

of
fi
ce
 

Re
ga

rd
in

g 
po
mt
s 

No
 

2 
3 

6 
7 

& 
9 

th
es

e 

ar
e 

pr
om

ot
io

na
l 

po
st
s 

an
d 

ba
ck

lo
g 

1f
 
an
y 

15 

be
in

g 
ta
ke
n 

ca
re
 

at 
th

e 
tu
me
 

of
 p

ro
mo

ti
on

 

Fu
rt

he
r 

Dr
af

t 
Su
b 

Ca
te
go
ry
 

do
es
 

no
t 

ex
is
t 

m
U
H
B
V
N
 

Th
e 

Co
mm

ut
te

e 
ha
s 

de
si

re
d 

th
at
 

th
e 

la
st

es
t 

po
si
ti
on
 

be
 

se
nt

 
to

 
th

e 
Co

mm
ut

te
e 

at
 
th

e 

ea
rl
ie
st
 

25



1 

Sc
he
du
le
d 

Ca
st
es
 

ha
vi
ng
 

th
e 

pr
es
cr
ib
ed
 

ac
ad
em
ic
 

qu
al
if
ic
at
io
ns
 
we
re
 

re
cr
ur
te
d 

an
d 

ma
de
 

fit
 
fo

r 
th
e 

Te
ch
ni
ca
l 

po
st
s 

re
se
rv
ed
 

fo
r 

th
em
 

by
 
gi
vi
ng
 
th

em
 

ne
ce

ss
ar

y 
tr
ai
ni
ng
 

an
d 

re
st
ri
ct
io
n 

re
ga
rd
in
g 

ex
pe
ri
en
ce
 
wa

s 
re
la
xe
d 

th
ey
 
wo
ul
d 

be
 
ab
le

 
to 

av
ai
l 

of
 
th
er
r 

le
gi
tt
ma
te
 
ch
an
ce
s 

of
 
ap
po
mn
tm
en
t 

Th
e 

De
pa
rt
me
nt
/ 

Bo
ar
d 

su
pp
li
ed
 

th
e 

re
qu
ir
ed
 

in
fo

rm
at

io
n 

पा 
re

sp
ec

t 
of
 
Cl
as
s 

1V
 

em
pl
oy
ee
s 

as
 
de
si
re
d 

by
 

th
e 

Co
mm
ut
te
e 

10
 

15
 
me
et
in
g 

he
ld
 

on
 

3r
d 

Fe
br
ua
ry
 

19
88
 

As
 

pe
r 

th
e 

st
at

em
en

t 
of

 
th

e 
Bo
ar
d 

th
er
e 

15 
ad
eq
ua
te
 

sh
or
tf
al
l 

on
 

th
e 

fo
ll
ow
in
g 

po
st

s 
—
 

1 
 H
av
il
da
r/
Da
ft
ri
/R
ec
or
d 

Li
ft
er
 

St
or

e 
Ma
te
/S
to
re
 
At
te
nd
an
t 

Bi
ll
 
Di
st
ri
bu
to
r 

Ma
l/
Ga
rd
ne
r 

Pe
on
 

Tr
uc
k 

Cl
ea
ne
r/
Cl
ea
ne
r/
Oi
le
r/
Gr
ea
se
r 

As
st
t 

P
u
m
p
 
Dr
iv
er
 

Th
e 

re
as
on
 

fo
r 

th
e 

sh
or
tf
al
l 

ha
ve

 
no

t 
be

en
 
ex

pl
am

ed
 

by
 

th
e 

De
pa
rt
me
nt
/B
oa
rd
 

का 
1ts

 
la
te
st
 
wr

it
te

n 
re
pl
y 

an
d 

1t 
ha
s 

al
so

 
no
t 

me
nt
io
ne
d 

th
e 

mo
de
 

of
 
pr
om
ot
io
n/
ap
po
in
tm
en
t 

Cl
as
s 

IV
 

N on < O T~ Th
e 

Co
mm
ui
tt
ee
 
ar

e 
su
rp
ri
se
d 

to
 
no

te
 
as
 

to
 w

hy
 
th
e 
Bo
ar
d 

ha
d 

no
t 

me
nt
io
ne
d 

th
e 

re
as
on
s 

of
 s

ho
rt
fa
ll
 

as
 
we
ll
 

as
 
m
o
d
e
 

of
 
p
r
o
m
o
t
i
o
n
/
a
p
p
o
i
n
t
m
e
n
t
 

Th
e 

C
o
m
m
u
t
t
e
e
 
r
e
c
o
m
m
e
n
d
 

th
at
 

so
cm
e 

vi
a 

me
di
a 

m
a
y
 

be
 
ev
ol
ve
d 

to
 
co
ve
r 

up
 

th
e 

ad
eq
ua
te
 
sh
or
tf
al
l 

m 
th

es
e 

po
st
s 

Pr
es

en
tl

y 
Cl
as
s 

IV
 

po
st
s 

ha
ve
 

no
t 

be
en
 

fi
ll
ed
 
up
 
by

 
di
re
ct
 
re

cr
mm

tm
en

t 
Th
e 

ba
ck

lo
g 

1f 

an
y 

wi
ll
 
be

 
fi
ll
ed
 

up
 

at
 
th

e 
ti
me
 
of

 r
ec
ru
it
me
nt
 

Th
e 

Co
mm

it
te

e 
ha

s 
de
si
re
d 

th
at
 

th
e 

la
st
es
t 

po
si
ti
on
 

be
 

se
nt
 

to
 

th
e 

Co
mm

it
te

e 
at
 
th
e 

ea
rl

ie
st

 

26



b e 

L 

H
A
R
Y
A
N
A
 

S
T
A
T
E
 
E
L
E
C
T
R
I
C
I
T
Y
 
B
O
A
R
D
 

(1
3t
h 

Re
po
rt
 

19
87
 

88
) 

D
A
K
S
H
I
N
 
H
A
R
Y
A
N
A
 

छा
त्

रा
 त 
V
I
T
R
A
N
 
N
I
G
A
M
 
L
T
D
 

H
I
S
A
R
 

R
e
c
o
m
m
e
n
d
a
t
i
o
n
s
 

of
 t

he
 
C
o
m
m
t
t
e
e
 

Ac
ti
on
 
ta
ke
n 

by
 

th
e 

Go
ve
rn
me
nt
 

Fu
rt
he
r 

ob
se

rv
at

io
n 

of
 
th

e 
Co

mm
it

te
e 

1 
2 

3 

Cl
as

s 
IV
 

Th
e 

De
pa
rt
me
nt
/ 

Bo
ar

d 
su

pp
li

ed
 

th
e 

re
qu

ir
ed

 
in
fo
rm
at
io
n 

10
 
re

sp
ec

t 
of

 

Cl
as

s 
1V
 
em
pl
oy
ee
s 

85 
de

si
re

d 
by

 
th

e 
Co
mm
it
te
e 

n 
15

 
me
et
 

in
g 

he
ld
 

on
 
3r
d 

Fe
br
ua
ry
 

19
88
 

As
 
pe

r 
th
e 

st
at

em
en

t 
of
 t

he
 

Bo
ar

d 
th

er
e 

15 
ad
eq
ua
te
 

sh
or

tf
al

l 
on
 

th
e 

fo
ll
ow
in
g 

po
st
s 

—
 

Ha
vi
ld
ar
/D
af
ir
i/
Re
co
rd
 

hf
te

r 

St
or
e 

Ma
te

/S
to

re
 
At

te
nd

an
t 

B1
ll
 
Da

st
ri

bu
to

r 

Ma
ly

Ga
rd

ne
r 

Pe
on
 

Tr
uc
k 

Cl
ea

ne
r/

Cl
ea

ne
r/

Oi
le

r/
Gr

ea
se

r 

As
st

t 
Pu
mp
 
Dr
iv
er
 

Th
e 

re
as
on
 

fo
r 

th
e 

sh
or

tf
al

l 
ha

ve
 

no
t 

be
en
 
ex

pl
am

ed
 

by
 

th
e 

De
pa

rt
me

nt
/B

oa
rd

 
1n

 
1ts

 
la
te
st
 
wr

it
te

n 
re
pl
y 

an
d 

it 
ha
s 

al
so
 

no
t 

me
nt

io
ne

d 
th
e 

mo
de

 
of

 
pr
om
ot
io
n/
ap
po
im
tm
en
t 

- F हु, यो 1) ४22 e Th
e 

C
o
m
m
i
t
t
e
e
 

ar
e 

su
rp

ri
se

d 
to

 
no

te
 

as
 

to
 
wh
y 

th
e 

Bo
ar
d 

ha
d 

no
t 

me
nt

io
ne

d 
th

e 
re
as
on
s 

of
 
sh

or
tf

al
l 

85
 
we

ll
 

as
 
m
o
d
e
 

of
 
p
r
o
m
o
t
i
o
n
/
a
p
p
o
i
n
t
m
e
n
t
 

Th
e 

C
o
m
m
i
t
t
e
e
 

r
e
c
o
m
m
e
n
d
 

th
at
 
so

me
 

vi
a 

me
di

a 
ma
y 

be
 
ev

ol
ve

d 
to
 
co

ve
r 

up
 
th

e 
ad
eq
ua
te
 
sh
or
tf

al
l 

पा 
th

es
e 

po
st
s 

Th
e 

ba
ck

lo
g/

sh
or

tf
al

l 
wi
ll
 
be
 
ke
pt
 

1? 
vi
ew
 
du
ri
ng
 

th
e 

co
ur

se
 

of
 r

ec
ru

it
me

nt
 

Th
e 

Co
mm

it
te

e 
ha

s 
de

si
re

d 

th
at
 

th
e 

la
st

es
t 

po
si

ti
on

 
06

 

se
nt

 
to
 
th
e 

Co
mm

ut
te

e 
at 

th
e 

ea
rl
ie
st
 

A 27



1 
2 

3 

Th
e 

De
pa
rt
me
nt
/B
oa
rd
 
ha
s 

st
at
ed
 
m 

1ts
 l

at
es
t 

LD
GC
s 

| 
yn
tt
en
 

re
pl
y 

th
at
 
23
53
 

po
st
s 

of
 
LD
 

Cs
 

ar
e 

m 

po
si
ti
on
 

Th
e 

qu
ot
a 

me
an
t 

fo
r 

Sc
he
du
le
d 

Ca
st
es
 
ca
nd
id
at
es
 

co
me
s 

to 
46
9 

wh
er
ea
s 

on
ly
 

23
1 

po
st
s 

ha
ve
 
be
en
 

fi
ll
ed
 
up
 

fr
om
 
am
on
gs
t 

th
e 

Sc
he
du
le
d 

Ca
st
es
 
ca
nd
id
at
es
 

Th
e 

re
as
on
s 

fo
r 

th
e 

sh
or
tf
al
l 

of
 
23
8 

po
st
s 

as
 

st
at
ed
 

by
 

th
e 

De
pa
rt
me
nt
/ 

Bo
ar
d 

we
re
 

th
at
 
th
er
e 

15 
a 

ba
n 

on
 

fr
es
h 

re
cr
ui
tm
en
t 

fo
r 

th
e 

se
ve
n 

ye
ar
s 

an
d 

sh
or
tf
al
l 

ca
n 

on
ly
 
be
 
re
mo
ve
d 

af
te
r 

th
e 

ba
n 

15 

li
ft
ed
 Th
e 

Co
mm
ut
te
e 

ob
se
rv
e 

th
at
 

th
e 

pe
ri
od
 

to
 
ca
rr
y 

fo
rw
ar
d 

th
e 

re
se
rv
ed
 
va
ca
nc
ie
s 

sh
ou
ld
 

be
 
al
lo
we
d 

to 
co
nt
mu
e 

85 
lo
ng
 

as
 
th
e 

po
st
s 

re
ma
in
 
va
ca
nt
 

Th
e 

De
pa
rt
me
nt
/B
oa
rd
 
su
pp
he
d 

th
e 

re
qu
ir
ed
 
mf
or
ma
ti
on
 

of
 
Te
ch
ni
ca
l 

po
st
s 

as 
de
si
re
d 

by
 

th
e 

Co
mm
ut
te
e 

1 
1ts

 
me
et
ng
 

he
ld
 

on
 

3r
d 

Fe
br
ua
ry
 

19
88
 

As
 

pe
r 

la
te
st
 
st
at
em
en
t 

of
 
th
e 

Bo
ar
d 

th
er
e 

15 
ad
eq
ua
te
 

sh
or
tf
al
l 

on
 
th
e 

fo
ll
ow
in
g 

po
st
s 

—
 

(1
) 

Ju
ni
or
 
En
gm
ee
r 

(F
) 

(2
) 

Dv
is
io
na
l 

He
ad
 
Dr
af
ts
ma
n 

(3
) 

F
o
r
e
m
a
n
G
 

1 

(@
 

Ju
mo
r 

En
gn
ee
r 

(C
iv
il
) 

Ju
no
r 

En
gi
ne
er
 

दिख
े! 

(T
ec
h 

As
st
t)
 

(5
) 

Dr
af
ts
 

su
b 

(6
) 

Su
b 

St
n 

At
te
nd
an
t 

Te
ch
ni
ca
l 

po
st
s 

No
 
re
pl
y 

ha
s 

be
en
 
re
ce
iv
ed
 

No
 

re
pl
y 

ha
s 

be
en
 
re
ce
iv
ed
 

Th
e 

Co
mm
it
te
e 

ha
s 

de
si
re
d 

th
at
 

th
e 

la
st
es
t 

po
si
ti
on
 

be
 

se
nt
 

to
 
th
e 

Co
mm
it
te
e 

at
 
th
e 

ea
rl
ie
st
 

Th
e 

Co
mm
ut
te
e 

ha
s 

de
si
re
d 

th
at
 

th
e 

la
st
es
t 

po
si
ti
on
 

be
 

se
nt
 

to
 
th
e 

Co
mm
it
te
e 

at
 
th
e 

ea
rl
ie
st
 

28



5 

(7)
 

S
S
A
 

(8)
 

Sh
if
t 

At
te
nd
an
t 

an
d 

(6)
 

As
si
st
an
t 

Fo
re
ma
n 

Th
e 

re
as
on
s 

fo
r 

th
e 

sh
or
tf
al
l 

85
 
ex
pl
ai
ne
d 

by
 

th
e 

De
pa
rt
me
nt
/B
oa
rd
 
m 

1s
 
la
te
st
 w

ri
tt
en
 
re
pl
y 

we
re
 

as
 u

nd
er
 
—
 

(1)
 

Qu
al
if
ie
d 

pe
rs
on
s 

we
re
 

no
t 

av
ai
la
bl
e 

1n 
ge
ne
ra
l 

fo
r 

Te
ch
ni
ca
l 

po
st
s 

at 
th
e 

ti
me
 

एव
 r

ec
ru
it
me
nt
 

(u
) 

In
 
pr
om
ot
io
na
l 

ca
dr
e 

po
st
s 

no
 
Sc
he
du
le
d 

Ca
st
es
 

em
pl
oy
ee
s 

we
re
 
av
ai
la
bl
e 

m 
th
e 

To
we
r 

ra
nk
 

Th
e 

Co
mm
ut
te
e 

wh
il
e 

sh
ar
in
g 

th
e 

di
ff
ic
ul
ty
 

of
 
th
e 

Bo
ar
d 

पा
 

th
is
 

re
ga
rd
 

su
gg
es
t 

th
at
 

1f 
ca
nd
id
at
es
 

be
lo
ng
in
g 

to
 

S
c
h
e
d
u
l
e
d
 

Ca
st
es
 

ba
vi
ng
 

th
e 

pr
es
cr
ib
ed
 

a
c
a
d
e
m
i
c
 

qu
al
if
ic
at
io
ns
 
we
re
 

re
cr
ui
te
d 

an
d 

ma
de
 

fit
 
fo
r 

th
e 

Te
ch
ni
ca
l 

po
st
s 

re
se
rv
ed
 

fo
r 

th
em
 

by
 

gi
vi
ng
 
th
em
 

ne
ce
ss
ar
y 

tr
am
in
g 

an
d 

re
st
ri
ct
io
n 

re
ga
rd
in
g 

ex
pe
ri
en
ce
 
wa
s 

re
la
xe
d 

th
ey
 
wo
ul
d 

be
 
ab
le
 

10
 
av
ai
l 

of
 t

he
ir
 
le
gi
ti
ma
te
 
ch
an
ce
s 

of
 
ap
po
in
tm
en
t 

Cl
as
s 

IV
 

Th
e 

De
pa
rt
me
nt
/ 

Bo
ar
d 

su
pp
li
ed
 

th
e 

re
qu
ir
ed
 

in
fo
rm
at
io
n 

1n 
re
sp
ec
t 

of
 

Cl
as
s 

TV
 
em
pl
oy
ee
s 

85 
de
si
re
d 

by
 
th
e 
Co
mm
ut
te
e 

in 
1ts

 m
ee
t 

in
g 

he
ld
 

on
 
3r
d 

Fe
br
ua
ry
 

19
88
 

As
 

pe
r 

th
e 

st
at
em
en
t 

of
 t

he
 

Bo
ar
d 

th
er
e 

15 
ad
eq
ua
te
 

sh
or
tf
al
l 

on
 
th
e 

fo
ll
ow
ng
 

po
st
s 

—
 

1 
Ha
wv
il
da
r/
Da
ft
ri
/R
ec
or
d 

Li
ft
er
 

2 
St
or
e 

Ma
te
/S
to
re
 

At
te
nd
an
t 

3 
Bi
ll
 
Di
st
ri
bu
to
r 

No
 

re
pl
y 

ha
s 

be
en
 
re
ce
rv
ed
 

Th
e 

Co
mm
ui
tt
ee
 

ha
s 

de
si
re
d 

th
at
 

th
e 

la
st
es
t 

po
si
ti
on
 

be
 

se
nt
 

(0
 
th
e 

Co
mm
it
te
e 

at 
th
e 

ea
rl
ie
st
 

\(/\\ 29



Ma
ly
/G
ar
dn
er
 

Pe
on

 

Tr
uc
k 

Cl
ea
ne
r/
Cl
ea
ne
r/
O1
le
r/
Gr
ea
se
r 

As
st

t 
P
u
m
p
 
Dr
iv
er
 

< थे o - Th
e 

re
as
on
 

fo
r 

th
e 

sh
or
tf
al
l 

ha
ve
 

no
t 

be
en
 
ex

pl
ai

ne
d 

by
 

th
e 

De
pa
rt
me
nt
/B
oa
rd
 

m 
1ts

 
la
te
st
 
wr
it
te
n 

re
pl

y 
an
d 

1t 
ha

s 

al
so
 
no

t 
me

nt
io

ne
d 

th
e 
mo
de
 

of
 p
ro

mo
ti

on
/a

pp
om

tm
en

t 

Th
e 

Co
mm

it
te

e 
ar

e 
su
rp
ri
se
d 

to
 
no

te
 

as
 
to

 w
hy
 
th

e 
Bo

ar
d 

ha
d 

no
t 
me
nt
io
ne
d 

th
e 

re
as
on
s 

of
 s

ho
rt

fa
ll

 
as
 
we

ll
 
as
 
mo

de
 

of
 

p
r
o
m
o
t
i
o
n
/
a
p
p
o
m
t
m
e
n
t
 

Th
e 

C
o
m
m
i
t
t
e
e
 
r
e
c
o
m
m
e
n
d
 

th
at
 

so
me
 

vi
a 

me
di
a 

ma
y 

be
 
ev

ol
ve

d 
to
 
co

ve
r 

एफ
 
th

e 
ad
eq

ua
te

 

sh
or

tf
al

l 
in

 
th

es
e 

po
st
s 

30 
Y/ 
/



H
A
R
Y
A
N
A
 
U
R
B
A
N
 
D
E
V
E
L
O
P
M
E
N
T
 
A
U
T
H
O
R
I
T
Y
 

(1
4t
h 

Re
po
rt
 

19
88
 

89
) 

‘w 

R
e
c
o
m
m
e
n
d
a
t
i
o
n
s
 

of
 
th
e 

Co
mm
ui
tt
ee
 

Ac
ti
on
 
ta
ke
n 

by
 
th
e 

Go
ve
rn
me
nt
 

Fu
rt
he
r 

ob
se
rv
at
io
n 

of
 
th
e 

Co
mm
ui
tt
ee
 

1 
2 

~ 2 

Th
e 

De
pa
rt
me
nt
 

wh
il
e 

se
nd
in
g 

wr
it
te
n 

re
pl
y 

ab
ou
t 

th
e 

sh
or
fa
ll
 
n 

Cl
as
s 

IlI
 
in
fo
rm
ed
 

th
at
 
be
ca
us
e 

of
 

th
e 

fa
ct
 

th
at
 

13
0 

re
tr
en
ch
ed
 

em
pl
oy
ee
s 

fr
om
 

di
ff
er
en
t 

de
pa
rt
me
nt
s 

ha
d 

be
en
 
ab
so
rb
ed
 

पा
 

Ha
ry
an
a 

Ur
ba
n 

De
ve
lo
pm
en
t 

Au
th
or
it
y 

un
de
r 

th
e 

or
de
r 

of
 

G
o
v
e
r
n
m
e
n
t
 

1r
re
sp
ec
ti
ve
 

of
 
th
ei
r 

Ca
st
e 

Ou
t 

of
 

13
0 

su
ch
 

em
pl
oy
ee
s 

on
ly
 

3 
pe
rs
on
s 

be
lo
ng
 
0 

Sc
he
du
le
d 

Ca
st
es
 

Th
e 

De
pa
rt
me
nt
 
ga
ve
 

th
e 

la
te
st
 
fi
gu
re
s 

of
 s

ho
rt
fa
ll
 

of
 C

la
ss
 

111
 
85
 

fo
ll
ow
s 

Cl
as
s 

पी
 

1 
Ac
co
un
ta
nt
 

As
si
st
an
ts
 

3 

2 
पाए

 
Sc
al
e 

St
en
og
ra
ph
er
 

2 

St
en
o 

ty
pi
st
 

2 2 

on < 

A
c
c
o
u
n
t
a
n
t
 
S
A
S
 

No
 

re
pl
y 

ha
s 

be
en
 

re
ce
rv
ed
 

Th
e 

Co
mm
ut
te
e 

ha
s 

de
si
re
d 

th
at
 
th
e 

la
te
st
 
po
si
ti
cn
 

be
 
se
nt
 

to
 

th
e 

C
o
m
m
i
t
t
e
e
 

at
 

th
e 

ea
rl
ie
st
 

N, 31



PO
LI
CE
 

(H
om
e)
 
DE
PA
RT
ME
NT
 

(1
4t
h 

Re
po

rt
 

19
88
 

89)
 

R
e
c
o
m
m
e
n
d
a
t
i
o
n
s
 

of
 
th
e 

Co
mm

it
te

e 
Ac
ti
on
 
ta
ke
n 

by
 

th
e 

Go
ve

rn
me

nt
 

Fu
rt

he
r 

ob
se

rv
at

io
n 

of
 
th

e 
Co
mm
iu
tt
ee
 

2 
3 

Ca
dr
e 

wi
se
 
st

re
ng

th
/ 

Th
e 

De
pa
rt
me
nt
 

ga
ve
 

th
e 

re
pr

es
en

ta
ti

on
 

of
 

fo
ll

ow
in

g 
fi

gu
re

s 
ab
ou
t 

th
e 

to
ta
l 

Sc
he

du
le

d 
Ca
st
es
 

nu
mb

er
 

of
 
em

pl
oy

ee
s 

as
 

al
so
 

ab
ou
t 

th
e 

to
ta
l 

n
u
m
b
e
r
 

of
 

Sc
he
du
le
d 

Ca
st
es
 
em
pl
oy
ee
s 

— 

Cl
as
s 

To
ta

l 
N
u
m
b
e
r
 

 T
ot

al
 
N
u
m
b
e
r
 

of
 

of
 
Em
pl
oy
ee
s 

 S
ch

ed
ul

ed
 

(8
51

65
 

em
pl

oy
ee

s 

I 
13
0 

1 

I 
27
 

2 

I 
20

 
48

8 
11

73
 

v
 

11
85
 

41
2 

Th
e 

de
pa
rt
me
nt
 

in
fo

rm
ed

 
th
e 

Co
mm

it
te

e 
th

at
 

af
te
r 

th
e 

la
ym
g 

do
wn
 

of
 
re

se
rv

at
io

n 
po

li
cy

 
by
 

th
e 

Go
ve

rn
me

nt
 

wi
th
 

ef
fe
ct
 

fr
om
 

9t
h 

Fe
br
ua
ry
 

19
79
 

th
e 

fo
ll

ow
in

g 

po
st

s 
we
re
 

cr
ea

te
d/

fi
ll

ed
 

up
 

fr
om
 

9t
h 

Fe
br

ua
ry

 
19
79
 

to
 

No
 

re
pl

y 
ha
s 

be
en

 
re
ce
iv
ed
 

Th
e 

Co
mm

ut
te

e 
ha

s 
de

si
re

d 

th
at
 

th
e 

la
te

st
 
po
si
ti
on
 

be
 

se
nt

 
to
 
C
o
m
m
i
t
t
e
e
 

at
 

th
e 

ea
rl
ie
st
 

32



r 
) 

3l
st

Ma
rc

h 
19
88
 
— 

Cl
as

s 
Th

ro
ug

h 
di
re
ct
 

By
 
pr

om
ot

io
n 

re
cr

ui
tm

en
t 

To
ta
l 

Sc
he

du
le

d 
To

ta
l 

Sc
he

du
le

d 

Ca
st
es
 

Ca
st

es
 

by 

19
 

5 
4 

2 

I 
9 

1 
13
9 

5 

प्र
ा 

75
88
 

15
31

 
3 

36
5 

51
1 

v 
50

6 
15

2 
— 

— 

In
 
vi

ew
 

of
 
th
e 

ab
ov

e 
fi

gu
re

s,
 
th

e 
C
o
m
m
i
t
t
e
e
 
ob
se
rv
ed
 

th
at
 
th

er
e 

1s 
sh
or
tf
al
l 

in
 
th

e 
de
pa
rt
me
nt
 

पा
 
di

ff
er

en
t 

ca
dr
es
 

of
 p

os
ts

 
an

d 
m 

di
ff

er
en

t 
gr
ou
ps
, 

al
th
ou
gh
 

th
e 
de

pa
rt

me
nt

 
is 

ta
ki

ng
 

ef
fe
ct
iv
e 

st
ep

s 
to
 
re
co
up
 

th
e 

sh
or
tf
al
l,
 

ye
t 

th
e 

C
o
m
m
t
t
e
e
 
r
e
c
o
m
m
e
n
d
 

th
at
 
th

e 
de

pa
rt

me
nt

 
sh

ou
ld

 
ma

ke
 

mo
re
 

ef
fo
rt
s 

an
d 

a
m
e
n
d
 

th
e 

Se
rv
ic
e 

Ru
le

s 
fo

r 
va
ri
ou
s 

ca
te

go
ri

es
 
of

 
po
st
s,
 
1 

ne
ce
ss
ar
y,
 

so
 
th
at
 
th

e 
sh
or
tf
al
l 

co
ul
d 

be
 
r
e
c
o
u
p
e
d
 

to
 

th
e 

m
a
x
i
m
u
m
 

po
ss

ib
le

 
ex
te
nt
s 

Th
e 

C
o
m
m
i
t
t
e
e
 
fu
rt
he
r 

r
e
c
o
m
m
e
n
d
 

th
at
 
th

e 
la

te
st

 
po

si
ti

on
 

be
 

al
so
 
in
ti
ma
te
d 

to
 
th
e 

Co
mm
a:
tt
ee
 

33



I
N
D
U
S
T
R
I
A
L
 
T
R
A
I
N
I
N
G
 
A
N
D
 
V
O
C
A
T
I
O
N
A
L
 
E
D
U
C
A
T
I
O
N
 
D
E
P
A
R
T
M
E
N
T
 

(1
5t
h 

Re
po
rt
 

19
89
 

90
) 

R
e
c
o
m
m
e
n
d
a
t
i
o
n
s
 

of
 
th
e 

Co
mm
it
te
e 

Ac
ti
on
 
ta
ke
n 

by
 

th
e 

Go
ve
rn
me
nt
 

Fu
rt
he
r 

ob
se
rv
at
io
n 

of
 
th
e 

Co
mm
ut
te
e 

2 
3 

C
a
d
r
e
w
i
s
e
 

po
si
ti
on
 

Th
e 

De
pa
rt
me
nt
 
in
fo
rm
ed
 

th
at
 

of
 
em
pl
oy
ee
 

/r
ep
re
- 

| 
th
e 

po
st
s 

था
 
Gr
ou
p 

A 
& 

B 
घा
ट 

se
nt
at
io
n 

of
 
Sc
he
d-
 

fi
ll
ed
 
up
 
by
 
di
re
ct
 
re
cr
ui
tm
en
t 

an
d 

ul
ed
 
Ca
st
es
 

al
so
 

by
 
pr
om
ot
to
n 

It 
wa
s 

81
50
 

mn
fo
rm
ed
 

th
at
 

th
er
e 

ar
e 

to
ta
l 

16
 
po
st
s 

m 
Gr
ou
p 

A 
ou
t 

of
 

wh
ic
h 

4 
po
st
s 

1e
 

Jo
mn
t 

Di
re
ct
or
 

{T
ec
hn
ic
al
) 

De
pu
ty
 

Ap
pr
en
ti
ce
sh
ip
 
Ad
vi
so
r 

De
pu
ty
 
Di
re
ct
or
 
(V
 

E 
) 
an
d 

De
pu
ty
 

Di
re
ct
or
 
(W
om
en
) 

ar
e 

fi
ll
ed
 

up
 
10
0%
 

by
 
pr
om
ot
io
n 

Th
e 

re
ma
mi
ng
 

12
 
po
st
s 

m 
di
ff
er
en
t 

ca
dr
es
 

ar
e 

fi
ll
ed
 
up
 
50
% 

by
 

pr
om
ot
io
n 

an
d 

50
 
% 

by
 

di
re
ct
 
re
cr
ui
tm
en
t 

Th
es
e 

po
st
s 

in
cl
ud
e 

As
si
st
an
t 

Di
re
ct
or
 

(T
ec
hn
ic
al
) 

As
si
st
an
t 

Ap
pr
en
ti
ce
sh
ip
 

Ad
vi
so
r/
Pr
in
ci
pa
ls
 
1
T
I
 

(T
ec
hn
ic
al
) 

As
si
st
an
t 

Dr
re
ct
or
 
(V
 

E 
) 
an
d 

As
si
st
an
t 

Di
re
ct
or
s/
Co
nt
ro
ll
er
 

of
 
Ex
am
in
at
io
n 

Wi
th
 

re
ga
rd
 

to 
Gr
ou
p 

B 
po
st
s 

1t 
wa
s 

in
fo
rm
ed
 

th
at
 
th
er
e 

ar
e 

82
 
po
st
s 

wh
ic
h 

ar
e 

fi
ll
ed
 
up
 
50
% 

by
 

pr
om
ot
io
n 

an
d 

50
% 

by
 
di
re
ct
 
re
cr
ui
tm
en
t 

ex
ce
pt
 
on
e 

po
st
 

of
 

As
si
st
an
t 

Di
re
ct
or
 
(
W
o
m
e
n
)
 

wh
ic
h 

15 
fi
ll
ed
 

up
 

10
0%
 

by
 

pr
om
ot
io
n 

su
bm
it
te
d 

fo
r 

ap
pr
ov
al
 

of
 
H
o
n
b
l
e
 

Ch
ie
f 

Cl
as
s 

1 
& 

2 
A
m
e
n
d
e
d
 

Se
rv
ic
e 

Ru
le
 

ar
e 

Mi
ni
st
er
 

.
 

) L.
(\
 

Th
e 

Co
mm
ui
tt
ee
 

ha
s 

de
si
re
d 

th
at
 

th
e 

la
te
st
 
po
si
ti
on
 

be
 

se
nt
 

to
 
Co
mm
ui
tt
ee
 

at
 

th
e 

ea
rl
ie
st
 

34



1 

Th
e 

De
pa
rt
me
nt
 

ga
ve
 

th
e 

fo
ll
ow
in
g 

in
fo

rm
at

io
n 

ab
ou

t 
th
e 

Gr
ou
pw
is
e 

st
re
ng
th
 
of

 s
ta

fT
 a

s 
1t 

st
oo

d 
on
 
9t
h 

Fe
br
ua
ry
 

19
79

 

as 
un
de
r 

— 

No
 

of
 
po

st
s 

ca
nd

id
at

es
 

S
C
 

9
2
 

19
79
 

9
2
1
9
7
9
 

Gr
ou
p 

A 
11
 

1 

Gr
ou

p 
B 

27
 

1 

Gr
ou
p 

C 
16

11
 

90
 

Gr
ou
p 

D 
55
1 

17
7 

Th
er

e1
sn

o 
S 

T 
1n 

th
is

 
De

pa
rt

me
nt

 

Th
is

 
De
pa
rt
me
nt
 

ga
ve
 

th
e 

fo
ll

ow
in

g 
fi
gu
re
s 

re
ga

rd
in

g 

th
e 
nu

mb
er

 
of

 p
os
ts
 
cr

ea
te

d/
fi

ll
ed

 
up
 
fr

om
 
9t

h 
Fe

br
ua

ry
 

19
79
 

to
 
31

5 
Ma
rc
h 

19
89
 
al

on
gw

it
h 

th
e 
nu
mb
er
 

of
 p

os
ts

 
fi
ll
ed
 
up
 

by
 
th
e 

Sc
he

du
le

d 
Ca

st
es

 
em
pl
oy
ee
s 

- 

No
 

of
 
po

st
s 

No
 

of
 
po
st
s 

No
 

of
 
po

st
s 

cr
ea
te
d 

fr
om
 

fi
ll

ed
 

fr
em
 

fi
ll

ed
 

by
 

SC 

9
2
7
9
 

10
 

9
2
7
9
 

3
1
3
8
9
 

Di
re
ct
 

P
r
o
m
o
 

Di
re
ct
 

P
r
o
m
o
 

ti
on
 

ti
on

 

Gr
ou

p 
A 

53
 

8 

Gr
ou

p 
B 

55
 

14
 

19
 

2 
1 

Gr
ou
p 

C 
12

65
 

11
52

 
43

9 
17
7 

76
 

Gr
ou

p 
D 

36
0 

48
7 

13
8 

35



1 

It 
wa
s 

mf
or

me
d 

th
at

 t
he

re
 

15 
20
% 

re
se

rv
at

io
n 

fo
r 

Sc
he
du
le
d 

Ca
st
es
 

पा
 

di
re

ct
 
re
cr
us
tm
en
t 

1n
 
Gr

ou
p 

A 
po

st
s 

bu
t 

no
 

re
se

rv
at

io
n 

ex
is
ts

 
in
 

pr
om

ot
io

na
l 

po
st

s 
On
 

9t
h 

Fe
br

ua
ry

 
19

79
 

th
e 

de
pa
rt
me
nt
 

ha
d 

to
ta

l 
11

 
po

st
s 

be
lo
ng
in
g 

to
 
G
r
o
u
p
 

A 
an

d 
du
ri
ng
 

th
e 

pe
ri
od
 

fr
om

 

9t
h 

Fe
br

ua
ry

 
19
79
 

to
 

31
st
 
Ma
rc
h 

19
89
 

5 
ne

w 
po
st

 
we
re
 

cr
ea
te

d 
m 
Gr

ou
p 

A 
nc
lu
di
ng
 
th

e 
on
e 

po
st
 
of

 D
ep
ut
y 

Di
re

ct
or

 

wh
ic
h 

wa
s 

up
 
gr

ad
ed

 
10
 
th

at
 
of

 
Jo

in
t 

Di
re

ct
or

 
Th
e 

re
se

rv
ed

 

po
st
s 

पा
 

th
is
 
gr
ou
p 

wa
s 

ad
ve
rt
is
ed
 

tw
ic

e 
by

 
th

e 
Ha

ry
an

a 

Pu
bl
ic
 

Se
rv

ic
e 

Co
mm

is
si

on
 

It 
wa
s 

to
ld

 
th
at
 
no
 

ca
nd
id
at
e 

ha
s 

be
en
 
r
e
c
o
m
m
e
n
d
e
d
 

by
 

th
e 

38
10
 
C
o
m
m
i
s
s
i
o
n
 

On
 

th
e 

ba
si

s 
of
 
th

e 
re
se
rv
at
io
n 

शा 
Gr

ou
p 

C 
th
e 

po
si

ti
on

 
of
 
sh
or

tf
al

l 
of
 
Sc

he
du

le
d 

Ca
st

es
 
an

d 
th

e 
ac

ti
on

 
ta

ke
n 

to
 

fil
l 

up
 
th
e 

po
st
s 

wa
s 

in
fo
rm
ed
 

as 
un

de
r 

— 

1 
To

ta
l=

 
58

 
(1)

 
Sh

or
tf

al
l 

प्रा
 
pr
om
ot
io
n 

No
 

of
 

po
st

s 
= 

10
 

Sh
or
tf
al
l 

(1
) 

Sh
or
tf
al
l 

ag
ai
ns
t 

re
cr

ui
im

en
t 

po
st

s 
di
re
ct
 

48
 

2 
फि
ट 

po
st

ti
on

 
re

ga
rd

in
g 

sh
or
tf
al
l 

1n
 
ca
se
 

of
 
pr
om
ot
io
na
l 

po
st

s 
15 

ex
pl

ai
ne

d 
as

 
un
de
r 

— 

(1)
 
To

ta
l 

re
se

rv
ed

 
fo

r 
S 

C 
85
 
pe

r 
Ro
st
er
 

84
 

(1
) 

To
ta
l 

fi
ll
ed
 

ou
t 

of
 
re

se
rv

ed
 
po

st
s 

74
 

{(
11

) 
Ex
tr
a 

po
st

s 
fi

ll
ed

 
fr

om
 

S 
C 

2 

36



— 

v 

1 

™ 

(ए
स 

Re
se

rv
ed

 
po

st
s 

no
t 

fi
ll
ed
 
(D

et
ai

ls
 

as
 
un

de
r)

 

3 
Th
e 

po
si
ti
on
 

re
ga

rd
in

g 
sh

or
tf

al
l 

in
 

ca
se
 

of
 
di
re
ct
 

(व
 

El
ig

ib
le

 
S 

C 
pe

rs
on

s 
no

t 
av

ai
la

bl
e 

an
d 

fi
ll
ed
 
up
 

by
 
ot
he
r 

ca
nd

id
at

es
 

(b
) 

Pr
om
ot
io
n 

ca
se
 

fo
r 

S 
C 

un
de
r 

co
ns
id
er
at
io

n 

re
cr

ui
tm

en
t 

po
st

s 
15 

ex
pl
ai
ne
d 

as
 
un
de
r 

— 

To
ta
l 

re
se

rv
ed

 
fo

r 
S 

C 
® (ए)

 

(0
) 

(प
े W)
 

To
ta
l 

fi
ll
ed
 

ou
t 

of
 
re

se
rv

ed
 

po
st

s 

Ex
tr
a 

po
st

s 
fi

ll
ed

 
fr
om
 

S 
C 

Re
se

rv
ed

 
po

st
s 

no
t 

fi
ll
ed
 

De
ta
il
s 

of
 
ef

fo
rt
s 

ar
e 

as
 
un

de
r 

— 

@ ®)
 

© (@
 

(8)
 ® 

T
h
r
o
u
g
h
S
 

5 
5 

B 

Th
ro

ug
h 

E
m
l
o
y
m
e
n
t
 

Ex
ch
an
ge
 

On
 
tr

an
sf

er
 
08
51
5 

Dr
ir

ec
t 

ad
ve

rt
is

em
en

t 

Le
ft

 
ma
dv
er
te
nt
ly
 

an
d 

to
 

be
 

fi
ll

ed
 

प्रा
 
fu
tu
re
 
up

on
 

a 
va

ca
nc

y 
be

co
mi

ng
 

av
ai

la
bl
e 

Ca
nn
ot
 

be
 

fi
ll
ed
 
up
 

on
 
ac

co
un

t 
of
 

st
ay

 
पा 

co
ur
t 

ca
se
s 

To
ta
l 

10
 1 

21
3 

16
5 12
 

48
 

17
 

48
 

37



1 

Be
si
de
s 

ab
ov
e 

fi
gu
re
s 

th
e 
De

pa
rt

me
nt

 
gi

ve
 
th
e 

fo
ll

ow
in

g 

fi
gu
re
s 

Gr
ou

pw
is

e 
sh
ow
in
g 

th
e 

nu
mb
er
 

of
 
po

st
s 

ca
rr

ie
d 

fo
rw

ar
d 

du
ri

ng
 

th
e 

la
st
 

3 
ye

ar
s 

— 

No
 

of
 

No
 

of
 

No
 

of
 

po
st

s 
po

st
s 

po
st
s 

ca
rr
ie
d 

ca
rn

ed
 

ca
rr

ie
d 

f
o
r
w
a
r
d
 

fo
rw
ar
d 

f
o
r
w
a
r
d
 

n 
19
86
 

87
 

शा
 

19
87

 
88
 

पा
 

19
88

 
89

 

SC
 

SC
 

5
0
 

Gr
ou
p 

A 
1 

1 
1 

Gr
ou

p 
B 

Gr
ou
p 

C 
40

 
49

0 
40

 

In
 
ad
di
ti
on
 

th
e 

De
pa

rt
me

nt
 

ga
ve
 

th
e 

fo
ll

ow
mn

g 
fi

gu
re

s 

85
 
al

so
 
th
e 

so
ur
ce
 

of
 r

ec
ru

it
me

nt
 

to
 
va
ri
ou
s 

po
st
s 

in
 
Gr
ou
p 

A 

B 
an

d 
'C
 

du
ri
ng
 

th
e 

ye
ar
 
19
86
 

87
 

19
87

 
88

 
an
d 

19
88
 

89
 

— 

To
ta

l 
To

ta
l 

So
ur

ce
 

po
st
s 

po
st
s 

fi
ll

ed
 

fi
ll
ed
 

H
P
 

P
r
o
m
o
t
i
o
n
 

by
 
SC
 

SC
 

1 
2 

3 
4 

G
r
o
u
p
 

A 

19
86

 
87

 
4 

2 
2 

19
87

 
88
 

1 
1 

19
88

 
89

 
1 

I 

38 <



Gr
ou

p 
B 

19
86
 

87
 

6 
4 

2 

19
87

 
88
 

1 
1 

19
88
 

89
 

1 
1 

5
5
8
3
8
 

Pr
om

ot
io

n 
E
m
p
l
o
y
m
e
n
t
 

Ex
ch

an
ge

 

Gr
ou

p 
C 

19
86
 

87
 

28
6 

55
 

3 
68

 
20
8 

19
87

 
88
 

26
0 

35
 

1 
61

 
19
6 

19
88
 

89
 

24
4 

44
 

82
 

79
 

83
 

Gr
ou

p 
D 

19
86

 
87
 

24
 

2 
24

 

19
87

 
88
 

33
 

10
 

33
 

19
88
 

89
 

13
 

5 
13
 

It 
wi
ll
 
be

 
se

en
 
fr
om
 
th
e 

ab
ov

e 
fi
gu
re
s 

th
at

 
no
 
re
pr
es
en
ta
 

ti
on

 
ha

s 
be
en
 
gi
ve
n 

to
 
Sc

he
du

le
d 

Ca
st

es
 
m 

Gr
ou

p 
A'
 
po

st
s 

85
 

al
so
 
th

e 
sh

or
tf

al
l 

ex
is
ts
 

पा
 
ot

he
r 

Gr
ou
ps
 

Th
e 

Co
mm

ut
te

e 
th

er
ef

or
e 

re
co

mm
en

d 
th

at
 

th
e 

de
pa
rt
me
nt
 
sh
ou
ld
 

gi
ve
 

du
e 

re
pr

es
en

ta
ti

on
 

to
 
th
e 

Sc
he

du
le

d 
Ca
st
es
 

by
 
im
pl
em
en
ti
ng
 

th
e 

re
se

rv
at

io
n 

po
li
cy
 

at
le

as
t 

wh
il
e 

th
e 

po
st

s 
ar
e 

fi
ll

ed
 

up
 

by
 

dr
re
ct
 
re

cr
ut

me
nt

 
m 

or
de
r 

to
 
sa

fe
gu

ar
d 

th
e 

mt
er

es
ts

 
of

 
th
e 

po
or

er
 
se

ct
io

ns
 

of
 t

he
 
so

ci
et

y 
Th
e 

sh
or

tf
al

l 
50

 
re
co
up
ed
 

be
 

in
ti

ma
te

d 
to

 
th
e 

Co
mm

ut
te

e 

39



St
af
f 

Po
si
ti
on
 

of
 
ye
ar
 
20
13
 

F
l
a
g
—
 A 

Sr
 

No
 

He
ad

 
Sa
nc
ti
on
 

Fi
ll
ed
 

Po
st
s 

Qu
ar

te
r 

ed
 

P
r
o
m
o
t
i
o
n
a
l
 

Po
st
s 

Re
gu
la
r 

D
C
 

Da
te

/ 

Gu
es
t 

Va
cc
an
t 

B
C
 

Sh
or
tf
al
l 

Sh
or
tf
al
l 

fi
ll
ed
 

up
 

of
 

of
 

po
st

s 
50
 

8
0
 

SC
 

Po
st
s 

B
C
 

Po
st
s 

50
 

Re
ma
rh
s 

on
 

fi
ll

ed
 

on
 

fi
ll

ed
 

fi
ll
ed
 

up
 

up
 

up
 

po
st
s 

po
st
s 

po
st
s 

2 
3 

4 
5 

7 
8 

9 
10
 

11
 

12
 

13
 

Cl
as
s 

1 

Cl
as
s 

पा 
11

 
11
 

0 

Ct
as
s 

11
1 

98
 

93
 

0 

Cl
as

s 
TV
 

5 
4 

0 

H
e
a
d
 

Q
u
a
r
t
e
r
 

Di
re
ct
 

Po
st
s 

As
si
st
an
t 

Di
re

ct
or

 
3 

0 
0 

Cl
as
s 

1 

Te
ch

ni
ca

l 
As

si
st

an
t 

7 
6 

0 

Cl
as
s 

पा
 

Co
mp
ut
er
 
Ne
tw
or
ki
ng
 

1 
0 

0 

& 
Ha
rd
wa
re
 

Te
ch

ni
ci

an
 

Cl
as
s 

III
 

C
o
m
p
u
t
e
r
 

Cl
as
s 

पा
 

Ju
ny
or
 
P
r
o
g
r
a
m
m
e
r
 

Op
er
at
or
 

5 
0 

¢ < 

(=] 

o~ 

Cl
as
s 

11l
 

Ju
ni
or
 

Sc
ai

e 
7 

2 
o 

St
en
og
ra
ph
er
 

Dr
iv
er
 

9 
4 

5 

D
u
e
 

to
 
a
m
e
n
d
m
e
n
t
 

10
 

se
rv
ic
e 

ru
le
s 

0 
_
 

P
r
o
m
o
t
i
o
n
 

un
de
r 

pr
oc

es
s 

0 
0 

2 
0 

0 
0 

—
 

ca
se
 

15
 

Du
e 

to
 
a
m
e
n
d
m
e
n
t
 

in
 

se
rv

ic
e 

ru
le

s 

0 
—_

 

N
e
w
 

cr
ea
te
d 

po
st
s 

D
e
m
a
n
d
 

ha
s 

be
en
 

se
nd
 

to
 
Co
mm
ui
ss
io
n 

—
d
o
—
 

To
 

fi
ll

in
g 

up
 

po
st
s 

ma
tt
er
 

15
 
un
de
r 

pr
oc
es
s 

D
e
m
a
n
d
 

ha
s 

be
en
 

se
nd
 

to
 
Co

mm
ui

ss
to

n 

D
e
m
a
n
d
 

ha
s 

be
en
 

se
nd
 

to
 
C
o
m
m
u
s
s
i
o
n
 

40 L



2 
10

 
11
 

12
 

13
 

St
en
o 

Cl
er
k 

Cl
as
s 

II
I 

Pe
on
 

Cl
as
s 

IV
 

12
 

35
 

Di
re
ct
 

Po
st
s 

Fi
el
d 

Of
fi
ce
s 

As
si
st
an
t 

Di
re
ct
or
/ 

Pr
in
ci
pa
l 

Cl
as
s 

I 

As
si
st
an
t 

Di
re
ct
or
/ 

Pr
in
ci
pa
l 

Cl
as
s 

11 

Gr
ou
p 

In
st
ru
ct
or
 

Cl
as
s 

111
 

Ju
ni
or
 
Ap
pr
en
ti
ce
s 

& 
Pl
ac
em
en
t 

Of
fi
ce
r 

Pr
in
ci
pa
l 

Cl
as
s 

III
 

Gr
ou
p 

In
st
ru
ct
or
 

(W
) 

Cl
as
s 

III
 

St
or
ek
ee
pe
r 

Cl
as
s 

[7
 

Cl
er
k 

Cl
as
s 

पा
 

Cl
as
s 

1V
 

23
 

62
 

70
 

14
 

81
3 

27
 

18
 

35
 

60
0 

40
 

27
 

64
 

14
 

11
 

73
 

22
2 

21
3 

12
0 

16
2 

18
0 

पल 

17
0 

D
e
m
a
n
d
 

ha
s 

be
en
 

se
nd
 

to
 
C
o
m
m
i
s
s
i
o
n
 

D
e
m
a
n
d
 

ha
s 

be
en
 
se
nd
 

to
 
Co
mm
ui
ss
io
n 

De
ma
nd
 

ha
s 

be
en
 
se
nd
 

to
 

Ch
ie
f 

Se
cr
ea
tr
y 

Ge
ne
ra
l 

Se
rv
ic
es
 

Cl
as
s 

I s
er
vi
se
 
ru
le
s 

ar
e 

un
de
r 

co
ns
id
er
at
io
n 

Cl
as
s 

11 
se
rv
is
e 

ru
le
s 

ar
e 

un
de
r 

co
ns
id
er
 

at
io
n 

De
ma
nd
 

ha
s 

be
en
 

se
nd
 

to
 
C
o
m
m
i
s
s
i
o
n
 

D
e
m
a
n
d
 

ha
s 

be
en
 

se
nd
 

10
 
C
o
m
m
i
s
s
i
o
n
 

To
 

up
gr
ad
e 

th
is
 

po
st
 

fr
om
 

cl
as
s 

3 
to
 
cl
as
s 

2 

ca
se
 

1s 
un
de
r 

co
ns
id
er
 

at
io
n 

De
ma
nd
 

ha
s 

be
en
 
se
nd
 

to
 
Co
mm
ui
ss
io
n 

D
e
m
a
n
d
 

ha
s 

be
en
 

se
nd
 

to
 

th
e 

C
o
m
m
i
s
s
i
o
n
 

De
ma
nd
 

ha
s 

be
en
 

se
nd
 

10
 
C
o
m
m
i
s
s
i
o
n
 

De
ma
nd
 

ha
s 

be
en
 

se
nd
 

to
 

Ch
ie
f 

Se
cr
et
ar
y 

Ge
ne
ra
l 

Se
rv
ic
es
 

41



2 
3 

10
 

11
 

12
 

13
 

Pr
om

ot
io

na
l 

Po
st

s 
Fi

el
d 

Of
fi

ce
s 

As
si

st
an

t 
Di

re
ct

or
/ 

23
 

Pr
in
ci
pa
l 

Cl
as
s 

1 

As
si
st
an
t 

Di
re

ct
or

/ 
62

 
Pr

in
ci

pa
l 

Cl
as
s 

पा. 

Su
pe
ri
nt
en
de
nt
 

40
 

Cl
as

s 
1I 

D
e
p
u
t
y
 

38
 

Su
pe
ri
nt
en
de
nt
 

Cl
as

s 
11

 

As
si
st
an
t 

27
3 

Cl
er

k 
66

 

Gr
ou
p 

In
st

ru
ct

or
 

21
0 

Cl
as

s 
11
1 

Ju
nt

or
 
Ap

pr
en

ti
ce

s 
40

 

& 
Pl

ac
em

en
t 

Of
fi

ce
r 

G
r
o
u
p
 

In
st
ru
ct
or
 

(W
) 

54
 

Cl
as

s 
11
1 

Pr
in
ci
pa
l 

TT
C 

4 

Cl
as

s 
पा
 

22
 

40
 

56
 

24
 

21
 

10
 

52
 

12
 

43
 

52
 

12
 

43
 

Pr
om
ot
io
na
l 

ca
se
 

15 
un
de
r 

co
ns
id
er
at
io
n 

Af
te
r 

fi
ni

al
iz

ed
 

of
 

se
mo

ri
ty

 
11
51
 
Pr

o 

mo
ti
on
 

Ca
se

 
wi

ll
 

be
 

co
ns
id
er
at
io
n 

Pr
om
ot
io
na
l 

Ca
se
 

1s 

un
de
r 

pr
oc

es
s 

P
r
o
m
o
t
i
o
n
 

ca
se
 

15 

un
de
r 

co
ns

id
er

at
:o

n 

Pr
om
ot
io
n 

ca
se
 

1s
 

un
de
r 

co
ns

id
er

at
io

n 

Se
nt
or
it
y 

li
st
 

15 

pr
ep
ar
in
g 

af
te
r 

pr
ep

ar
ni

ng
 

th
e 

li
st
 

va
ca
nt
 

po
st
s 

wi
ll

 
be
 

fi
ll
ed
 

up
 

by
 

pr
om

ot
io

n 
D
e
m
a
n
d
 

ha
s 

be
en

 

se
nd

 
to
 
C
o
m
m
i
s
s
i
o
n
 

Du
e 

to
 

la
ck
 

of
 

P
r
o
m
o
t
i
o
n
a
l
 

Qu
al
if
ie
d 

St
af
f 

Po
st

s 
ar

e 
va
ca
nt
 

To
 

up
gr

ad
e 

th
es
e 

po
st
s 

fr
om
 

cl
as
s 

II
I 

to
 

cl
as

s 
Il 

ca
se

 
15 

un
de
r 

co
ns
id
er
at
io
n 

42



लक
 

2 

प्र 

10
 

11
 

12
 

13
 

N ता च्य 

Pr
in

ci
pa

l 
Go
vt
 

Ar
t 

Sc
ho

ol
 

Ro
ht

ak
 

Cl
as
s 

II1
 

Di
re
ct
 

Po
st
s 

Fi
el
d 

Of
fi

ce
s 

(I
ns
tr
uc
to
rs
 

St
af
f 

Cl
as

s 
पा
ए)
 

Cr
af
t 

In
st

ru
ct

or
 

(W
) 

24
3 

L
a
n
g
u
a
g
e
 

Te
ac

he
r 

Hi
nd
i 

Ar
t 

Sc
ho
ol
 

R
o
h
t
a
k
 

Co
mp

ut
er

 
Ma
st
er
 

Ar
t 

Sc
ho
ol
 

Ro
ht
ak
 

Ar
t 

Ma
st
er
 

Ar
t 

Sc
ho
ol
 

Ro
ht

ak
 

Cl
ay

 
Ma

st
er

 
Ar

t 

Sc
ho

ol
 

Ro
ht
ak
 

G
o
v
e
r
n
m
e
n
t
 

In
du
st
ri
al
 
Tr
ai
mi
ng
 

In
st

it
ut

e 
In

st
ru

ct
or

s 
Po
st
s 

Cl
as
s 

पा
 

A
p
p
r
e
n
t
i
c
e
s
h
i
p
 

Bo
ok
 

Bi
nd

er
 

P
l
u
m
b
e
r
 

Le
th

o 
Of
fs
et
 

M
a
c
h
i
n
e
 

Mi
nd

er
 

पद 

38
 

72
 4 

29
 

35
 1 6 

16
4 2 

50
 1 1 

7 0 

[ag] 

(=N~ ८ ८० 

o o o 9 

14
5 

Po
st

s 
d
e
m
a
n
d
 

ha
s 

be
en
 

se
nt
 

to
 

c
o
m
m
i
s
s
i
o
n
 

& 
du

e 
to
 

de
ci
si
on
 

pe
nd
in
go
f 

SL
P 

ca
se
 

69
 

po
st
s 

de
ma
nd
 

co
ul

d 
no

t 
be
 

se
nt
 

to
 
th

e 

co
mm
is
si
on
 

रण 43



2 

o 

10
 

11
 

12
 

13
 

Pa
tt
er
n 

M
a
k
e
r
 

3 

Me
ch

in
is

t 
Gr

in
de

r 
11

 

W
i
r
e
m
e
n
 

10
1 

W
e
l
d
e
r
 

16
1 

Fo
rg
er
 

& 
He

at
 

Tr
ea

te
r 

1 

C
o
m
p
u
t
e
r
 

11
0 

Dr
af

ts
ma

n 
Ci
vi
l 

88
 

D
r
a
f
t
s
m
a
n
 

M
e
c
h
n
i
c
a
l
 

57
 

Ma
th
 

18
3 

Dr
aw

in
g 

16
3 

La
ng

ua
ge

 
Te

ac
he

r 
37

 
Hi

nd
1 

La
ng
ua
ge
 

Te
ac
he
r 

33
 

En
gl

is
h 

Mi
ll

wr
ig

ht
 

Me
ch
an
ic
 

80
 

Pa
in

te
r 

46
 

Ma
ch

in
is

t 
10
8 

Pl
as

ti
c 

Pr
oc
es
si
ng
 

14
 

O
p
e
r
a
t
o
r
 

M
o
t
o
r
 

M
e
c
h
a
n
i
c
/
L
i
g
h
t
 

44
 

M
o
t
o
r
 

Ve
hi

cl
e 

Di
es

al
 
Me
ch
an
ic
 

38
 

Tr
ac

to
r 

Me
ch
an
ic
 

42
 

Ca
rp

en
te

r 
85
 

C
O
P
A
 

15
1 

M
C
O
E
C
S
 

Ra
di
o 

& 
T
V
 

43
 

Co
mp

ut
er

 
Ha

rd
wa

re
 

8 

Ag
ri

cu
lt

ur
e 

Me
ch
an
ic
 

9 
5 

13
0 1 

O N =~ 
L] 

i 0 OO0 ५० T MOWn 
— नाग 

(] — D O दी oo पर घन ना 

ol ला 60 — ™ v o © T O —~ 

W 
— साल 

0 O O WOt O था ™! रा शा D O | कि बा NS 0 = हर = लाए 

N सन 00 — 3 एन 0 oo T O गए 

o OO0 0000 o0 L= ] oo OO o पक =R <R o B« BN = i« 

< (=] O OO0 OO0 o o0 (=) oo oo (] 9 B 9 I ८9 = ८9 

44 

—
 

£



13
 

(] 
— 

- 
— 

(=] 
— 

=] 

८2 

| 

1 
2 

3 
4 

3 
6 

29
 
I
T
E
S
M
 

1 
0 

1 
0 

30
 

Tu
rn
er
 

13
2 

49
 

56
 

27
 

1 

31
 

Fi
tt
er
 

18
5 

64
 

62
 

59
 

1 

32
 

To
ol
 

& 
[2
16
 

22
 

11
 

10
 

33
 

In
st
ru
me
nt
 
M
e
c
h
a
n
i
c
 

13
 

4 
6 

34 
Sh
ee
tm
et
al
 

Wo
rk
er
 

19
 

5 
9 

5 

35
 

So
ci
al
 
St
ud
y 

92
 

73
 

1 

36
 

Mo
ul
de
r 

18
 

8 
6 

37
 

Ha
vy
 

Mo
to
r 

Ve
hi
cl
e 

5 
1 

0 
4 

38
 

El
ec
tr
ic
ia
n 

39
 

El
ec
tr
on
ic
s 

M
e
c
h
 

68
 

23
 

18
 

27
 

40
 

Re
f 

& 
ह
ा
 
Co
nd
it
io
n 

66
 

12
 

28
 

26
 

41
 

Su
rv
ey
or
 

4 
1 

2 
1 

42
 

St
en
o 

Hi
nd
i 

37
 

8 

43
 

St
en
o 

En
gl
is
h 

35
 

9 
19
 

7 

44
 

M
e
c
h
a
n
i
c
 
C
o
m
m
u
n
i
 

5 
0 

ca
ti
on
 

El
ec
tr
on
ic
 

Ma
in
ta
nc
e 

Sy
st
em
 

45
 

Ar
ch
it
ec
tu
ra
l 

As
st
t 

9 
0 

2 
7 

46
 

Se
mo
r 

In
st
ru
ct
or
 

3 
0 

0 
3 

0 
0 

0 
0 

0 
0 

Ho
sp
it
al
it
y 

47
 

In
st
ru
ct
or
 
Fo
od
 

Pr
od
uc
ti
on
 

48
 

Fo
od
 

Pr
od
uc
ti
on
/F
eo
d 

3 
0 

i 
2 

0 
0 

0 
0 

0 
0 

& 
Be
ve
ra
ge
 

Se
rv
ic
es
 

49
 

La
b 

At
te
nd
en
t 

(F
oo
d 

& 
3 

0 
1 

2 
0 

0 
0 

0 
0 

0 

B
e
v
e
r
a
g
e
 

Se
rv
ic
e)
 

(F
oo
d 

Pr
od
uc
ti
on
 

oMb mmemm=~& O 0 ७० हा पे mO 
— 

६ 8 N NG~ —~O0oMNTANODNNO 
P 

CO0Oo0OCOOO0000O0 

ना 

o 
v 

<+ 
e~ 

o 
o 

o~ 
[~ = 

45 

(=] [=] 

OO0 OO0 000000000000 

ट छल एन हा ला =~ MO 0O OMMmO 

OO हथे MNO नर थी नाग एफ एस था हाथ 2 एस एव 

< 

o 

< 

< 

(=] 

(=) 

o 

(=1 

o 

o 

o 

o 

o 

— 

o 

™M 

26
48
 

82
1 

98
9 

83
8 

15
8 

21
5 

16
1 

21
3 

0 
0 

No
te
 

—
 

 A
ll
 
va
ca
nt
 

po
st
s 

of
 
In
st
ru
ct
or
 
d
e
m
a
n
d
 

ha
s 

be
en
 

se
nd
 

to
 

th
e 

c
o
m
m
i
s
s
i
o
n



PU
BL
IC
 
WO

RK
S 

(B
&R
) 
DE

PA
RT

ME
NT

 
(1

6t
h 

Re
po

rt
 

19
90
 

91)
 

R
e
c
o
m
m
e
n
d
a
t
i
o
n
s
 

एव
 
th
e 

Co
mm

au
tt

ee
 

Ac
ti

on
 
ta

ke
n 

by
 

th
e 

Go
ve
rn
me
nt
 

Fu
rt

he
r 

ob
se

rv
at

io
n 

of
 

th
e 

Co
mm

it
te

e 

1 
2 

P 3 

Th
e 

de
pa

rt
me

nt
 

ga
ve
 

in
fo

rm
at

io
n 

by
 

wa
y 

of
 w

ri
tt
en
 
re
pl
y 

ab
ou

t 
th

e 
po
st
s 

ly
in
g 

va
ca
nt
 

in
 

पी
ट 

de
pa

rt
me

nt
 

Fi
ll

in
g 

up
 

of
 

Va
ca
nt
 
Po

st
s 

Th
e 

C
o
m
m
i
t
t
e
e
 
r
e
c
o
m
m
e
n
d
 

th
at
 
st

ep
s 

sh
ou
ld
 

be
 
ta

ke
n 

to
 
कि

 
up
 
th
e 

va
ca
nt
 
po
st
s 

at
 
th

e 
ea
rl
ie
st
 
un
de
r 

in
ti

ma
ti

on
 

to
 
th

e 
C
o
m
m
i
t
t
e
e
 

A 
me

et
in

g 
un
de
r 

th
e 
Ch

ai
rm

an
sh

ip
 

of
 P

ri
nc

ip
al

 
Se

cr
et

ar
y 

to 
CM
 
Ha
ry
an
a 

wa
s 

he
ld

 
on

 
13

 
3 
20
09
 

wh
er
ei
n 

1t 
wa

s 
de

ci
de

d 
th
at
 
bo
th
 
ca

dr
e 

of
 C

la
ss
 

I 
& 

Cl
as

s 
IT 

As
si
st
an
t 

Ex
ec

ut
iv

e 
En

gi
ne

er
s/

 

As
si

st
an

t 
En
gi
ne
er
 
sh
ou
ld
 

be
 
me

rg
ed

 
in
to
 
on

e 

ca
dr
e 

an
d 

th
er
e 

sh
ou

ld
 

be
 

no
 

se
pa
ra
te
 

re
cr

ui
tm

en
t 

fo
r 

Cl
as

s 
[ 

an
d 

Cl
as

s 
Il

 

Ac
co

rd
in

gl
y 

th
e 

Se
cr

et
ar

y 
Ha

ry
an

a 
Pu

bl
ic

 

Se
rv

ic
e 

C
o
m
m
i
s
s
i
o
n
 

vi
de
 
En
gi
ne
er
 

1 
Ch

ie
f 

m
e
m
o
 

No
 

24
25
/E
I 

da
te
d 

19
 

03
 
20
09
 

wa
s 

re
qu

es
te

d 
th
at
 

fo
r 

th
e 

pr
es
en
t 

no
 
fu
rt
he
r 

ac
ti
on
 

on
 
th
e 

re
qu

is
it

io
ns

 
of

 
15

 
No
s 

A
E
E
s
 

se
nt
 
by
 
th
e 

Go
ve
rn
me
nt
 

06
 
ta

ke
n 

til
l 

th
e 

re
ce

ip
t 

of
 
fi
na
l 

de
ci

si
on

/a
pp

ro
va

l 
of

 
Ch

ie
f 

Se
cr
et
ar
y 

to
 

Go
ve

rn
me

nt
 
Ha

ry
an

a 
1n 

th
is

 
re
ga
rd
 

Ha
ry
an
a 

Pu
bl

ic
 

Se
rv

ic
e 

C
o
m
m
i
s
s
i
o
n
 

ha
s 

no
t 

ad
ve
rt
is
ed
 

th
e 

po
st
s 

of
 A
EE
s 

an
d 

ke
pt
 
th
e 

sa
me

 
pe

nd
in

g 
i 

vi
ew
 

of
 t

he
 
ab
ov
e 

di
re
ct
io
ns
 

Si
nc
e 

al
l 

th
e 

po
st

s 
of

 A
ss

is
ta

nt
 
Ex

ec
ut

iv
e 

En
gi

ne
er

s 
ar

e 
va
ca
nt
 

th
er
e 

15 
no

 
ba
ck
lo
g 

गा
 
th

e 
ca
dr
e 

of
 

As
si

st
an

t 
Ex
ec
ut
iv
e 

En
gi

ne
er

s 

Th
e 

re
qu

is
it

io
n 

ha
s 

al
re

ad
y 

be
en
 
se

nt
to

 
C 

S 
to

 

Go
vt
 

Ha
ry

an
a 

vi
de
 
T/
O 

No
 

20
%/
EI
II
 

da
te

d 
06
11
13
 

- 

Th
e 

Co
mm

it
te

e 
ha

s 
de
si
re
d 

th
at

 
th
e 

la
te
st
 

pg
si
ti
on
 

be
 

se
nt

 
10

 
th
e 

Co
mm

ut
te

e 
at

 
th

e 

ea
rl
ie
st
 

46



T
H
E
 
H
A
R
Y
A
N
A
 
S
T
A
T
E
 
C
O
O
P
E
R
A
T
I
V
E
 
S
U
P
P
L
Y
 
A
N
D
 
M
A
R
K
E
T
I
N
G
 
F
E
D
E
R
A
T
I
O
N
 
L
I
M
I
T
E
D
 

(1
7t
h 

Re
po
rt
 

19
91

 
92

) 

R
e
c
o
m
m
e
n
d
a
t
i
o
n
s
 

of
 
th
e 

C
o
m
m
i
t
t
e
e
 

Ac
ti
on
 

ta
ke
n 

by
 

th
e 

G
o
v
e
r
n
m
e
n
t
 

Fu
rt

he
r 

ob
se
rv
at
io
n 

एव
 
th
e 

C
o
m
m
u
t
t
e
e
 

2 
3 

Th
e 

G
o
v
e
r
n
m
e
n
t
 

in
fo
rm
ed
 

th
at

 
po

st
s 

1n
 

G
r
o
u
p
A
 

B 
C
a
n
d
 

D 

se
rv
ic
es
 

॥ा
 
th
e 

Ha
ry
an
a 

St
at

e 
Co

 
op

er
at

iv
e 

Su
pp
ly
 

an
d 

Ma
rk

et
in

g 
Fe
de
ra
ti
on
 

Lt
d 

ar
e 

fi
ll

ed
 

up
 

by
 
wa
y 

of
 

di
re

ct
 
re

cr
ur

tm
en

t 
as
 

al
so
 

by
 

pr
om
ot
io
n 

Th
e 

Go
ve

rn
me

nt
 
su

pp
li

ed
 
in

fo
rm

at
io

n 
पा

 
re

sp
ec

t 

of
 

th
e 

Ha
ry

an
a 

St
at

e 
Co

 
op

er
at

iv
e 

Su
pp
ly
 

an
d 

Ma
rk
et
in
g 

Fe
de

ra
ti

on
 
Li

mi
te

d 
ab

ou
t 

th
e 

to
ta

l 
st

re
ng

th
 

of
 c

ad
re
 

an
d 

re
 

pr
es

en
ta

ti
on

 
of

 
Sc

he
du

le
d 

Ca
st

es
 

as
 

on
 

9t
h 

Fe
br
ua
ry
 

19
79
 

an
d 

th
e 

to
ta

l 
nu
mb
er
 

of
 
po

st
s 

cr
ea

te
d 

an
d 

fi
ll

ed
 

m 
fr

om
 

9t
h 

Fe
br
ua
ry
 

19
79

 
10
 

31
st
 
Ma

rc
h 

19
91
 

Th
e 

re
as
on
s 

fo
r 

sh
or
tf
al
li
n 

Gr
ou

p 
A 

B 
C 

an
d 

D 
al

on
gw

it
h 

th
e 

st
ep

s 
ta

ke
n 

to 
re

co
up

 
th
e 

sh
or

tf
al

l 
gr

ou
pw

is
e 

se
rv
ic
es
 
ha
ve
 
be
en
 

gi
ve

n 
पा 

th
e 

An
ne

xu
re

 
C 

Th
e 

De
pa

rt
me

nt
 

ga
ve
 

th
e 

fo
ll

ow
in

g 
fi
gu
re
s 

re
ga
rd
in
g 

th
e 

nu
mb
er
 

of
 
po

st
s 

cr
ea

te
d 

an
d 

fi
ll
ed
 
up
 

mg
ro
up
 

A 
B 

C 
an

d 
D 

Se
rv
ic
es
 
fr

om
 

9t
h 

Fe
br

ua
ry

 
19
79
 

to
31

st
Ma

rc
h 

19
91
 
th

ro
ug

h 
di
re
ct
 
re

cr
ut

tm
en

t 
by
 
pr

om
ot

io
n 

an
d 

al
so
 

wi
th

 
re
ga
rd
 

to 
th

e 
re
pr
es
en
ta
ti
on
 

of
 
Sc

he
du

le
d 

Ca
st

es
 
em

pl
oy

ee
s 

Ca
dr
e 

ना
इट
 
po
si
ti
on
 
of

 E
m
 

pl
oy

ee
s/

 
Re

pr
es

en
ta

ti
on

 
of

 

Sc
he

du
le

d 
Ca
st
e 

No
 

re
pl

y 
ha
s 

be
en
 
re
ce
iv
ed
 

Th
e 

Co
mm
ut
te
e 

ha
s 

de
si
re
d 

th
at
 

th
e 

la
te

st
 
po

si
ti

on
 

be
 

se
nt
 

to
 
th
e 

Co
mm

ut
te

e 
at

 
फि
ट 

ea
rl
ie
st
 

47



1 

Gr
ou
p 

No
 

of
 

To
ta
l 

po
st
s 

cr
ea
te
d 

fr
om
 

9
2
7
9
 

to
 31
 

3-
91
 

No
 

of
 

po
st
s 

fi
ll
ed
 

up
 
fr
om
 

9
2
7
9
 

to
 

31
 

3 
19
91
 

Re
pr
es
en
ta
ti
on
 

Sc
he
du
le
d 

to
 
Sc
he
du
le
d 

Ca
st
es
 

By
 

By
 

di
re
ct
 

pr
om
o 

re
cr
ui
t 

ti
on
 

me
nt
 

By
 

By
 

di
re
ct
 

pr
om
o 

r
e
c
r
u
i
t
 

11
07
. 

me
nt
 

2 
3 

4 
5 

6 
7 

24
 

35
 

40
 

60
 

31
8 

82
0 

17
3 

27
6 

—~l< m U A 

13
 

22
 

18
 

42
 

54
4 

27
6 

27
6 

In
 
ad
di
ti
on
 

th
e 

de
pa
rt
me
nt
 
ga
ve
 

th
e 

fo
ll
ow
in
g 

fi
gu
re
s 

as
 

al
so
 
th
e 

cr
it
er
ia
 
of
 r

ec
ru
tm
en
t 

i 
gr
ou
p 

A 
& 

B 
as
 
un
de
r 

Gr
ou
p 

A 
Ca
dr
e 

Ye
ag
e 

%%
ag
e 

fo
r 

pr
o 

mo
ti
on
 

By
 

Re
ma
rk
s 

fo
r 

de
pu
 

re
cr
ui
t 

 t
at
io
n 

me
nt
 

Ma
na
gi
ng
 
Di
re
ct
or
 

Se
cr
et
ar
y 

10
0%
 

10
0%

 

43



(o] 

En
qu

ir
y 

Of
fi

ce
r 

La
w 

Of
fi

ce
r 

Fm
an
ci
al
 
Co
nt
ro
ll
er
 

Ch
ie
f 
Ac
co
un
ts
 

Of
fi

ce
r 

Ch
ie

f 
Au
di
t 

Of
fi

ce
r 

Su
pe
rn
in
te
nd
in
g 

En
gi
ne
er
 

Jo
in

t 
Ma

na
ge

r 

Di
st
t 

Ma
na

ge
r/

 

Dy
 
Ma

na
ge

r 

M
k
g
 

Re
se
ar
ch
 

Of
fi

ce
r 

Ma
ls

te
r 

10
0%
 

10
0%
 

(1)
 

()
 ™ ()
 (9 (1) 

10
0%
 

10
0%
 

50
% 

50
% 

0 

10
0%
 

By
 
pr

om
ot

io
n 

By
 
tr

an
sf

er
 
on
 

de
pu

ta
ti

on
 

fr
om
 
Fi

na
nc

e 

De
pa

rt
me

nt
 

By
 
di
re
ct
re
 

cr
ui
tm
en
t 

By
 
tr
an
sf
er
 
on
 

de
pu
ta
ti
on
 

fr
om
 
Fi
na
nc
e 

De
pa
rt
me
nt
 

By
 
di
re
ct
 

re
cr
ui
tm
en
t 

By
 
tr
an
sf
er
 
on
 

de
pu
ta
ti
on
 

fr
om
 
Fi
na
nc
e 

De
pa
rt
me
nt
 

By
 
pr
om
ot
io
n 

or
 
tr
an
sf
er
 

or
 

on
 
de
pu
ta
ti
on
 

49



(o] 

Co
st
 
Ac

co
un

ts
 

Of
fi

ce
r 

M
k
g
 

De
v 

Of
fi

ce
r 

Mk
g 

Ex
pe

rt
 

Ge
ne

ra
l 

Ma
na

ge
r 

Es
ta
bl
is
hm
en
t 

Of
fi

ce
r 

As
st

t 
Di
st
t 

At
to

rn
ey

 

As
st
t 

Se
cr

et
ar

y 

Dy
 

Co
nt
ro
ll
er
 
(C
&B
) 

Sr
 
Ac
co
un
ts
 

Of
fi
ce
r 

Ma
na

ge
r 

A 

Ac
co
un
ts

 
Of

fi
ce

r 

Sr
 

Sa
le
s 

Of
fi

ce
r 

As
st

t 
Pr

oj
ec

t 
Ma

na
ge

r 

Su
b 

Di
vi
si
on
al
 

En
gm

ee
r 

As
st

t 
En

gi
ne

er
 

(
M
e
c
h
)
 

10
0%

 

10
0%

 

10
0%
 

10
0%
 

10
0%

 
10
0%
 

0 (w)
 

10
0%
 

® ()
 

10
0%

 
10

0%
 

50
% 

 5
0%

 
(1) 

(
w
e
f
 

13
12

9)
 

0
 

10
0%
 

By
 
pr

om
ot

io
n 

By
 
tr

an
sf

er
 

or
 

on
 
de
pu
ta
ti
on
 

fr
om
 
Fi
na
nc

e 
De

pa
rt

me
nt

 

By
 
pr

om
ot

io
n 

By
 
tr
an
sf
er
 

or
 

on
 
de
pu
ta
ti
on
 

fr
om
 
Fi
na
nc
e 

De
pa

rt
me

nt
 

By
 
pr

om
ot

io
n 

By
 
di
re
ct
 

re
cr

ui
im

en
t 

or
 

by
 
tr
an
sf
er
 

or
 
on
 

de
pu

ta
ti

on
 

-
 

50



As
st
t 

En
gi
ne
er
 

(E
le

c)
 

Sa
le

s 
Ex

ec
ut

iv
e 

Pu
rc
ha
se
 
Of

fi
ce

r 

Ma
na

ge
r 

Co
tt
on
 

Pr
od

uc
ti

on
 
En
gn
ee
r 

Ma
na

ge
r 

(R
ic
e 

Mi
ll

s)
 

Sh
if
t 

Ch
em

us
t 

Qu
al

it
y 

Co
nt
ro
l 

Of
fi
ce
r 

As
st

t 
En
gi
ne
er
 

(A
ut

o)
 

As
st

t 
Pr

oj
ec

t 
En
gi
ne
er
 

Ch
ie

f 
Ch
em

us
t 

As
st

t 
En

gi
ne

er
 

(M
ec
h)
 

As
st

t 
En

gi
ne

er
 

(E
le

ct
) 

Pr
od

uc
ti

on
 
En
gi
ne
er
 

Su
b 

Di
vi
si
on
al
 

En
gi
ne
er
 

As
st

t 
En

gi
ne
er
 
(A

ut
o)

 

As
st

t 
Pr

oj
ec

t 

Ma
na

ge
r 

To
ta

l 

10
0%
 

— 

33
 

10
0%
 

10
0%

 

10
0%

 

10
0%
 

10
0%
 

10
0%
 

10
0%
 

10
0%

 

1
0
0
%
 

51



1 

o 

1t 
wi

ll
 
एड

 s
ee

n 
fr
om
 
th

e 
ab
ov
e 

fi
gu

re
s 

th
at

no
 
re

pr
es

en
ta

ti
on

 

ha
s 

be
en
 

gi
ve
n 

to
 
th
e 

Sc
he

du
le

d 
Ca

st
es

 
in 

Gr
ou
p 

A 
an

d 
B 

po
st
s 

wh
ic
h 

ex
is
te
d 

pr
io
r 

to
 

th
e 

en
fo

rc
em

en
t 

of
 
re
se
rv
at
io
n 

po
li

cy
 
fr

om
 

9t
h 

Fe
br

ua
ry

 
19

79
 

to
 
31
5 

Ma
rc
h 

19
91
 

Th
e 

C
o
m
m
i
t
t
e
e
,
 

th
er
ef
or
e,
 
r
e
c
o
m
m
e
n
d
 

th
at

 
th
e 

H
a
r
y
a
n
a
 

St
at
e 

Co
 
op

er
at

iv
e 

Su
pp

ly
 

an
d 

M
a
r
k
e
t
i
n
g
 

Fe
de
ra
ti
on
 
Li

mi
te

d 
sh
ou
ld
 

gi
ve
 
th

e 
re

pr
es

en
ta

ti
on

 
to
 
th
e 

Sc
he

du
le

d 
Ca
st
es
 
by
 
im

pl
em

en
ti

ng
 
th

e 
G
o
v
e
r
n
m
e
n
t
 
Po

li
cy

 

at
 
le
as
t 

wh
il

e 
th

e 
po

st
s 

ar
e 

fi
ll

ed
 
up
 
by
 
di

re
ct

 
r
e
c
r
m
t
m
e
n
t
 

as
 
pe
r 

th
e 

pr
ov
is
io
ns
 

of
 t

he
 
Se

rv
ic

e 
Ru

le
 

of
 t

he
 
Fe
de
ra
ti
on
 

Th
e 

De
pa
rt
me
nt
al
 

re
pr

es
en

ta
ti

ve
s 

du
ri

ng
 

th
e 

co
ur

se
 

of
 

or
al
 
ex

am
in

at
io

n 

ag
re
ed
 

wi
th
 

th
e 

co
nt
en
ti
on
 

of
 

th
e 

Co
mm

ut
te

e 
th

at
 
th

er
e 

15 
sh

or
tf

al
l 

प्रा
 

th
e 

va
ri
ou

s 
ca

te
go

ri
es

 
of
 
po

st
s 

Th
e 

Co
mm
it
te
e 

th
er

ef
or

e 

r
e
c
o
m
m
e
n
d
 

th
at
 

th
e 

Ha
ry
an
a 

St
at

e 
Co

op
 

Su
pp

ly
 

an
d 

M
a
r
k
e
t
i
n
g
 

Fe
de

ra
ti

on
 

Li
mi
te
d 

sh
ou

ld
 

m
a
k
e
 

su
ch

 

ar
ra

ng
em

en
ts

 
th
at
 
th

es
e 

va
ca
nc
ie
s 

ar
e 

fi
ll

ed
 u

p 
by
 
ap

po
in

ti
ng

/ 

pr
om

ot
in

g 
pe
rs
on
s 

be
lo
ng
in
g 

to
 
re

se
rv

ed
 

ca
te
go
ri
es
 

Th
e 

Co
mm

it
te

e 
wo
ul
d 

li
ke

 t
o 
kn
ow
 

th
e 

ac
ti

on
 
ta

ke
n 

17 
th

is
 
re

ga
rd

 

Fi
lh
ng
 
up
 

of
 

va
ca

nc
le

s 

Th
e 

C
o
m
m
i
t
t
e
e
 

ha
ve
 

ob
se
rv
ed
 

af
te
r 

pe
ru

si
ng

 
th

e 

C
o
m
m
o
n
 

Ca
dr
e 

Ru
le
s 

19
88
 

of
 

th
e 

Ha
ry

an
a 

St
at

e 
Co

 

op
er

at
iv

e 
Su

pp
ly

 
& 

Ma
rk

et
in

g 
Fe

de
ra

ti
on

 
Li

mi
te

d 
th
at
 
th
er
e 

ar
e 

a 
nu
mb
er
 

of
 c

at
eg

or
ie

s 
fo

r 
wh
ic
h 

no
 
pr
om
ot
io
na
l 

av
en

ue
s 

ex
is
t 

ei
th

er
 

fo
r 

th
e 

re
se
rv
ed
 
ca

te
go

ri
es

 
or

 
ge

ne
ra

l 
ca

te
go

ri
es

 

As
 
pe
r 

th
e 

Go
vt
 

ms
tr
uc
ti
on
s 

1s
su

ed
 
fr
om
 
tu
ne
 

to
 
ti
me
 
an

d 
th

e 

P
r
o
m
o
t
i
o
n
a
l
 
A
v
e
n
u
e
s
 

\ 

No
 
re

pl
y 

ha
s 

be
en
 
re

ce
rv

ed
 

— d
o
—
 

Th
e 

Co
mm

ut
te

e 
ha

s 
de
si
re
d 

th
at

 
th
e 

la
te
st
 
po
si
ti
on
 

be
 

se
nt

 
to

 
th
e 

Co
mm

ut
te

e 
at

 
th
e 

ea
rl
ie
st
 

—
d
o
—
 

52 ¢



(g 

co
ur
t 

s 
ru

li
ng

s 
1t 

ha
s 

be
en
 
st

at
ed

 
th

at
 

1f 
a 
pe
rs
on
 

at
 t

he
 
ti
me
 

of
 

pr
om

ot
io

n 
do

es
 

no
t 

po
ss
es
s 

th
e 

qu
al

if
ic

at
io

n 
pr

es
cr

ib
ed

 
fo

r 

di
re
ct
 
re
cr
ui
te
es
 

bu
t 

po
ss

es
s 

su
ff
ic
ie
nt
 
ex

pe
ri

en
ce

 
he
 
ca
n 

06
 

co
ns
id
er
ed
 

fo
r 
pr

om
ot

io
n 

pr
ov

id
ed

 
th

e 
mo

de
 

of
 f

il
li
ng
 
up

 
th
e 

re
qu
ir
ed
 
po

st
s 

by
 p

ro
mo

ti
on

 
81
50
 
Th
e 

Co
mm
it
te
e,
 
th

er
ef

or
e,

 

15 
of

 t
he

 v
ie
w 

th
at

 
Go
ve
rn
me
nt
 
sh
ou
ld
 
lo
ok
 
in
to
 
th
e 

Se
rv

ic
e 

Ru
le
s 

an
d 

cr
ea
te
 
pr

om
ot

io
na

l 
av

en
ue

s 
fo

r 
th

e 
em

pl
oy

ee
s 

al
re
ad
y 

wo
rk

in
g 

प्र
 t

he
 
H
a
r
y
a
n
a
 

St
at
e 

Co
op

er
at

iv
e 

Su
pp
ly
 

an
d 

Ma
rk

et
in

g 
Fe
de
ra
ti
on
 
Li

mi
te

d 
so
 
th
at
 
th

ey
 
ca

n 
al

so
 
be

 

p
r
o
m
o
t
e
d
 

wi
th
 

le
ss
er
 
qu
ah
fi
ca
ti
on
s/
ex
pe
ri
en
ce
 
th
an
 

th
at
 

of
 
ad

ir
ec

t 
re

cr
ui

te
e 

Th
e 

C
o
m
m
i
t
t
e
e
 
ma
y 

al
so
 
be

 
in
fo
rm
ed
 

ab
ou
t 

th
e 

ac
ti
on
 
ta
ke
n 

m 
th

is
 
re
ga
rd
 

Du
ri

ng
 

th
e 

co
ur

se
 

of
 

or
al
 

e
x
a
m
i
n
a
t
i
o
n
 

th
e 

d
e
p
a
r
t
m
e
n
t
a
l
 

re
pr
es
en
ta

ti
ve

s 
mf

or
me

d 
th

at
 
th

e 
Go

vt
 

ha
ve
 
1s
su
ed
 
cr
de
rs
 

to 

ab
ol
is
h 

th
e 

po
st
s 

wh
ic

h 
ar

e 
ly

in
g 

un
fi
ll
ed
 

fo
r 

th
e 

la
st
 
th

re
e 

ye
ar
s 

It 
wa
s 

al
so

 
in
fo
rm
ed
 

th
at
 

th
e 

ma
tt
er
 

15 
un

de
r 

co
ns
id
er
at
io
n 

an
d 

1t 
15 

be
mn

g 
wo
rk
ed
 

ou
t 

85
 

to
 
ho
w 

ma
ny
 

po
st

s 
wi
ll
 

96
 
co

ve
re

d 
un
de
r 

th
e 

ab
ov
e 

or
de

r 
Th

e 
Co

mm
it

te
e 

re
co
mm

en
d 

th
at
 

to 
re

co
up

 
ba

ck
lo

g 
th

e 
ab

ov
e 

re
fe
rr
ed
 

or
de

r 

ma
y 

no
t 

be
 
im

pl
em

en
te

d 
so
 

fa
r 

1t 
re

la
te

s 
to

 
re
co
up
in
g 

th
e 

sh
or
tf
al
l 

Ab
ol
it
io
n 

of
 p

os
ts

 
No

 
re

pl
y 

ha
s 

be
en
 
re
ce
iv
ed
 

Th
e 

Co
mm

ut
te

e 
ha
s 

de
si

re
d 

th
at
 

th
e 

la
te
st
 
po

si
ti

on
 

be
 

se
nt
 

to
 
C
o
m
m
i
t
t
e
e
 

at
 

th
e 

ea
rl

ie
st

 

e 

न
ौ
 

53



P
U
B
L
I
C
 
H
E
A
L
T
H
 
E
N
G
I
N
E
E
R
I
N
G
 
D
E
P
A
R
T
M
E
N
T
 

(3
9"
 
Re
po
rt
 
20
15
-1
6)
 

R
e
c
o
m
m
e
n
d
a
t
i
o
n
s
 

of
 t

he
 
Co
mm

it
te

e 
Ac
ti
on
 
ta
ke
n 

by
 

th
e 
Go

ve
rn

me
nt

 
Fu

rt
he
r 

ob
se

rv
at

io
n 

of
 
th
e 

C
o
m
m
i
t
t
e
e
 

1 
2 

3 

Th
e 

Co
mm
ui
tt
ee
 
r
e
c
o
m
m
e
n
d
e
d
 

th
at
 
re
gu
la
r 

Wa
te
r 

su
pp
ly
 

be
 

pr
ov
id
ed
 

to
 
Sc
he
du
le
d 

Ca
st

es
 
do
mi
na
te
d 

co
lo
ni
es
 

an
d 

ne
w 

tu
be

 
We

ll
s/

R 
O 

Sy
st
em
 

be
 
in

st
al

le
d 

fo
r 

th
e 

pr
op

er
 
su
pp
ly
 

of
 

dr
in

ki
ng

 
wa
te
r 

\ 
Th
e 

Co
mm

ut
te

e 
fu

rt
he

r 
r
e
c
o
m
m
e
n
d
s
 

th
at
 
sh
or
tf
al
l 

of
 c

as
te

s 
& 

Ba
ck

wa
rd

 
Cl
as
se
s 

ca
te
go
ry
 
em

pl
oy

ee
s 

ma
y 

be
 
fi
ll
ed
 

पा
ए 

ei
th
er
 

by
 p

ro
mo

ti
on

 
or
 d

ir
ec

t 
re

cr
ui
tm
en
t 

im
me

di
at

el
y 

so
 t

ha
t 

ba
ck

lo
g 

ma
y 

be
 
co

mp
le

te
d 

No
 

re
pl

y 
ha
s 

be
en
 
re
ce
rv
ed
 

Th
e 

Co
mm

ut
te

e 
ha
s 

de
si
re
d 

th
at
 

th
e 

la
te

st
 

po
si

ti
on

 
be

 

se
nt
 

to
 
C
o
m
m
i
t
t
e
e
 

at
 

th
e 

ea
rh
es
t 

54



/ 
| 

का
 

F
O
R
E
S
T
 
D
E
P
A
R
T
M
E
N
T
 
(3
9 

Re
po
rt
 
20
15
-1
6)
 

R
e
c
o
m
m
e
n
d
a
t
i
o
n
s
 
of
th
e 

Co
mm
it
te
e 

Ac
ti
on
 
ta
ke
n 

by
 
th
e 

Go
ve
rn
me
nt
 

Fu
rt
he
r 

ob
se
rv
at
io
n 

of
 
th
e 

C
o
m
m
i
t
t
e
e
 

1 
2 

~ 4 2 

Th
e 

Co
mm
ut
te
e 

r
e
c
o
m
m
e
n
d
e
d
 

th
at
 

Sh
or
t 

fa
ll
 

of
 
Sc
he
du
le
d 

Ca
st
es
 
an
d 

Ba
ck
wa
rd
 

Cl
as
se
s 

ca
te
go
ry
 
wi
se
 
ma
y 

be
 
fi

ll
ed

 
up

 
ei
th
er
 b

y 
pr
om
ot
io
n 

or
 d

ir
ec
t 

re
cr
ui
tm
en
t 

im
me
di
at
el
y 

so
 
Th
at
 

ba
ck
 

lo
g 
ma
y 

be
 
co
mp
le
te
d 

No
 
re

pl
y 

ha
s 

be
en
 
re
ce
iv
ed
 

Th
e 

Co
mm
it
te
e 

ha
s 

de
si

re
d 

th
at
 

th
e 

la
te

st
 
po
si
ti
on
 

be
 

se
nt

 
to
 
C
o
m
m
i
t
t
e
e
 

at
 

th
e 

ea
rl
ie
st
 

55



G
E
N
E
R
A
L
 
R
E
C
O
M
M
E
N
D
A
T
I
O
N
 

14
th
 
Re
po
rt
 

19
88
-8
9 

R
e
c
o
m
m
e
n
d
a
t
i
o
n
s
 

एव
 
th
e 

Co
mm
it
te
e 

Ac
ti
on
 
ta
ke
n 

by
 

th
e 

G
o
v
e
r
n
m
e
n
t
 

Fu
rt
he
r 

ob
se
rv
at
io
n 

of
 
th
e 

Co
mm
it
te
e 

1 
2 

3 

At
 

pr
es
en
t 

th
er
e 

15 
No
 

re
pl
y 

ha
s 

be
en
 
re
ce
tv
ed
 

Th
e 

Co
mm
it
te
e 

ha
s 

de
si
re
d 

Re
se
rv
at
io
n 

m 
pr
om
ot
io
n 

| 
re
se
rv
at
io
n 

in 
pr
om
ot
io
n 

fo
r 

th
at
 t

he
 
la
te
st
 p

os
it
io
n 

be
 s

en
t 

mC
la
ss
 

I &
 

II 
po
st
s 

Sc
he
du
le
d 

Ca
st
es
 

m 
Cl
as
s 

to 
Co
mm
it
te
e 

at 
th
e 

ea
rl
ie
st
 

पा
 
& 

1V
 
po
st
s 

bu
t 

th
er
e 

15 

no
 
re
se
rv
at
io
n 

i 
pr
om
ot
io
n 

m 
Cl
as
s 

I 
& 

II 
po
st
s 

wi
th
 

th
e 

re
su
lt
 
th
at
 
th
er
e 

15 
al
wa
ys
 

sh
or
tf
al
l 

in 
th
e 

ab
ov
e 

ca
te
go
ri
es
 

56



7
—
’
 

23
rd

 
Re
po
rt
 

19
97
 

98
 

R
e
c
o
m
m
e
n
d
a
t
i
o
n
s
 

of
 
th
e 

Co
mm

ut
te

e 
Ac
ti
on
 
ta
ke
n 

by
 

th
e 

Go
ve
rn
me
nt
 

Fu
rt
he
r 

ob
se
rv
at
io
n 

of
 
th

e 
C
o
m
m
i
t
t
e
e
 

2 
Y 2 

Ex
am
in
at
io
n 

of
 

Dy
 
C
o
m
m
i
s
s
i
o
n
e
r
s
 

Co
mm

ut
te

e 
ex

am
me

d 
11

 
De
pu
ty
 

Co
mn
us
si
on
er
s 

/ ¢
 
Ya
mu
na
na

ga
r 

on
 

12
th
 

Au
gu
st
 

19
97
 

Ka
rn
al
 

on
 

19
th
 
Au

gu
st

, 
19
97
 

Hi
ss

ar
 
& 

Fa
te

ha
ba

d 
on

 
26
0 

Au
gu
st
 

19
97
 

Ji
nd
 
on

 
27
th
 
Au

gu
st

 
19
97
 
B
h
i
w
a
m
 

on
 
3r

d 
Se
pt
em
be
r 

19
97

 

Gu
rg

ao
n 

on
 

10
th
 

Se
pt

em
be

r 
1
9
9
7
 

R
o
h
t
a
k
 

on
 

17
th

 
Se
pt
em
be
r 

19
97
 

Re
wa
r:
 

on
 

7t
h 

Oc
to
be
r 

19
97
 

Pa
nc

hk
ul

a 
on
 

21
st
 

Oc
to

be
r 

19
97

 
an

d 
Pa

ni
pa

t 
on
 

23
rd
 
Oc
to
be
r 

19
97

 
in 

re
ga

rd
 

to 
th

e 
mf
or
ma
ti
on
 
su

pp
li

ed
 

to
 

th
e 

Co
mm

ut
te

e 
by
 

th
e 

co
nc

er
ne

d 
De

pu
ty

 
Co

mm
ai

ss
io

ne
rs

 

wh
ic
h 

15 
gi

ve
n 

पा
 
An

ne
xu

re
 

A 

A
n
n
e
x
u
r
e
 

‘A
’ 

Di
st
ri
ct
wi
se
 

Nu
mb
er
 

of
 

Eh
mb
le
 

pe
rs

on
 

D
h
s
t
n
c
t
w
i
s
e
 

 D
is
tn
ct
wi
se
 

Po
ss

es
si

on
 

Di
st

nc
tw
is
e 

pl
ot

s 
al

lo
tt

ed
 

n
u
m
b
e
r
 of
 

gi
v 

n 
1n
 
Th

re
e 

pl
ot
s 

पा
 

Su
rv

ey
s 

wh
ic

h 

re
gi

st
ra

ti
on

 

b 
e 

do
ne
 

n
u
m
b
e
r
 

of
 

pe
rs

on
s 

wh
o 

w
a
s
 

no
t 

al
lo
tt
ed
 

pl
ot
s 

1 
2 

3 
4 

5 
6 

Du
st
t 

Y
a
m
u
n
a
n
a
g
a
r
 

Is
t 

33
98

 

II
nd

 
11
3 

HI
rd
 

53
5 

Di
st
t 

K
a
r
n
a
l
 

Is
t 

15
98

9 

II
nd

 
48

63
 

पा
ए 

41
93
 

33
98
 

33
98
 

11
 

11
 

15
90

1 
15

90
1 

15
90

1 

47
40
 

47
40
 

47
40
 

30
95

 
30
95
 

30
95
 

23
0 88
 

12
3 

10
98
 

No
 
re
pl
y 

ha
s 

be
en

 
re

ce
iv

ed
 

Th
e 

Co
mm
it
ie
e 

ha
s 

de
si

re
d 

th
at

 t
he

 
la
te
st
 p

os
it

io
n 

96
 
se
nt
 

to
 

th
e 

C
o
m
m
i
t
t
e
e
 

at
 

th
e 

ea
rh

ie
st

 

57



Da
st
t 

Is
t 

II
nd
 

त
े
 

Da
st

t 

Is
t 

II
nd

 

Da
st
t 

Is
t 

Il
nd
 

श
त
 

Di
st
t 

Is
t 

[I
nd

 

lr
d 

1
5
1
1
 

Di
st
t 

Is
t 

[I
nd
 

है 
| 

श
ि
व
 

[5
६ 

1I
nd
 

II
Ir
d 

Da
st
t 

AR
 

Hi
sa
r 

& 
F
a
t
e
h
a
b
a
d
 

11
35
6 

17
58
 

39
48
 

Ji
nd
 

1
0
9
8
7
 

54
40
 

B
h
i
w
a
m
 15
28
6 

72
30
 

33
96
 

G
u
r
g
a
o
n
 64
65
 

29
25
 

16
08
 

P
a
n
c
k
u
l
a
 76

8 

Pa
ni
pa
t 

52
57
 

14
97
 

15
45
 

Re
wa
rt
 

27
41
 

2
8
9
6
 

50
94
 

R
o
h
t
a
k
 22

05
3 

11
35
6 

17
58
 

39
48
 

10
98
7 

54
40
 

15
28

6 

72
30

 

33
96

 

64
65

 

29
25
 

16
08
 

67
9 

52
57
 

14
97
 

10
65
 

27
41
 

28
96
 

42
75
 

15
53
1 

11
35
6 

17
58

 

35
48

 

10
98
7 

54
40
 

15
28
6 

72
30
 

20
46

 

64
65
 

29
25
 

16
08

 

67
6 

52
57
 

14
97
 

10
65

 

27
41
 

28
96

 

42
75

 

15
53

1 

11
35
6 

17
58
 

39
48
 

10
98

7 

54
40
 

15
28
6 

72
30

 

19
98
 

64
65
 

29
25

 

16
08
 

67
6 

52
57
 

14
97
 

10
65

 

27
41
 

28
96
 

42
75
 

15
53
1 

13
98

 

48
0 

65
22
 

- 

58



A 

1 
2 

3 

I
N
T
E
R
I
M
 
R
E
C
O
M
M
E
N
D
A
T
I
O
N
 

OF
 
T
H
E
 

C
O
M
M
I
T
T
E
E
 

Th
is
 
Co
mm
ut
te
e 

no
te
d 

wi
th
 
gr
av
e 

co
nc
er
n 

th
e 

fa
ct
um
 

of
 

no
n 

al
lo
ca
ti
on
 

of
 
re
si
de
nt
ia
l 

pl
ot
s 

to
 
me
mb
er
s 

of
 

th
e 

Sc
he
du
le
d 

Ca
st
es
 

de
sp
it
e 

em
ph
at
ic
 

in
si
st
en
ce
 

by
 

th
e 

ex
ec
ut
iv
e 

an
d 

pe
rs
is
te
nt
 
fo
ll
ow
 
up
 
by
 
th
e 

pr
es
en
t 

Co
mm
ut
te
e 

Ha
vi
ng
 
ex
am
in
ed
 
mo
st
 

of
 
th
e 

De
pu
ty
 
Co
mm
us
si
on
er
s 

10.
 

th
e 

St
at
e 

of
 
Ha
ry
an
a 

th
is
 
Co
mm
ut
te
e 

ha
s 

no
te
d 

wi
th
 
gr
av
e 

co
nc
er
n 

th
e 

fo
ll
ow
in
g 

fa
ct
s 

—
 

1 
Th
er
e 

15 
a 

ge
ne
ra
l 

la
xi
ty
 
am
on
gs
t 

th
e 

of
fi
ce
rs
 

1 

un
pl
em
en
ti
ng
 
th
e 
Go
ve
rn
me
nt
 
sc
he
me
s 

fo
r 

al
lo
ca
ti
on
 
of
 p

lo
ts
 

10
 
Sc
he
du
le
d 

Ca
st
es
 

fa
rm
il
ie
s 

Th
e 

Co
mm
ut
te
e 

re
gr
et
 

to
 n

ot
e 

th
at
 
ex
ce
pt
 

fo
r 

tw
o 

di
st
ri
ct
s 

re
 

Ka
rn
al
 

an
d 

Bh
iw
am
 

we
 

fo
un
d 

फि
ट 

re
ma
ni
ng
 
De
pu
ty
 

Co
mm
ui
ss
io
ne
rs
 

an
d 

ot
he
r 

su
bo
rd
in
at
e 

st
af
f 

wa
nt
in
g 

17 

ef
fe
ct
iv
e 

mm
pl
em
en
ta
ti
on
 

of
 t

he
 
sc
he
me
s 

an
d 

re
dr
es
sa
l 

of
 t

he
 

gr
ie
va
nc
es
 

of
 
th
os
e 

wh
o 

ha
ve
 
be
en
 

le
ft

 
ou
t 

Th
is
 

la
xi
ty
 

15 
a 

re
su
lt
 

of
 

ei
th
er
 

in
di
ff
er
en
ce
 

or
 

un
de
rs
ta
nd
in
g 

ab
ou
t 

th
e 

pr
ob
le
ms
 

of
 t

he
se
 
de
pr
iv
ed
 

se
ct
io
ns
 

of
 
th
e 

so
cl
et
y 

2 
Th
re
e 

su
rv
ey
s 

fo
r 

id
en
ti
fi
ca
ti
on
 
of
 b
en
ef
ic
ia
ni
es
 
we
re
 

co
nd
uc
te
d 

गा 
th
e 

ye
ar
s 

19
72
 

19
84
 
an
d 

19
89
 
an
d 

1s 
ap
pa
re
nt
 

th
at
 

8 
pe
ri
od
 

of
 

8 
ye
ar
s 

ha
s 

el
ap
se
d 

si
nc
e 

th
e 

la
st
 
su
rv
ey
 

to 

id
en
ti
fy
 

th
e 

be
ne
fi
ci
ar
ie
s 

ha
ve
 
be
en
 
co
nd
uc
te
d 

De
sp
it
e 

th
is
 

cl
ai
ms
 

एवं
 a

 
la
rg
e 

nu
mb
er
 

of
 b

en
ef
ic
ia
ri
es
 
re
ma
mn
ed
 
un
se
tt
le
d 

t1l
l 

da
te
 

No
 

re
pl
y 

ha
s 

be
en
 
re
ce
iv
ed
 

Th
e 

Co
mm
it
te
e 

ha
s 

de
si
re
d 

th
at
 t

he
 
la
te
st
 p

os
it
io
n 

be
 
se
nt
 

to
 

th
e 

C
o
m
m
i
t
t
e
e
 

at
 

th
e 

ea
rl
ie
st
 

59



1 

™ 

3 
A 

pr
ni

ma
 

fa
ci
e 

pe
ru
sa
l 

of
 

th
e 

fi
gu

re
s 

of
 
th

e 
th
re
e 

su
rv

ey
s 

in
 
mo

st
 

of
 

th
e 

di
st

ri
ct

s 
ha

ve
 

le
ft

 
us

 
wi
th
 

an
 

un
mi

st
ak

ab
le

 
mm
pr
es
si
on
 

th
at
 
su

cc
ee

di
ng

 
su

rv
ey

s 
we
re
 

no
t 

co
nd

uc
te

d 
pr
op
er
ly
 

Fo
r 

ex
am
pl
e 

ए 
10
0 

be
ne
fi
ci
ar
ie
s 

we
re
 

id
en

ti
fi

ed
 

पा 
th

e 
su

rv
ey

 
co

nd
uc

te
d 

m 
th
e 

ye
ar

 
19
72
 

1८
 

फि
ट 

fi
rs
t 

su
rv
ey
 

1n
 

a 
vi

ll
ag

e 
we
 
fo

un
d 

th
at

 
th
e 

su
bs
eq
ue
nt
 
su

rv
ey

s 
he

ld
 
m 

th
e 

ye
ar
s 

19
84

 
an
d 

19
89

 
fo

un
d 

ei
th
er
 
no

 
be

ne
fi

ci
ar

y 
पा

 
th
e 

sa
me
 

vi
ll

ag
e 

or
 
th

e 
nu

mb
er

 
of

 b
en
ef
ic
ia
ri
es
 
wa

s 
as
 
le

ss
 

as
 

5 
to 

10
 

Th
is

 
15 

an
 
un

iv
er

sa
l 

fa
ct

 

Th
e 

De
pu
ty
 
Co
mm
is
si
on
er
s 

we
 

ex
am

in
ed

 
we
re
 

था 
co

mp
le

te
 

ag
re

em
en

t 
th

at
 

th
e 

su
bs
eq
ue
nt
 

su
rv

ey
s 

we
re

 
no
t 

co
nv
in
ci
ng
 

on
 

th
e 

ve
ry
 

fa
ce
 

of
 

it 
In
 

th
e 

su
bs
eq
ue
nt
 

ye
ar
s 

nu
mb

er
 

of
 b
en

ef
ic

ia
ne

s 
sh

ou
ld

 
ha

ve
 
de
fi
mi
te
ly
 
be
en
 
in
cr
ea
se
d 

co
ns

id
er

in
g 

th
at
 

2 
pe

ri
od

 
of
 

17
 
ye

ar
s 

ha
d 

la
ps

ed
 
be

tw
ee

n 
th
e 

fi
rs
t 

su
rv

ey
 

an
d 

फी
ट 

th
ir
d 

su
rv
ey
 

Th
is
 

Co
mm

ui
tt

ee
 

ha
s 

al
so
 

no
te
d 

th
e 

fa
ct
 

th
at

 
th
e 
me
mb
er
 

of
 t

he
 
Sc
he
du
le
d 

Ca
st

es
 

fo
r 

ec
on

om
ic

 
re

as
on

s 
an

d 
fo
r 

re
as

on
s 

of
 
it
li
te
ra
cy
 

co
nt
in
ue
d 

to
 

ha
ve
 
la

rg
e 

nu
mb
er
 

of
 t

he
 
fa

mi
ly

 
as
 
co

mp
ar

ed
 

to
 
th
os
e 

se
ct

io
ns

 
of

 
th
e 

so
ci
et
y 

wh
o 

ar
e 

ec
on
om
ic
al
ly
 

we
ll
 
be

in
g 

as
 
ma

de
 

ou
t 

to
 
th

e 
si

ze
 
of

 t
he

 
fa

rm
il

y 
Ev

en
 
fr
om
 

th
is
 
pe

rs
pe

ct
iv

e 
nu

mb
er

 
of

 
be
ne
fi
ci
ar
ie
s 

sh
ou

ld
 
ha
ve
 
go

ne
 

up
 
an

d 
no

t 
co
me
 
do

wn
 

He
nc
e 

we
 
ma
ke
 

th
e 

fo
ll
ow
in
g 

in
te
ri
m 

re
co
mm
en
da
ti

on
s 

—
 

(1)
 

In
 
or
de
r 

to
 
am

el
io

ra
te

 
th
e 

co
nd

it
io

ns
 

of
 
me
mb
er
s 

of
 

Sc
he
du
le
d 

Ca
st

es
 

pa
rt

ic
ul

ar
ly

 
mn

 
vi
ll
ag
es
 
wh
er
e 

no
 

sh
am
la
t 

la
nd
 

15 
av

ai
la

bl
e 

फि
ट 

St
at

e 
G
o
v
e
r
n
m
e
n
t
 

sh
ou
ld
 
al
lo
ca
te
 
se

pa
ra

te
 
fu

nd
s 

an
d 

pr
oc
ee
d 

to
 
ac
qu
ir
e 

la
nd
 

fo
r 

pu
rp

os
es

 
of

 a
ll

oc
at

io
n 

to
 
th

os
e 

m
e
m
b
e
r
s
 

of
 

th
e 

Sc
he

du
le

d 
Ca

st
es

 
wh
o 

ha
ve
 

be
en
 

de
ni

ed
 

th
e 

bT
ne
fit
 

of
 
th
e 

Go
ve

rn
me

nt
 

po
li

cy
 

or
 
wh
o 

ha
ve

 
no
t 

No
 

re
pl
y 

ha
s 

be
en
 
re

ce
rv

ed
 

% 

60 

Th
e 

Co
mm

it
te

e 
ha

s 
de
sw
re
d 

th
at

 
th

e 
la

te
st

 
po
si
ti
on
 
98

 
se
nt
 

to
 

th
e 

C
o
m
m
i
t
t
e
e
 

at
 

th
e 

ea
rl
ie

st



1 

(0
 

(u
1)
 

be
en

 
al

lo
tt

ed
 
pl

ot
s 

af
te
r 

th
re

e 
su

rv
ey

s 
on
 
ac

co
un

t 
of

 

th
e 

fa
ct
 
th
at
 
sh
am

la
t 

la
nd
 

पा
 t

he
 
vi

ci
ni

ty
 
of

 t
he
 
ex
is
ti
ng
 

ab
ad

i 
wa

s 
no
t 

av
ai

la
bl

e 
an

d 

Th
e 

St
at

e 
Go

ve
rn

me
nt

 
sh

ou
ld

 
co
ns
id
er
 

ca
rv
in
g 

se
pa

ra
te

 
co
rp
us
 

fo
r 

th
is
 

pu
rp

os
e 

k
n
o
w
n
 

as
 

M
A
H
A
T
A
M
A
 

G
A
N
D
H
I
 

H
A
R
I
J
A
N
 

A
W
A
S
 

Y
O
I
N
A
 

St
at

e 
Go
ve
rn
me
nt
 
sh

ou
ld

 
co

nd
uc

t 
a 

fr
es

h 
su

rv
ey

 
85
 

on
 

1 
1 

98
 

पा
 
or

de
r 

to
 

1d
en

ti
fy

 
al

l 
be

ne
fi

ci
ar

ie
s 

in
cl
ud
in
g 

th
os
e 

wh
o 

ha
ve
 
be

en
 

le
ft
 
ou
t 

fo
r 

pu
rp
os
e 

of
 
al

lo
ca

ti
on

 
of
 
re
si
de
nt
ia
l 

pl
ot
s 

to
 
me

mb
er

s 
of

 
Sc

he
du

le
d 

Ca
st

es
 
W
e
 

fu
rt

he
r 

r
e
c
o
m
m
e
n
d
e
d
 

th
at
 

el
ig

zb
il

it
y 

fo
r 

pu
rp
os
es
 

of
 
al

lo
ca

ti
on

 
sh
ou
ld
 

al
so
 

be
 

mo
di
fi
ed
 

to
 
th
e 

ex
te

nt
 
th

at
 

in
 
Sc
he
du
le
d 

Ca
st
e 

fa
mi
ly
 

no
t 

ha
vi
ng
 

la
nd

 
ho
ld
in
g 

or
 

a 
m
e
m
b
e
r
 

of
 

its
 
द
ि
ए
 [जि

 

no
t 

1 
Go

vt
 

se
rv
ic
e 

an
d 

no
t 

ha
vi

ng
 
mo
re
 
th

an
 
25

 
00
0 

pe
r 

an
nu
m 

by
 
wa
y 

of
 i

nc
om

e 
fr
om
 

al
l 
so

ur
ce

s 
sh
ou
ld
 

be
 
co
ns
id
er
ed
 

el
ig
ib
le
 

fo
r 

pu
rp
os
es
 

of
 
al

lo
ca

ti
on

 
of

 

th
es
e 

re
si
de
nt
ia
l 

pl
ot

s 

St
at

e 
Go

ve
rn

me
nt

 
sh

ou
ld

 
ap

po
in

t 
a 
te
am
 

of
 o

ff
ic

er
s 

fo
r 
pu

rp
os

es
 

of
 r

e 
ve
ri
fy
in
g 

th
e 

ve
ra
ci
ty
 
of
 t

he
 s

ur
ve

y 
co

nd
uc

te
d 

पा
 

19
89

 
as

 
co
mp
ar
ed
 

10
 

th
e 

ea
rl
ie
r 

tw
o 

su
rv
ey
s 

If
 a

ft
er
 
ge
tt
in
g 

a 
sa
mp
le
 
su

rv
ey

 
su

ch
 
ex

pe
rt

 

bo
dy
 
of

 o
ff

ic
er

s 
co

me
 

10
 t

he
 
co
nc
lu
si
on
 

th
at
 
va
ri
at

io
n 

पा 
ac

tu
al

 
be
ne
fi
ci
ar
ie
s 

85
 

on
 

1 
1 

89
 

15 
mu

ch
 
mo
re
 

No
 

re
pl
y 

ha
s 

be
en

 
re

ce
iv

ed
 

No
 

re
pl

y 
ha
s 

be
en
 
re
ce
iv
ed
 

Th
e 

Co
mm
ui
tt
ee
 

ha
s 

de
si

re
d 

th
at
 t

he
 
la
te
st
 p

os
it

io
n 

be
 
se

nt
 

10
 

th
e 

C
o
m
m
u
t
t
e
e
 

at
 

th
e 

ea
rl

ie
st

 

— d
o
—
 

61



1 

L2 

()
 \ 

V)
 

th
an

 
th

at
 

of
 
fo

un
d 

पा
 
फि

ट 
su
rv
ey
 

of
 
19
89
 

a 
fr
es
h 

su
rv
ey
 

to
 
de
te

rm
in

e 
el
ig
ib
il
it
y 

85
 

on
 

1 
1 

89
 

sh
ou
ld
 

be
 
co

nd
uc

te
d 

पा 
wh

ol
e 

of
 t

he
 
St

at
e 

of
 H

ar
ya

na
 

Of
 
co
ur
se
 

1 
an
y 

be
ne

fi
ci

ar
y 

15 
fo

un
d 

to 
be
 
eh

gi
bl

e 

af
te

r 
th

is
 
su
rv
ey
 

he
 
wo

ul
d 

ha
ve
 
pr

ec
ed

en
ce

 
1n

 

al
lo

ca
ti

on
 

of
 
pl
ot
s 

85
 
co

mp
ar

ed
 

to 
th

e 
be
ne
fi
ci
an
es
 

fo
un
d 

mn 
th

e 
su
rv
ey
 

th
at

 
ma

y 
be

 
co
nd
uc

te
d 

25
 

o
n
l
l
9
8
 

A 
la

rg
e 
nu
mb
er
 
of

 b
en

ef
ic

ia
ri

es
 
re

ma
in

ed
 

to 
be
 
ei

th
er

 
ha

nd
ed

 
ov
er

 
po
ss
es
si
on
 

or
 

in 
ce
rt
al
n 

ca
se

s 
re

gs
tr

at
io

n 
ha

s 
no

t 
be

en
 
ef

fe
ct

ed
 

or
 
i 

ce
rt

ai
n 

ot
he

r 

ca
se

s 
mu
ta
ti
on
 

ha
s 

no
t 

be
en
 

ef
fe
ct
ed
 

Th
is
 

18 
th
e 

si
tu

at
io

n 
85

 
ob

se
rv

ed
 

by
 

th
is
 
C
o
m
m
i
t
t
e
e
 

on
 

ex
am
ma
ti
on
 

of
 f

ig
ur

es
 
pr

es
en

te
d 

to
 
us

 
by

 
th
e 

De
pu
ty
 

Co
mm

us
si

on
er

s 
पा 

mo
st
 

of
 
th
e 

di
st

ri
ct

s 
of

 
St

at
e 

of
 

Ha
ry

an
a 

A 
ti
me
 
bo

un
d 

pr
og

ra
mm

e 
sh
ou
ld
 

be
 
fr
am
ed
 

by
 

th
e 

St
at
e 

G
o
v
e
r
n
m
e
n
t
 

fo
r 

co
mp

le
ti

on
 

of
 
af

or
es

ai
d 

pr
ef

er
ab

ly
 

wi
th

in
 

a 
pe
ri
od
 

of
 

si
x 

mo
nt
hs
 

fr
om
 

th
e 

la
st
 

si
tt
in
g 

of
 
th
e 

Le
gi

sl
at

ur
e 

of
 
St

at
e 

of
 
Ha

ry
an

a 

wh
ic
h 

15 
sc
he
du
le
d 

to
 

be
 
c
o
m
m
e
n
c
e
d
 

fr
om

 
19
th
 

Ja
nu

ar
y 

19
98

 

No
 

re
pl
y 

ha
s 

be
en
 
re
ce
rv
ed
 

—
d
o
—
 

Th
e 

C
o
m
m
t
t
e
e
 

ha
s 

de
sw
re
d 

th
at
 
th

e 
la

te
st

 
po

st
ti

on
 

08
 
se
nt
 

to
 

th
e 

Co
mm
ui
tt
ee
 

at
 

th
e 

ea
rl

ie
st

 

—
d
o
—
 

W 62



C
o
n
c
l
u
s
i
o
n
 

Po
or
es
t 

of
 
th

e 
po
we
r 

an
d 

mo
st
 
de

pr
iv

ed
 

se
ct
io
ns
 

of
 
th
e 

So
ci
et
y 

wh
o 

ha
ve

 
be
en
 
di

sc
ri

mi
na

te
d 

ag
ai
ns
t 

प्रा
 e

ve
ry
 
sp
he
re
 

po
li

ti
ca

l 
so
ci
al
 
ec

on
om

ic
 

ha
ve

 
be

en
 
de

nt
ed

 
th
ei
r 

du
e 

fo
r 

a 

nu
mb

er
 

of
 y

ea
rs

 

It 
1s 

th
e 

ob
li
ga
ti
on
 

of
 e

ac
h 

on
e 

of
 t

o 
un

do
 
th

e 
wr

on
g 

do
ne

 

an
d 

10 
en
su
re
 

th
at

 
th
ey
 

ar
e 

gi
ve
n 

en
ou

gh
 
im
pe
tu
s 

to 
co
mp

et
e 

eq
ua

ll
y 

wi
th

 
re
st
 

of
 
us
 

On
ly

 
on
e 

th
in

g 
ca

n 
en
su
re
 

th
is

 
It 

15 

th
e 

ch
an

ge
 

प्रा
 
ou

r 
ap
pr
oa
ch
 
an

d 
ap

pr
oa

ch
 

of
 
ea
ch
 
md
iv
id

ua
l 

li
vi
ng
 

on
 

th
e 

fa
ct

 
of

 
ea

rt
h 

mo
re
 

so
 

wmn
 
th
e 

Ha
ry
an
a 

St
at
e 

Mo
re

 
hu
ma
ni
ta
ri
an
 

an
d 

so
ci

al
 
pu

rp
os

e 
ap
pr
oa
ch
 

15 
re
qu
ur
ed
 

fo
r 
co
mp
le
te
 
as

si
mt

la
ti

on
 

of
 t

he
se

 
de
pr
iv
ed
 
se

ct
io

ns
 
of
 s

oc
ie

ty
 

पा
ए 

th
e 

na
ti

on
al

 
ma
in
st
re
am
 

Ul
ti

ma
te

ly
 
in
it
ia
ti
ve
 
mu

st
 
co
me
 

fr
om
 

th
e 

to
p 

an
d 

th
er
e 

15 
no
 
on
e 

be
tt

er
 
th

an
 
th

e 
Le

gi
sl

at
ur
e 

of
 

St
at

e 
of
 H

ar
ya
na
 
wh
ic
h 

re
pr

es
en

ts
 

th
e 

co
ll
ec
ti
ve
 
wi

sd
om

 
of
 

al
l 

se
ct

io
ns

 
On
us
 

th
er
ef
or
e 

15 
on

 
th

is
 
Le

gi
sl

at
ur

e 
to

 
ac

t 
an

d 

no
w 

an
d 

ac
t 

qu
ic
kl
y 

63



25
th
 
Re
po
rt
 

20
00

-2
00

1 

R
e
c
o
m
m
e
n
d
a
t
i
o
n
s
 

of
 
th

e 
Co

mm
it

te
e 

Ac
ti
on
 

ta
ke
n 

by
 

th
e 

G
o
v
e
r
n
m
e
n
t
 

Fu
rt
he
r 

ob
se
rv
at
io
n 

of
 
th

e 
C
o
m
m
u
t
t
e
e
 

1 
2 

3 

Th
e 

Co
mm

it
te

e 
पा
 

1it
s 
me

et
in

g 
he
ld
 

on
 

17
th
 
Oc

to
be

r 
20

00
 

ob
se
rv
ed
 

th
at
 

th
er
e 

15 
a 

ba
ck
lo
g 

of
 
Sc

he
du

le
d 

Ca
st

es
/ 

Ba
ck
wa
rd
 

Cl
as

se
s 

in
 

th
e 

De
pa

rt
me

nt
 

Bo
ar

ds
 

an
d 

Co
rp
or
at
io
ns
 

Th
e 

Co
mm

ui
tt

ee
, 

th
er
ef
or
e,
 
de
ci
de
d 

th
at
 
th
e 

G
o
v
e
r
n
m
e
n
t
 
ma
y 

be
 
as

ke
d 

to
 
m
f
o
r
m
 

th
e 
C
o
m
m
i
t
t
e
e
 
ab
ou
t 

th
e 

ba
ck

lo
g 

ex
is
ti
ng
 

in
 

al
l 

th
e 

D
e
p
a
r
t
m
e
n
t
s
/
B
o
a
r
d
s
/
 

Co
rp
or
at
io
ns
 
wi

th
in

 
tw

o 
mo
nt
hs
 

Th
e 

re
qu

ir
ed

 
mf

or
ma

ti
on

 

wa
s 

no
t 

su
pp

he
d 

by
 
th

e 
G
o
v
e
r
n
m
e
n
t
 

til
l 

th
e 

dr
af
ti
ng
 
of

 t
hi
s 

re
po

rt
 

Th
us

, 
th
e 

C
o
m
m
i
t
t
e
e
 
r
e
c
o
m
m
e
n
d
s
 

fh
at
 
ac
ti
on
 

be
 

mi
ti
at
ed
 
ag

ai
ns

t 
th

e 
de

lm
qu

en
t 

of
fi

ce
rs

 
of

 t
he

 
De
pa
rt
me
nt
s 

wi
th

in
 
th

re
e 

mo
nt
hs
 
un
de
r 

in
fo

rm
at

io
n 

to
 
th
e 
C
o
m
m
i
t
t
e
e
 

No
 

re
pl
y 

ha
s 

be
en
 
re
ce
rv
ed
 

7
4
 

Th
e 

Co
mm
iu
tt
ee
 

ha
s 

de
si
re
d 

th
at
 

th
e 

la
te
st
 
po
si
ti
on
 

be
 

se
nt
 

to
 
C
o
m
m
i
t
t
e
e
 

at
 

th
e 

ea
rl
ie
st
 

64



नग
र 

65 

Procedure for dealing with implementation of the recommendations/observations 
- of the Committee on पार Welfare of Scheduled Castes, Scheduled Tribes and Backward 

Classcs 

@ 

(b) 

© 

(0) 

(©) 

® 

(8) 

(h) 

After a Report 1s presented to the Haryana Vidhan Sabha copies thereof will 
be forwarded by the Secretary Haryana Vidhan Sabha directly 10 the 
Admmistrative Secretaries concerned with the subject matter of the Report 

The Admmistrative Secretaries concerned with the subject matter of the Report 
will consider the recommendation of the Commuttee on the Welfare of 
Scheduled Castes Scheduled Tribes and Backward Classes a copy of the 
letter being endorsed to the Head of Department concerned simultaneously 
General recommendation will be dealt within the Welfare of Scheduled Castes 
and Backward Classes Department 

The Heads of Department concerned shall furnish their comments on the 
recommendations of the Commuttec on the Welfare of Scheduled Castes 
Scheduled Tribes and Backward Classes of the Administrative Secretary 
concerned on recept ए the Report of the Commuttee 

The Administrative Department concerned will then take immedia‘e steps for 
the implementation of the recommendations of the Commuttee concerning 1t 
It will take the case to the Minister Incharge of the Department of the Council 
of Minusters as the case may be 

The case पा which the Admimistrative Department does not agree with the 
recommendations of the Commutiee will be forwarded to the Secretary Haryana 
Vidhan Sabha with detailed reasons for comments Then Secretary Haryana 
Vidhan Sabha will forward these comments to the Department of Welfare of 
Scheduled Castes and Backward Classes to examine such case and offer thewr 
comments 

The Administrative Department will then take immediate steps for arriving at 
a deciston पा such cases to the Minister Incharge of the Department or to the 
Council of Mimsters 1fnecessary for incorporatmg पा the Memorandum for 
the Council the view of the Department of Welfare of Scheduled Castes and 
Backward Classes 

After a decision has been taken at the appropnate level the same will be 
communicated to the Secretary Haryana Vidhan Sabha by the Admimistrative 
Department with a copy to the Commusstoner and Secretary to Govt Haryana 
Welfare of Scheduled Castes and Backward Classes Department 

Cases nvolving disciplinary action and financial and other uregularities 
should be placed before the Minister concerned or the Council of Ministers 
85 the case may be even though the recommendation of the Commuttee on the 
Welfare of Scheduled Castes Scheduled Tribes and Backward Classes 15 
proposed to be accepted The cases mvolving financial rregularities will 
mvariably be decided m consultation with the Finance Department



66 f’t 
M The Secretary Haryana Vidhan Sabha will prepare statement showing the 

action taken on the Report of the Committee and place it before the Committee - 
Further comments of the Commuttee 1f any will be communicated to the 
Admunstrative Secretarzes to the Government of Haryana fornecessary action ~ ~~ 

The Vidhan Sabha Secretariat will maintain 8 1151 of outstanding recommendations 
of Commuttee on the Welfare of Scheduled Castes Scheduled Tribes and Backward Classes 
and periodically remind the Department concerned A half yearly report ending on 30th 
June and 31st December will be furnished by the 15th July and 15th January to the Director 
Welfare of Scheduled Castes and Backward Classes Department by the Head of 
Departments/Admimnustrative Secretaries about the implementation of the recommendation 
ofthe Commuttee Every effort should be made by the Administrative Secretaries/Head ot 
Department to expedite the action on the recommendations/observations of the Committee - 
and this work should be treated 85 a general rule on Top Priority basis 
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